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- LEGISLATIVE ASSEMBLY 
Monday, 19th February, ,1945 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
4Jhair. 

MEMBER SWORN: 
Colonel Henry Wynter Wagstaff, M.C., M.L.A. (Government of Indi,,: 

Nominated Official). 

t290*--G9* 

STARRED QUESTIONS AND ANSWERS 
. (a) ORAL ANSWERS 

RJ:J'USAL TO INTERVIlDW TllIIlIB RELATIVES BY DBTAINED CONGRESS WOBltDfG 
CoIOlI'l"l'EE MBMBEBS 

330. *JIlr. T. S. AviIlashiliDgam Ohettiar: Will the Honourable the Home 
Membe!" please state: ,.; 

(a) whether Maulana Azad, PtIJldH Jawaharlal Nehru and other Members of 
the Ullngress Working Committee have refused to avail themselves of the privi-
lege of having interviews with their relaiives; 

(b) the reasons for which they have refused to exercise this privilege, and 
wr.ether It is true that to this privilege were attached humiliating conaitioru;; 
and 

(c) whether Government have considered the matter and resolved to remove 
these conditions? 

The HOJ1Ol1I'8ble Sir I'rancis J[udie: (a) Yes. 
(b) I would invite attention to the answer given to parts (a} and (b) of Mr. 

K. S. Gupta's question No. 219 on the 14th February. No humiliating condi-
tions were attached. 

(c) Does not arise. 
lI1'. T. S. AvinaBhili.ngam Ohet.tiar: May I know whether it is true that 

some of the Working Committee members were forced to speak in languages ,_ 
other than their own and that is the reason why some ')f them refused theae 
interviews? 

The Honourable Sir I'rancis ]l[udie: I think there is a specific question on 
that subject. 

:Hr. T. S. AviDlusbjJjngam Ohettiar: There is no question coming up today 
and I am entitled to get an answer to this. 

The Honourable Sir Francis Mudie: I am quite sure there is a question on 
this subject. I should like to give the reply when I answer that question. 

:Hr. T. S. Avina&bmngam Chettiar: Is it nat a fact that the Honourable 
Member said on a previous occasion that they were not asked to speak in 
languages other than their own? ' 

'The Honourable Sir I'rancis Mudie: I did say that. 
:Hr. T. S. Avinashilingam Chettlar: May I know whether the Government 

of Bombay have written to the brother of Mr. Hare Krishna Mehtab, a memoer 
of -the Working Committee, asking him to bring an interpreter with him as he, 
would not be allowed to talk in his own language and as a consequence of that 
Mr. Mehtab has refused the interview-? 

The Honourable Sir I'r&ncla J[udie: All these questions will arise on the 
1lUpplementaries to the question to which I have referred. I have not the neces-
sary papers with me today. 
~. T. S. Avtnashilingam Chettiar: That n:ember mayor may not put that. 

question. 

t'For these questions and a.daweFII, .et pages 445-64 of theae Debates. 
( 417 ) 

A 
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Kr. President (The Honourable Sir Abdul' Hahim): What is the number .)f 

that question? . 
The Honourable Sir rraDcia Kudi.e: I shall look up the number of the ques-

tion to which I have referred, which specifica!Jy deals with this point. If I 
should be wrong, and there should be no question, I will accept a short notice· 
question. 

JIr. T. S. AvinaShiliDgam Chettiar: That is a different matter. 'rhe ques-
tion is not coming up today. . . 

The JIonourable Sir l"rancia JIludie: As far as I remember, there IS a specific 
question on this subject. I shall verify that in the course of the day. 1£ I 
should be wrong, I shall accept a short notice question. . __ 

IIr. Sri Prakasa: So far as I know, the usual system is to reply to the ques-
tions and supplementaries when they are put and when the same questions are 
put again on a future occasion, the Honourable Member on behalf of Govern-
ment simply refers the questioner to the previous replies. But in this csse, the 
question referred to is not coming up t-oday. 

llr. President (The Honourable Sir Abdur Rahim): In this case, has the 
question been answered before? 

Kr. Sri Pru ... : It has not been answered. The Home Member says that 
he will answer on a future date when the question comes up before the House. 

llr. PreSident (The Honourable Sir Abdur Rahim): Is the Honourable 
Member prepared to answer that question today? 

The Honourable Sir Prancis lIudie: I am not prepared. 
JIr. T. S. AviDaabiJingam Chettiar: What is the reply to part (c)? 
The Honourable Sir :francis lIudie: "Does not arise." 
HEALTH OF MAUUNA .ARm KALAM AzAD AND OTHER DETAINED CONGRESS' 

COMMITTEE MEMBERS. . 

331. *Mr. T. S. AvinasbiJingam Ohetti&r: Will the Honourable the Home 
Member please state: 

(a) tb~ present state of health of Maulana Azad Mr. Jawaharlal ~e ru and 
other Members of the Congress Working Committee including that of Babu 
lta endr~ Prwad; and 

(b) wlietber their cases were reviewed in January and fresh orders Qf det-en-
tiOll passed on them? 

The Konourable Sir I'rancia Kudie: (a) The Honourable member is 
referred to my reply tfl question No. 106 of Mr. Satya Narain Sinha on the 10th 
February, 1945. 

(b) Yes. The orders were extended. 
1Ir. T. S. Avinashilingam Chetti&r: May I know whether arrangements are-

being made to operate Pandit Govind Vallabh Pant for hernia? . 
The .OD.ourable Sir J"rancia Kudie: My answer to the question is that 

arrang~nts are being made. . , 
llr. Badri Dutt Pande: -May I know whether some of these persons are 

being transferred to their Provinces? 
The lIooourable Sir J't&n.cia )India: No. 
1Ir. T. S. Avinasbllingam Chetti&f: May I know whether there is any truth 

in the report of the Hindustan Times that they are being transferred 'to the 
U. P.? 

'!he JIoDDDrable Sir ;rn.ncis Jlndie: The matter is under consideration. 
Xl. Lalcha.n.d lfavalrai: May I know if the Honourable Member himself 

reviews the case of Pandit Jawahar Lal Nehru? 
'!'he llonourable Sir l'ranCis Kudle: Yes Sir . 

. lIf.r. Lalch&nd ~ava1l i: Was there any'recommendation from the Provin-
CIal Government WIth regard to the extension? 

The Honourable Sir I'rancis Kudle: No. No recommendation from ~e 
Provincial Government of any sort. 



STARRBD QUJSTlONS AND ANSWERS 4Hi 
IIr. T. S. Avinasbjljngam Ohet.\iar: May I lmow whether these cases are 

considered on the advice of the Provincial Governments'? What is the proce- . 
dure adopt£a 1 

The Honourable Sir Francia lIudie: The Government of India may consult-
the Provincial Governments or they may act themselves.-

Mr. T. S. AviDaBhlliDgam Ohettiar: What is the procedure? 
The Honouxa.ble Sir Francia IIUdie: In some cases they may consult. In 

other cases, they may not need the advice of the Provincial Government. 
IIr. T. S.-AviDasbjlingam Ohettiar: What is the procedure in the case olthe 

members of the Working Committee? 
The Honourable Sir l'raDcia )ludie: That is just what I have answered. 
Mr. Sri Prakasa.: While extending the period of detention of members of 

the Working Committee for another six months, what were the facts taken into 
consideration? Had they done something during the last six months, while 
still in jail, which has resulted in a further extension of the period of detention? 

The Honourable Sir l'rancis Xudie: No. 
JIr. Sri Prakasa: How is it that the period of detention is extended for 

another six months when they had done nothing during the previous period 
which necessitates such detention? 

The Honourable Sir l'rancis Xudie: Technically the order is not extended 
for another six months. The order is merely extended. The position is not 
that the detenu should remain for another six months in jail. The position is . 
that he cannot be released on the expiry of the previous order. 

Ilr.Sri Prakasa: Is it not a fact that such extension of detention, whether 
it is for a period of six months or less, is on the basis of certain activities of the 
person concerned during the previous period? . 

The Honourable Sir Francis lIudle: No; I have answered that question. 
Mr. Badri Dutt Pande: In view of the fact that Mr. Goviild Ballabh Pant 

is seriously ill, is the Government contemplating an operation early? 
The Honourable Sir Francis Mudie: I have answered that question once 

today and once on a previous day. . 
Mr. T. S. AviDasb.iliDgam Ohettiar: Will the operation be performed by the 

doctors of his own choice? 
The Honourable Sir l'rancis Xudie: That will be arranged. 

_ Xr .. Badri Dutt Pande: Will his wife be allowed to be at the bed-side of the 
patient during the time of the operation and after? 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 
COMPANIES REGISTERED SINCE \VAR 

332. ·Atr. T. S. AvinashiliDgam Ohettiar: Will the Honourable the Finance 
Member please state: 

(a) how many companies have been regist€red under the Indian Companies 
Act in the years after the war up-to-date with the permission of the Controller 
of Capital Issues; 

(b) of these how many are Insurance, Industrial, :flanking Commercial or 
Planning; and 

tc) how many were refused by the Controller of Capital JSAues to be regis-
tered? 

The lJ,ooOurable Sir Jeremy Raisman: (a) The number of companies which 
ha: been permitted to make issuea of capital from the 17th May, 1943, when 
co~~ol of capital issues was introduced, to .15th January,. 1945. was 1,350. 

(b) Insurance 21, Industrial 401, Bankmg 27, Planmng (I.e., Long Range 
Schemes) 54, Others 847. . 

(c) Four bundred and nmety-three. 
JIr '1' S AvinaSbjJIngam Ohetttar: May I know what considerat.ions are 

taken int~ a~count to refuse or to give permission for tbese companies? 
'!'he BouoUrable Sir :Jeremy . ~a : Tf10se considera~ion8 have been set 

cut at some lellgth in press communtques WhICh have been Issued. 
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INDI4N CASUALTIES IN THEATRES 01' WAll 
333. *Ilr. T. S. AviDashiling&m Ohetti&r: Will the War Secretary please 

stl\te: 
(a) the number of Indiall casualties iIi all theatres of the war up-to-date; 
(b) how many casullities there are in the Navy, Air Forces and Land Forces.; 

and 
(c) Iiow many casualtie!l there are in the borders of India and how many in 

foreit'll countries? 
Kr. O .•• Trivedi: (a), (b) and (c). I lay a statement on the table. 

Bkllement 8howing Indian caB'Ualtiea in the Navy, Air F01'Ce8 and Land Foreu imide and oumde 
the borders oj India u~ to the .U8t December 1944 

.Branch Prisoners Believed 
of Killed Wounded Missing of Prisoners 

Service War of War 

(A) (B) (A) (B) (A) (B) (A) (B) (A) (B) 

Navy . 45 49 2 100 

Air Forces. 142 13 173 17 

-Land Forces 5,920 11,194 17,221 28,420 1,676t 11,850 19t52,979 - 22,036 

Total 6,107 11,256 17,396 28,520 1,693 11,850 19 52,979 - 22,036 

NOTES 
(A) Figures for Indian C8BUalties inside the borders of India. 
(B) Figures for Indian casualties outside the borders of India. 

Grand 
Total 

196 

345 

1,51,315 

1,51,856 

• Figures for casualties in the Land Forces also include casualties in the Hong Kong and 
Singapore Royal Artillery. Figures under (A) are approximate and represent casualties reported 
as having occurred while operations were in progress in India and on the Indo-Burma border. 

t The figure 19 under Prisoners of War taken inside India relates only to those who ~e 
Icnown to be Prisoners of War. It is hoped that a considerable proportion of those reported 
miBSing frdm within India will turn out to be Prisoners of War also. 

][1'. T. S. Avin&Shilingam Ohett1&r: What is the answer to part (a) of t!le 
-question? The Honourable Member can read out the statement. 

:Mr. C. II. Trivedi: I can give the total. The number of Indian casualt·ies 
.in all theatres of war up to the 31st December, 1944 is killed 17,363, wounded 
45,916; missing 13,543; prisoners of war 52,998; believed prie.oners of war 
:.22,036; Grand Total 1,51,856. 

Kr: T. S. Avina8hilingam Chettiar: What is the answer to part (c)? 
::Mr. C. M. Trivedi: I have got a combined total fvr all the services and I 

sha.lI have to read It. 
llr. Manu Subeda.r: May I know whether the non-combatant casualties are 

included in this number? 
:Mr. C. II. Trivedi: If they are enrolled non-combatants, I think they are 

included, but I will verify this. 
Jlr. Muhammad Alhar Ali: Will the Honourable Member please lay the 

.tatement on the table of the House? -: 
:Mr. C ••. Trivedi: As I said, I am laying a. statement on the table. 

PASSENGBBS' SEARCH BY CuSTOMS STAFJI' AT QUE'l'TA: AND OTHBB"RAILWAY STATIONS 
S34. ·llr, Abdul Qatyum: Will the Honourable the Fina.ncp. Member please 

statp: 
(n.) whether his attention has been dra ~ to the allegations against the Cus-

roms staff in an article O~8tom Ka Aaar" published in ~ e Istiqlal, Quetta. 
dated the 31st December, 1944; 

(b) whether .passengel'B. are searched at the. Quetta Railway Station and, in 
foct, at all Railway Stations from J acobabad to Chaman and Nokundi; 

~ . ~t er the Customs staR searches people within the limite of the Queil&. 
mumclpabt-y and other Notified Areai in Baluchistan; 



STA-RUD QUJESTIONS AND AJiSWER3 421 
(d) whether it is a fact that .the persons searched are forced to take oft 

their clothes including ShalwaT8, r.e., trousers; and .. 
{e) wbether lie will put a stop to such searches of peaceful citizens? 
'!'he llonourable Sir .Teremy Bailman: (a). I have not seen a copy of the 

Article but have called for one. . 
(b) Searches are carried out at the Quetta and other Railway' Stations on the 

routes thence to Persia or Afghanistan and were formerly earned out down to 
J acobabad, but usually only after receipt of in ormat~on indicating that the 
person searched is in possession of goods intended for Illegal export. 

(c) When necessary, searches are conducted within these limits. 
(d) This only occurs when. would be smu~glers. adopt the. not _ uncomn~on 

practice of wearing several smts of new clothmg wlth the obJect of smuggling 
these out of the country. 

(e) In view of the reply to part (d), I regret I ean give no such undertaking. 
Kr. Abdul Qalyum: With reference to answer to part (b); is it 110t ~ fact 

that wholesale searches of passengers are going on 1 It is not only tliose who 
are suspected or against whom information has been given who are searche_d hut 
the newspaper article says that wholesale searches all along the line from 
Jacobabad to the Persian and Afghan frontier are being carried on . ... 

'!'he JIoDourable Sir .Teremy Baisman: I am afraid I cannot answer oft-hand, 
but my information is that searches are based on information and suspicion for 
which there is some ground.. 

:Mr. Abdul Qaiyum: With reference to part (c) of the question, may I know 
where is the necessity of searching people within municipal limits and notified 
areaE' ? 

'!'he Honourable Sir .Teremy Baiaman: The necessity may arise from the 
same reasons as it arises in other cases. The fact that they are within munici-
pal limits does not mean that they ipso facto abandon all possible intention to 
smuggle. 

Mr. Lalchand Navalrai: May I ask if these searches are made on the plat-
form openly or are they made in some room? 

The Honourable Sir .Teremy Raisman: I must have notice of that. 
:Mr. Lalchand NavaJrai: How many such smugglers have been caught and 

searched during the 1ast six months? 
The Honourable Sir .Teremy Raj8man: I have not got such figures, but 'he 

reports before me indicate that these searches have definitely been fruitful. 
Sir Oowasjee .Tehangir: In answer to part ( c) the Honourable Member makes 

a definite allegation that they are searched in the limits of the municipality, 
which means in any part of the town. Does the Honourable Member mean to 
say that there is a chance of a man being caught in a street and searched? It 
cannot be so, but that is the allegation here. 

The Honourable Sir .Teremy RaiBman: My understanding of the matter is 
that a man can be searched. He can be seized in t.be main street of Bombay 
and hauled off to be searched in connection with smuggling just as he can be for 
any criminal oftence. 

Sir Oowasjee .Tehangir: How do they bow that the man is going from 
Bombay by rail? Can they simply get hold of him in the street? 

The Honourable Sir Jeremy Baisman: They have some information on 
which they are proceeding. 

Mr. Abdul Qaiyum: Will the Honourable Member issue instructions that 
searches shoultl be confined to the railway stations which are close to the border 
and not all along the line from Sind to the Iranian and Afghan border? 

The Honourable Sir .Teremy RaiSma.n: I understand that recent practice 
has already moved in that direction. The report which I have before me says: 

"It was inevitable that in the -attempt to bring this situation under control some harr.ss-
ment should be ~au ed to membera of the public who were not thems\!lvea involved. It iB 
true thai searches were carried on tht' railway at stations the whole way from Jac-obabad. 
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-which is not itlK'lf the con ~rn of thitl Adminilltration, to Chaman and Nok Kundi, but it 
.has now been possible to reatrict such _rcl:tes on trains to points from Quetta ollwards 
-towards the frontier on each line." 

Kr. AbdUl. Q&iyum: Would it not be a harassment to sucli people at railway 
stations from Quet.ta onwards, which is a distance of hundreds of miles? WhY . 
.not have a custom inspection post close· to the frontier? 

The Honourable Sir Jeremy RaiBman: The position, BS I understand it, is that 
the first stage in smuggling is to get a lotbf stuff near the border. When you get 
it there, it is beyond the wit of anybody to prevent it getting over the border. 
Obviously, there are no great trading markets on that side of the frontier to 
which these large quantities of goods should be proceeding. The technique is to 
assume that anybody who is taking excessive goods in that direction is taking 
them with the object of smuggling. 

Mr. Sri Prakasa.: With reference to part (d) of the question, having rega.rd 
to the fact that simila.r complaints were made in the last Session regarding 
Dhauushkodi customs, will the Honourable Member get. a mental examinatioa 
made of the -members of his staff, who seem to be suffering from what is called 
1>el'version in psychology, because of their intense desire to see the naked bodies 
-of members of the public which seems to be bordering on the scandalous? 

The HonouraMe Sir Jer&my RaiBmm: There is nothing perverted in want-
ing a man who is wearing 12 suits Of clothes to get down to one. 

Mr. Sri Prama: Do you want them to get down to the twelfth set of 
dothes, or want them to remove the shalwar Illao after which there is nothing? 

INDIAN OFFICERS (WABI1ROOM RANK) ATTACHBD TO ROYAL INDIAN NAVY 

335. ·Ilr. ll&U.u Subeda.r: (a) Will the WfIi! Secretary please state how many 
Icdian officers of Ward Room rank are attached to the major warships of the 
.li.oya! indian N.\vy? 

(b) ls it a fact that Government have shown disinclination to put Indians 
III Bucll a position? 

(c) WHst is Govenlmellt's policy iu this matter? 
\d; Why are opportunities not given to selected Indisn personnel of the Royal 

Indian Navy for superior work and for getting superior qualification? 
. (e) Is it a fact that British personnel recruited after the war are put on 
wch duty. whereas Indian personnel recruited after the WllT are kept out of 
.uch duty? 

(f) If the reply to the above is in the affirmative, will Government explain 
"Why this racial discrimination is introduced in the administration of the Royal 
indian .Navy? 

llr. C. ][. Trivedi: (a) 81. 
(b) No, Sir. 
(c) and (d). The policy is that all Officers whether Indian or Europeoln, 

~ ould have equal opportunities. There is no discrimination. 
(e) No, Sir. _ 
(f) Does not arise in view of my reply to parts (c), (d) and (e) above. 
Kr. Kanu Subedar: May I know if it is not a fact that Britishers recruited 

to the Royal Indian Navy later than the Indian recruits are actually given 
'Superior places and better opportunities? 

Mr. C. Il. Trivedi: No, Sir. 
Ilr. )(anu Subedar: What is the percentage of Indians doing Ward Room 

duty as compared with the British? 
Kr. O. Il. Trivedi: The percentage of Indian officers doing ward room duty 

is 41. 
Mr. Ka.nu Subedar: May I know if it is 41 per cent. of the total? 
Mr. O. M. Trivedi: There are 116 British officers of Ward Room rank, and 

there are 81 Indian officerR of Warn Room fl\nk. The proportion of Indian 
and British officers is therefore 41: 59. 
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llr. liang Subedar: What steps do Government propose to take to increase 

this proportion? Do they put "it as target that some day Indians alone will do 
this work? What steps are Government taking towards this end? 

,Mr.". JI. Trivedi: I think there is no doubt whatever that the ultimate 
t~get for the Royal Indian Navy ali for every fighting service is that they should 
be completely Indianised. . 

~r. AbdUl. ~um: May I know if it -is a fact that with regard to the Royal 
![ndlan Navy It 18 so on paper, while in practice there is always discrimination 
.against Indians? 

Mr. O. JI. Trtvedi: No, Sir. 
Mr. Abdul Qaifum: Will he see to it that this discrimination is stopped in 

!practice? 
JIr. President (The Honourable Sir bd~r a im : He says there is no 

aiscrimination. Next question. 

INDIAN OFFICBBS BECBUI1'1DD TO ROYAL INDIAN NAVY 
~36. *Mr. Jlanu Subedar: (a) Will the War Secretary please state how many 

IndIans have been recruited in the Royal Indian Navy to the officer rank since 
lijo9 ~e te lber? 

(b) How mallY Britisbers have been so recruited? 
(c) How many of the Indians have got promotions since their recruitment, 

:and how many of the Britishers have got promotions since their recruitment? 
(.1) Is it a fact that Government appoint Britishers to ships with Indian 

fersonnel. in preference to Indian officers even when they are available? 
Ie) ~g It 11 fact that every attf'mpb iEl being made to() suppress and keep down 

i;hl:: Indian personnel of the Royal Indian Navy as against the British personnel? 
(f) Whatever the policy of Government may be during the war, will Govern-

ment consider the advisability of giving an undertaking not to recruit any 
13ritisher for the RQyal Indian Navy after the 'war e ce ~ as technical ppr'lonnei? 

tg) If the reply to the above is in the negative, will Government explain 
'What their policy is, what they are doing now andwbat they intend to do :loS 
!between British and Indian personnel? 

JIr. C. JI. Trivedi: (a) and (b). In the interests of security, I regret I am 
.unable to disclose the exact numbers of Indian and British officers recruited 
into the Royal Indian Navy and the Reserves since September 1939, but I may 
state that the proportion is 46 Indian to 54 British. There is still a shortage 
·of officers and applications for emergency commissions from suitable lndian 
,candidates would be most welcome. 

(c) 35 per cent. of the Indian officers and 50 pe!" ceni: of the British officers 
:have been promoted since their recruitment. 

(d) and (e). No, Sir. , 
(f) and (g). On the assumption that the Honourable Member is referring to 

permanent recruitment, the position is that the future policy of recruitment to 
the Royal Indian Navy is one which is bound up with the post-war organisation 
of all three Services and is at present unde:- consideration. Until last year 
'permanent recruitment to the Royal Indian Navy was on the basis of one Indian 
to two British, the total annual intake being about ~1O. During the latter 
balf of last year it was decided. as an ad hoc measure. to offer up to 20 vacancies 
to persons of Indian domicile only and recruitment for these vacancies will, 
it is hoped, be completed this year. 

!lIr.JlaDu Subedar: May I know how long the Government will continue 
this practice of restricting the number of Indian recruits, Whtle leaving it open 
to repruit Britis"hers without anY' limit, even when Indians are available? 

Mr. a. K. Trivet A.s I have said. we took an 'ad hocdemsion last year to 
recruit only persons ot Indian domicile, and the whole question is at present 
(under consideration. 

·iJIr. 1Ianu Subedar: As against how many non-Indians, is that offer of 20 
-wacancie& to persom; of Indian domicile made? 



424 
Kr. O. II. '1'rtvedi: 

yellr. 

LEGISLATIVE ASSEMBLY 

No persons of non·Indian doJllic:ile 
[19TB FIb. 1946-
welP. ia ~ laM 

1Ir. lIau Subeciar: Will the Honourable Member give an assurance, either 
DOW or at any time during the Session-I am not urging the Honourable. Mem-
ber to say here and now-that in future no recruitment of non·Indians wIll tak& 
place for' these places in the Royal Indian Navy? 

Kr. C. II. Trivedi: I am not in a position to make any announcement or 
any promise regarding permanent recruitment until the questiOll, which i& 
under consideration, is decided. 

Mr. )(anu Subedar: May 1 know if there are any reasons to continue British, 
recruitment? 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is arguing. Next question. 

ExPENDITURE ON INDIAN PRoPAGANDA ABROAD 

331 .• l!r .• au Subedar: (a) Will the Honourable Member fer Information 
ana Broad('a&ting please state by which Department the expenditUl:e is incurred, 
and how much it is for each of the years 1940·41, 1941·42', 194'2·43. 1943·44, 
and '1t144-45 (up t.o the 31st December, 1944), in respect of (i) visitors and 
lecturers sent from India, both men and women, for propaganda purposes t() 
the United States of America, (ii) papers published in l'anguages other than 
Indian. such as Arabic, Persian, Pushtu, Iraqi, Turkish and' Egyptian for pro-
paganda purposes abroad. and (iii) broadcasting from the Indian Radio in 
languages other than Indian languages? 

(b) Who takes the decision as to the propriety of the kind of propaganda (l,mf. 
the machinery by which it is to be done? 

(c) Is it a fact that all such action is taken on the initiative of the-
Propaganda Minister in the United Kingdom of His Majesty's Government? 

(d) Had any attempt been made to recover these costs from His Majesty's 
Government, having regard to the fact that this is propagand'a outside India for' 
3J'!d on behalf of the Allied Governments? 

The Honourable Sir Sultan Ahmed: (a) (i). r presume the Honourable-
Member is referring to the lecturers sent last year by the Government of India 
to U. S. A. If so, the expenditure on Rcconnt of t,heir a ,~age and daily allow· 
ances amounted to Rs. 59,000 roundly and were inc-urred by the Information 
and -Broadcasting Department, . 

(ii) The details of expenditure on tbe magazines, etc" published in foreign 
languages are not available for the years mentioned separately. 

(iii) Following are· the expenditure figures incurred bv An In',na Raillo (In 
broadcasts in languages other than Indian: 

Year 1940-41-Rs. 14,000. 
Ypar 1941-42-Rs. 47,100. 
Year 1942.43-Rs. 1,06,700. 
Year 1943-44-Rs. 1,72.700. 
Year 1944-45 (upto 111-12·44)-lh:. 1.14.900, 

In addition, a broadcasting station has recently been started at Gangt<lk to' 
broadcast in Tibetan, Its bud'l'et is Rs. 11,270 per annum, 

(b) The Government of India. 
(c1 It is not a fact, 
(d) Tn !lO far as the publications in foreign lanlnlages Ill'€' concerne,l 8l"mro'll:i. 

mate!v 1)0 per cent. of the cost of production of all mAterial sent to the Middle 
Fast is recoveT€,« i'Tom H. M. G. The 'Teflt of the expenojiUTe i" met bv the, 
Government of India. 

Ill. Jl&nu Subedar: Why is the rest of the expenditure to be met bv tha' 
Government of India? • : -
. The .Honourable Sir Sultan Ahmed: Because a good deal of the stuff which 
III I!ent there showl) the c~ltural ~vance of India. 
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JIr. T. S. AvinaabiJiDg&m OheUiar: With reference to part. (8) (i) may 1. 
know if there are any persons other t.han those mentioned here l any visitors _or: 
propagandists sent from here to the United States of America? 

'!'he Hcmourable Sir Sultan Ahmed: Not that I am aware of. 
Kr. T. S. AvinashiJingam Chettiar: Are there any persons of whom he is· 

not aware? 
(No answer.) 

JIr. Sri Prakalla: What exactly is meant by cultural advance? 
JIr. President (The Honourable 'Sir Abdur Rahim): Next ues~ion. . 

PROPAGANDA ABOUT INDIA. CA.B.BIED ON IN AMERICA. BY INDIAN GOVEBlOIBNT 

338. *lIr. Abdul Qaiyum: Will the Honourable Member for Information and-
Hrolldcasting please state: 

(a) whether he has read the statement of Mr. G. L. Mehta, Leader of tba· 
lndi:m Delegation to t.he International Busmess Conference, recently held in the 
United States of America, that lakhs of rupees from Indian treasury were being 
spent on propaganda in the United States of America; 

(b) if not, how much was spent thus in 1944; 
(C) wfiej,her scores of paid lecturers had been engaged for the purpose; and 
(d) wbdher large quantitie,,; of p.imphlets and magazines had been distri-

buted in the Cllited States of America on behalf of the Government of India7-
The Honourable Sir Sultan Ahmed: (a) Yes. ._ 
(b) The estimated expenditure on the Indian Information Services in Amertea 

during the year 1944-45 is $1,34,700 (Rs. 4,51,245). 
(c) No_ Last year four Indian speakers were sent to America. They have 

since returned. Their mission was mainly to speak about India's war effort: -, 
(d) Xo. With the exception of Indian Information, very few pamp'hleta 

have been distributed in America. No magazine has been distributed there. 
IIr. Abdul Qaiyum: May I know if any leC'tUTers who are already in, 

America are subsidised or helped by the Government (l)f India? 
The Honourable Sir Sultan Ahmed: Not that I know oi. 
Prof. N. G. Ra.nga: Is it not a fact that certain lectures are being sponsored' 

'by the Publicity Department of the Agent General in America? 
The Honoumble Sir Sultan Ahmpd: Apart from the Department over which 

I have control, I do not know of any other. 
Prof. N. G. lI.aDga: Has the attention of the Honourable Member been drawn-

t.o the series of articles that were published in the Hind1Jstan Times concerning 
the British publicity racket in America? -

. The Honourable Sir Sultan Ahmed: My attention has been drawn to those-
articles, and I may say that. nine-tenths of those statements are false. 

Mr. Abdul Qaiyum: Will the Government iSSUE a st.Rtmnent ~tating the 
correct position, as there is a lot of agitation on this point? 

The Honourable Sir Sulta.n Ahmed: I will take the earliest: opportunity of-
explaining the position in the House later on. ' 

JIr. Abdul Qaiyum: Will the Honourable Member be abre to do so before 
the General Budget is presented? 

(No answer _ ) 
Mr. T. Chapman-llortimer: Did I understand the Honourable Memner to. 

say a moment a~o that nine·tenths of the statements appearing in tlie arttcl.e.:: 
referred to in the Hindustan Times are false? 

'l"be Honourable Sir Sultan Ahmed: Yes. 
Mr. T. Chapman-llortimer: Then, 15 the Honourable Member going to-

take any action in the matter? -
The Honourable Sir Sultan Ahmed: To declare it false in this Hotlse is quite 

enough. I will give details later on during the Session. 
Mr. T. T. KrishDamach&ri: May I ask the Honourable Member what be 

proposes to do with one-tenth of the statement which is admittedly correc.t.~ 
Does he take responsibility for it? 
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!"he HODOurabl" Sir SUilt&n Ahmed: One-tenth of the Itatement is correct 
and therefore no action will be taken . 

..RBLATION OJ' .. UNITBD PUBLICATIONS" WITH INFOBHATION AND BROADCASTING 
DEPABTHBNT 

339. ·llr. Abdul Qaiyum: Will the Honourabl'e Member for Information and 
Broadcasting please state: 

(a) whether "United Publications" is a part of the Extern&l Publicity Branch 
oft'he Department run by Colonel WhE'elerj 

(b) tne Objt:CL in having an assumed unofficial name for the asid Branoh; 
(c) whether a magazine "India To-morrow" is being subsidized or run bJ 

.~be Government of India in the United States of America; and 
{d) WhE-thflr any· subsidies are being paid to any magazines in the United 

States of America; if so, the names of such magazines, and the total amoun' 
of subsidy: 

The Honourable Sir Sultan. Ahmed: (a) "United Publications" is the 
'generic name for all magazines printed by' the Publications Division of this 
Department. The Director of Publications Division is Col. Wheeler. 

(b) The object of the name was partly for administrative convenience such 
'8scoI?espondence with printing presses, and partly to avoid the magazines 
being immediately stigmatised as "mere Government of India propaganda" 
when they are received in the countries to which they are directed. This is in 
line with practice elsewhere. Examples are afforded by the Tass Agency Onited 
News Reel, All-India Radio, etc., the names of which contain no mention of 
~eir Government connectioB. 

(c) No. 
(d) No. 
JIr. T. T. Kriabnamachar1: May I know if the address given for the United 

Publications is a post box number? . 
The Honour&ble Sir Sultan Ahmed: I do not remember; I shall require 

.!lotice. 
JIr. Abdul Q&iyum: Is it a fact that post box No. 166 in New Delhi is the 

Postal address of this "United Publications"? 
The HonoUl'&ble Sir Sultan Ahmed: I do not remember. 
JIr. T. S. Avina8bilingam Ohetti&r: May I know if the publications are to 

. be found in the Library of t,he House? 
The Honourable Sir Sultan Ahmed.: I shall be very happy to place the 

whole lot of them there. 
1Ir. Abdul Qaiyum: With reference to part (d), did the Honourable Mem-

ber say that no pamphlets and no publications are sent out by this Department 
to the United StateR of America? 

The Honourable Sir Sultan Ahmed: The question was about subsidies and 
'my answer was in the negative. 

JIr. T. S. Avtnasbjlingam Ohetti&r: Are these publications sent free to many 
people outside this country? 

The Ronour&bleSir Sult&n Ahmed: My answer was in the negative .. 
1Ir. Abdul Q&iyum: With reference to part (a), does the "United Publica-

tions" of the External Publicity Branch send out any pamphlet or literature 
free? . 

The Honourable Sir Sultan Ahmed: My answer was "No" in reply to parts 
,.(c) and (d). 

'ASSAULT ON MR. MAHESH BY ARMY MAN AT RAJA-Kl-MA.NDI RAILWAY STATIOlf 
340. *lIr. Abdul Qaiyum: Will the War Secretary please state: 
(a) if he has read a news item under the caption" Alleged assault by army 

'man" published in the Hindustan Times, dated the 6th January, 1945; 
(b) if Mr. Mahesh was assaulted by military personnel on the Raja-ki-

:M"andi Railway station and wounded; 
{c) whether the military perSonnel involved were Indian, British or Foreign;. 
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(d) 

and 
whether Mahesh was brought back to the Railway station and beaten; 

(e) whether any enquiry was held, and with what result? 
Kr. O. II. Trivedi: (a) Yes, Sir. 
(b) No military personnel were involved in the affray. 
(c) to (e). Do not arise, in view of mv answer to (b). 

NEXT CoMPETITIVB EXilIINATION FOB ROYAL INDIAN NAVY 
341. *Sarda.r Bang&! Singh: Will the Honourable the Home Member plesse 

state: 
(a) whether it is a fact that the next competitive examination for the Royal 

Indian Navy will be held on the 2nd April, 1945 and subsequent days; 
(b) whether Government are awar.e of the fact that the Punjab University 

is also holding the Intermediate and B.A. examinations on the same days; 
(c) if the answers to (a) and (b) above be in the affirmative, whether he will 

tak.e necessary steps to 'postpone the Royal Indian Navy Examination so as to 
enable the Punjab University candidates to take part in this competition; and 

(d) whether Government will consider the advisability of asking the Federal 
Public Service Commission to hold all competitive examinations on dates which 
do not conflict with other University examinations? 

The Honourable Sir J'rancis lIudie: (a) and (b). Yes. 
(c) The Federal Public Service Commission have already examined the 

possibility of changing the date of the examination, but it hag been found thaI. 
no change is possible in view of the limits imposed by the dates of the training 
programme for selected candida,tes. The Commission take into account the' 
dates of University examinations in fixing their own examination programme. It 
is, however, as this case shows, not always possible to avoid a clash of dates 
owing to the lack of uniformity in the arrangement of university examinations. 

(d) Does not arise. 
ARMY REORGANISATION COMMITrEE ENQUIRY 

342. *Sardar Jlangal Singh: Will the War Secretary please state: 
(a) whether the Army Reorganisation Committee has issued any question-

naire, if so, what it is; 
(b) how many official and non-official witnesses the committee has examined 

-so far; 
(c) when the committee is expected to finish its work and submit its report; 

and 
(d) whether its report will be published? 
Mr. O. II. "1'rivedi: (,,; Yes-, Sir. A copy of the questionnaire issued to 

non-officials is placed on the table. 
(b) Up to the 15th February, 1945, the Committee has examined 76 official 

.nd 15 non-official witnesses. I mav add that the examination of non-official 
witnesses has started only recently. ~ 

(c) and (d). I would refer the Honourable Member ~ the reply given to 
:starred question No. 95 by my Honourable friend Mr. Abdul Qaiyum on the 
10th February, 1945. 

Li3t of subjectB which the Re-or!lanisation Committee, India, would likt to discus8 with 
fI01I·olJicials 

1. Class representation in the post-wa.r Army-should any classes be excluded! 
2. Class composition of units in the Army-s!lould units consist of men of one class or 

'Province ! 
3. Representation of provinces in the Army; the importance of naming units after the 

: ro~ince in which the;y: are raised. 
- 4. Possibility of forming an All India Regiment of Guards. 

5. Possibility of reduction of the non-Indian element in the Army in India, including 
tGurkhU. . 

6. A.id to Civil Powtr.-Training to fight the country's external enEomies (the first duty 
~  Ion army) conJIictB with internal secority duties. Should it be the policy to rely as Tar as 
polllible on the police for internal security! 
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7. Indian Te1Titorial 1'0rce and Avzilimy Force lndia .-' . ~t IS vsla. o~er ,thau. OD 

military grounds of the pre-war Indian Territorial Force a.nd Auxlhary Force (India.) . _ 
8. P"oviaion of office,,& for the fightrrv; uTvice,.-How can the number and standard. of 

candidates be improved! . 
9. Conacription.-In the event of another major war could collllCription be introdaeed In. 

India either universa.lly or amongst the educated clas1!e8 and technicians! 
10. Recruitment of women in peaec.time. 
(a) Shouid the Women's Auxiliary Corps (India) be retained in the post-war Army? 
(b) Should Indian women be recruited into the Indian Army Medical Corps 8.1 Medical' 

Officers and Nurses? 

Sardar Jlangal SlDgh: May I know if one of the points in: tlie q;u8Btionnair&' 
relates to the possibility of conscription in India? 

JIr. C. M. Trivedi: Yes, Sir. 
Sardar M&Dgal Singh: The Honourable Member said a few days ago that it> 

is only a committee of departmental experts. How can they deal with the-
question of conscription in India? 

111'. C. -M. Trivedi: I said that it is a committee of experts and will deali 
with matters of a purely military aspect. . 

JIr. T. S. AVinaShUingam Chetti&r: Who are the sort of non-officials to whom. 
the questionnaire has been sent? 

JIr. C. M. Trivedi: The position is that we have asked the Provindal Gov-
ernments to indicate the names of non-officials representing a wide diversity ofi 
opinion. 

Mr. T. S. Avinashilingam CheUiar: . How many of them are Europeans an<l 
how many Indians? 

Mr. O. M. Trivedi: I do not know exactly to whom the questionnaire has. 
been sent, because it has been sent by Provincial Governments. But I know 
the committee have so far toured the Punjab and is at present in Bombay; 
where I know one of my Honourable friends-Sir Narayan Chandavarkar-was 
asked to appear before them. 

111'. Abdul Qa.iyum: In view of the fact that section 93 regime holds sway 
in most of the provinces, is the Honourable Member aWQre that the non-officials' 
addressed may not be true representatives of public opinion? 

JIr. C. Il. Trivedi: The committee has issued a Press Note inviting non-
official gentlemen to place their suggestions before the committee; so that: 
there need be no fear that any non-official who wishes to place his views before· 
the committee will not have an opportunity of doing so. 

Sir CowasjeeJeha.ngir: May J know if the Members of Legislatures of the· 
different provinces have on principle been invited to give evidence? 

Kr. O. II. Trivedi: No, Sir. There is a general invitation to the put..lic 
and anyone. who wishes to give evidence apart from those selected by the Pro-
vincial Governments, is welcome to do so.-

Sir Cowasjee Jehangir: Will the Honourable Member see that elected' 
Members of the Legislature in each province are invited to give evidence. 

Kr. C. Il. Trivedi: I will consider that. • 
Prof. N. G. Ranga: Are there two sides of this questionnaire, one for the' 

officials and one for the non-officials? 
Mr. C. M. Trivedi: No, it is not like that. The Committee has no regular' 

questionna.ire for officials, but when it calls a particular official as a witness it' 
has questions according to his qualifications and experience. 

Kr.Govind V. Deihmukh: Will the Honourable Member consider putting 
the questionnaire in the form of a· communique or some such thing in the news-
papers, so that non-official opinion of persons represented in the House or 
otherwise will be available for consideration? 

JIr. C. Il. 'l"rivedi: I will consider that. 
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HEALTH 011' MR. B£LKlUSHN.A. KAULA, .A. SECURITY PBISONEB 

"343.·Sa.rdar llang&l Singh: Will the HDnQurable the HQmil Member please 
state: . 

(a) whether Mr. Balkrishna Kaula, a security prisQner in the Ajmer Central 
Jail, is suffering frQm Anlllmia, rarificatiDn Qf cQllar bDne, and pain and swelling 
in foot and is running a temperature; and 

(b) what medical treatment has he en arranged fDr him and with what results; 
(please make afuU statement abQut his illness and his treatment)? 

The Honoura.ble Sir Francia Kudie: (a) No.. Mr. Kaula's only cDmplaint is 
slight rheumatism in the foot which is due to pyDrrhoea. 

(b) He has been given a full course Df dental treatment fQr the PYDrrhoe,\. 
Mr. Sri Prakasa: Is it a fact that CQIQnel Kharegat, the previouS' Civil 

Surgeon Qf Ajruer, repQrted that this case ·was a fairly seriQus Qne and he used 
to. take Mr. Kaula fQr ultra-viQlet treatment to. the Victoria Hospital, and that 
.since the arrival Qf his succeSSDr MajQr Hasset all this treatment given to. Mr . 
.Kaula has been stQPped? 

The Honourable Sir I'rancis lIudie: I have given the HQnQurable Member aU 
the infQrmation that I have with me. 

Mr. Sri Praka.sa: I also have SQme infQrmatiQn Qf a very reliable nature. 
Will the HonDurable Member be pleased to. make further inquiries in the matter, 

:because I have received. infQrmatiQn' frDm Mr. Kaula's wife that his case is 
very bad and requires immediate treatment? 

The Honoutable Sir Francia Kudie: The repQrt we have gQt frQm the medical 
authQrities is t,hat Mr. Kaula had PYQrrhQea, which is receiving immediaw 
treatment. 

MUNSTER REPORT. 
344. *Sa.rda.r Kang&l Singh: Will the HQnQurable the Defence Member 

please state: 
(a) whether LQrd Munster has submitted any repQrt Qf his recent tour reCQm-

mending a large number of cQmfQrts fQr the British trQQPs Qnly; 
(b) what actiDn has so. far been taken Dn that repQrt, and whether the new 

CQmfQrts sanctiDned will be available to. the Indian troops also. up to the same 
extent; if nQt, why not; 

(c) whether it is a fact that Lord Munster has recQmmended more abundant 
iJupply Qf Beer to. the British troops, and that he has also recommended mDre 
British dQotQrs, British nurses, British CQQks and British hostesses; and 

{d) whether the expenditure fDr these cDmfDrts will be paid Dut Qf the Indian 
treasury Dr the British? 

]1(1'. C. K. Trivedi: (a), (c) and (d). The HQnQurable Member's attention is 
invited to. the reply given t{) Starred QuestiDn No.. 107 Dn the 10th February 
1945 and to. LQrd Munster's RepDrt, Df which a CDPY is' available in the Library 
01 the HDuse. 

(b) ActiDn to. implement the recQmmendatiDns oDntained in the Report to. 
the extent the} are practicable is being pursued, but it has not yet :reac ~d the 
S'tage at which a statement can be made. I will lay a statement Qn the table 
of the HDuse Il~ SDOll as I am in a pDsitiDn to do SQ. 

Kr. L&lchand lfavalral: Has he made any recommendatiDns for the benefit 
Df Indians' alsQ? 

Mr. C. 111. Trivedi: The recommendatiQns made by LDrd Munster fDr the 
benefit Df Indian trDDps will be fDund in the RepDrt. 

1Ir. Abdul Qaiyum: Who. will pay fDr the8e amenities and improvements' 
1Ir. O. K. Trivedi: I have already answered that in reply to a previDu8 

question. 
MR. CB:ulwmLL's PERSONAL REPRESENTATIVE 1'OR WELPABE OJ!' BRITISH TRoOPS 

IN lImu 
M5. ·Sardar llangal Singh: Will the HDnourable the Defence Member pleas6 

state: 
(8) whether Mr. Churchill has sent any persDnal representative ~ India to 

look after the welfare of British troops; 
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(b) whether he will send his reports to the Government of India or direct io. 
the Honourable the British Premier; and 

(c) who will pay his expenses? 
]1)'. O. K. Trivedi: (a) The Prime Minister h;iS deputed Lt. General King 

to be his personal representative'in India. It is not his function to determine 
the scale of welfare provision or amenities but to assist in the fulfilmeut of 
policies and l'rogrammes accepted . by the Government of India, particularly 
where these depend on stores and Equipment being imported into India. 

(b) He will report to the Prime Minister but he will ~ee  the Government 
of India inforllled of what he is doing. 

(c) The expenditure relating to the pay and allowances of Lt. Gen. King il~ 
be borne by H. M. G. 

1Ir. Muhammad Nauman: May I know whether this gentleman is also to. 
report on the political conditions in India and is he in consultation with His-
Excelleney the Viceroy as the Crown Representative in India? 

1Ir. O. M. Trivedi: Most certainly not. 
To FOREIGN INVESTMENTS IN INDIA 

346. *Kr. )[anu Subedar: (a) Has the Honourable the Finance Member 
collected at any time any particulars with regard to foreign investments in 
India including investments by companies and residents in the United King-
dom? 

(b) Have Government made through their Economic Adviser any ootimate of 
the amount of British capital invested in India and the amount of non-British 
foreign capital invested in India? 

(c) Did Government have any negotiation with His Majesty's Government 
with regard to the liquidation of assets of British people in India and the pay-
ment of such assets in sterling which has accumulated? 

(d) Have Government seen suggestions made in· this direction amongst other 
people from Prof. C. N. Vakil, now Economic Adviser of the Planning Depart-
ment under Government? 

(e) Have Government received representations and suggestions in this direc-
tion from public bodies, Chambers of Commerce and others? 

(f) What is Government's policy with regard to British assets in India as a 
possible means of preventing further inflation? , 

(g) Is it a fact that dollar assets and dollar securities from subjects in India 
were requisitioned? 

-(h) What was· the total amount of such dollar securities and dollar assets 
taken from the people of India (including Indian States) in order to enable 
British to pay America before the Lease-Lend arrangements came into operation? 

The Honourable Sir Jeremy Ralsman: (a) to (c). No. 
(d) and (e). Yes. 
(f) The Government's policy of repatriating with the assistance of His 

Majesty's GovE'!"llment such British assets in India as are suitable for and 
readily susceptible to requisitioning has been explained in my Budget speeches 
of the past few years, and has been carried out..to the extent of about .£375 
million. The scope for further action of a like nature is small. 

(g) Yes, to the limited extent of certain marketable securities and dollar 
balances. 

(h) It is' no4;, in the public interest to give this infonnation. 
lIl. )[anu Subedar: May I know, Sir, what steps Government are t:lking 

in order at lea~t to get an estimate of British investments in this country? 
The Honourable Sir Jer&my RaISmaD: Attempts at least have been made 

from time to time, but the compilation of a complete estimate could l~Ot, I 
think, be made without taking certain powers. 

JIr. JI&1lu Subedar: May I know whether, in view of the fl\Ct that such 
eteps were taken with British aSSJets in the United States, in Canads, in 
Argentina and other places, whether the same steps may not be taken in India 
in order to fariliiate the repayment of moneys due from the United Kingdoa. 
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The Honourable Sir Jeremy Ra.isman: 1 think the Honourable Member hall. 

an exaggerated idea of the steps" that were taken in these other countries. A 
study of those measures' does not suggest that anything very useful could be· 
done in India. 

Kr. Manu Subedar: In view of the fact that proposals are being made to. 
scale down the Eterling balances and to defer the repayment of them, would not 
the Honourable Member, in the interest of India, consider whether some of the 
British assets in this country should not be taken over and sterling paid to them 
by the United Kingdom Government, and whether he will not make a repree.en· 
tation to His Majesty's Government on this subject? 

The Honourable Sir Jeremy Ra.isman: I must point out that a possibility ,of 
the kind suggested by my Honourable friend is far more complicated than. 
appears to be generally recognized. In many cases, it woUld be quite 
impossible to evaluate the intereste concerned. In others it may be the Indian 
portion of a world business which could not possibly be separated and treated. 
as a. unit, for instanee banking, insurance business and so on. And then it is. 
hardly possible for the Government to land themselves with such investments 
at the public expense without knowing eXl'Ctly what they would be able to do 
with them. Many of these businesses consist of a large amount of goodwill and 
so on which would vanish the moment they were taken over by the Govern-
ment. I merely indicate these as aspects of the problem which have to be taken 
into account even if the general policy could be agreed upon. 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 
Mr. Kanu Subedar; I understand that ..... . 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 
Mr. Manu Subedar: Sir, it is one of the most important subjects, I just 

wvant to ask only one question-whether he has represented to His l aie~ty's 
Government ...... . 

Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable 
Member put the next question. A matter like this can be discussed at the time 
of the Budget. 

NEW STANDARD TIME 
347. *Mr. Manu Subeda.r: (a) Will the Honourable the Home Member please 

state when the so-called Viceroy's Time was fixed, which puts the clock one 
hour forward beyond the standard time? 

(b) What were the reasons which induced Government to do this? 
(c) Which of these reasons now stand, justifying the continuance of a prac-

tice, which imposes undue strain on working classes who have to start very 
early in the morning and on middle class women whose husbands have to reacn 
Qffices, having to work very early in the morning and having to use electric 
lights? , 

(d) Have Government received any complaints with regard to this time from 
any quarters since it was introduced? 

(e) What is the propriety of imposing a time on all-India oorrespondil!g to the-
natural time of territories that are not in ~ e posse-B6Iion of His Majesty's 
Government? 

(f) When did Government last re-examine this problem? 
The Honourable Sir Francis Mudie: (a), (b) and (c). I deduce ro~ his 

question that the Honourable member is referring to Indian Standard TIme 8S 
in force since 1st September, 1942, which is 6t hours ahead of Greenwich Mean 
Time. For information regarding its enforcement and continuance I ,would 
iuvite his attention to the reply giveD 'to question No. 464 put by Mr. Badn ut~ 
Pande, on the same subject on the 16th of November, 1944. 

(d) Apart from some questions tabled by Honourable members and a small 
number of representations made to Government no other complaints have bMU 
received from any quarters since its introduction. . 
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(e) As the question of Standard Time is one of convenience and not of 

,allegiance, no question of impropriety arises. 
(f) When 611 Honourable Member last raised the question on the floor of 

this House. 
Mr. )[anu Subedar: May I know why the Indian Standard Time has been 

.fixed at 6t hoW's ahead of Greenwich Mean Time instead of 5, hours? 6, hours 

.is. inconvenient to India. 
The Honourable Sir :francis ][udie: It is convenient. 
JIr. Kanu Subedar: What are the rea.sons for doing that? What is the 

-convenience, and whose convenience? 
The Honourable Sir :francis Mudie: I answered a similar question during the 

,{ast Session. The real reason for the alteration of the time was tp save coal. 
Shrlmati X. B.adha Bai Subb&rayan: Mav I ask, Sir, if the Government 

;'have called for the opinion of the r~vincial Governments' on this question? 
The Honourable Sir :francis Mudie: As fIN' as I know, Provincial Govern-

'ments were consulted before the change was made. 
JIr. Badri DuttPande: How i& coa! saved by this new system? 
The Honourable Sir :francis Mudie: That was carefully gone into by those 

'-who understand coal. 
Mr. Sri Prakasa: How much coal has heen saved? 

(No answer was given.) 
'BAN ON ENTRY OF CEBTAIN BOOKS 

3~. "'Mr. Abdul Qaiyum: Will the Honourable the Home Member please 
-state : 

(8) whether the entry of the following books has been prohibited intJ 
'British India; 

(i) the Civil War in France by Karl Mark; and 
(ii) the Paris Commune by V. T. Lenin; 
(b) the reasons which led to the passing of the order; and 
(c) whether the entry of the above books has been prohibited into the 

'United Kingdom or the United Sta:tes of America? 
The Honourable Sir )'rancis Mud1e: (a) Yes. 
(b) Because it was considered -that the effect of these books in this country 

'might be to encourage violent revolution. 
(c) Government have no information . 

. Mr. Abdul Qaiyum: May 1 know wbo was the person who judged whether 
these books would bring about the consequences mentioned by the Honourable 
Member? 

The Honourable Sir I".ra.ncis Mudie: It was the view of Government. 
Prof. N. G. Ranga: Is there any special officer who is placed in charge of the 

-task of seeing which books are to be allowed entry into British India? 
The Honourable Sir :francis Mudie : No special officer. 
JD'. Abdul Qaiyum :In which countr,v these particular books were published? 
The Honourable Sir J'rancis Mudie: I think, in the United Kingdom . 

. J[r. Abdul Q&iyum: Ma yI 'Know if it is not considered dangerous to have 
-these books in the United Kingdom, wby II. different standard is being set 
·upfor this COUll try ? 

The Honourable Sir'l'ra1lcls Kudie: It is. for the United Kingdom to d~cic1e. 
Prof. N. G. Ranga: Has the Honourable Member studied these book!s? 
The Honourable Sir· :francis· Kuaie: Yes. 
Prof. If. G. Ranga: What is his opinion? 

(No answer was given.) 
Shrlmati X. RldhaBai Subbarayan: Sir, are there any other books written 

oy Karl Marx. Lenin and others and on Soviet Russia, which have been banned 
'by the Government of lridia ? 

The Honourable Sir !'r&ncis .udie: I have no information. 
111'. A6ciul Qa.tyum:Is there any objection t.o a copy of these books being 

-"laced in the IJibrarv for a limited time? 
fte HOIIOUlabl.Sir -1'nmdI-.uate: I am afraid ! eann~t do that. 
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M9. *Shrimati X. Radha Bai Subbarayan: Will the War Secretary l~ase-

£-tate : 
(a) the number of Europeans and Indians in the officer and other ranks of-

W.R.N. 's and W.A.A.F.'s and A.T.S., separately; 
(b) if these sen'ices are eompletely or partially under the control of, Hntl 

paid for by, the Govern?lent of ~ndia or the British. War. Office; .  . 
(c) if there is any dIfference III the status, salarIes, rIghts and prIvIleges 

of officers and other ranks in these services and of those in W. A. C. (1.); undo 
if so, the reason for such difference; and 
(d) the scale of rations in these four services? 

JIr. O. )(. Trivedi: (a) I think the Honourable :\Iember is under '\ lI,i",-
apprehension. The W. H. X. S., A. T. Sand W. A.  A. F. are u~el.  rit~s  

services and are not recruited in India. Government hU\'e no mformat!oll 
whether anv Indians haye been recruited to these services in the rnited King-
dom. .  . 
(b) The W. R. X. S. in this country are controlled by the dmirult~  ::l}d 

paid by His Majesty's Government. 
There are ,)nly 22 A.T.S. officers in this eountrv, who have been lent to und 

are paid by the Government of India. Of these, 19 are lent for 1\ short period 
only for training members of t,he W. A. C. (1.). 
The W. A.  A. F. in India are entirely controlled bv the Air Ministry <llld are 

paid by His Majesty's Government.' • 

(c) There i~ no difference between the status, rights and privileges'. The' 
salaries, however, payable to members of all four services arc different; the 
main difference being that the W. A. C. (1.) receive less than the other three' 
services. This is due to the fact that the members of the other three service, 
have come .overseas to take up service. 

(d) No scale of rations has yet been laid down in this countr:v for tbe 
\V. R. N. S. who, it is understood, are fed on contract. The W. A.  A. F_ 
reeeive the same rations as the R. A. F. The A. T. S. and W. A. C. (1.) receive' 
the same scale of rations, which is a slightly modified version of the. corres-
ponding troops' scales. 

, Kr. Lalcband Bavalrai: May I know from the Honourable ~Iembe1  wheth,,], 
in view of the stringency of paper, this would be considered a propel' use of 
paper? 
(Mr. K. C. Neog,v pointed out to the Honourable Member thnt lit' H~': 

probably referr:ng to another question.) 
1iIr. Preldent (The Honourable Sir Abdur Hahlm); Next question. 

1iIr. Lalchand ltJavaIrai: }fy query referred to question No. 350. 
BOOK ENTITLED" ABOLISH MARRIAGE" 

350. *1iIr. Lalcband ltJavaIrai: (a) Has the attention of the Honourable tfie-
Home Member he en drawn to a book named "Abolish Marriage',' by S. PauI,_ 
author of novels and stories, published by Indian Printing Works, Kacheri 
Road, Lahore? 
. (b) Is the above-mentioned book ~ted and published with the permis--
SlOl1 and consent of the Government--elther Central or ProvIncial? 
(c) Is it a fact there are expressions sueh as, "Marriaae has nothill'" 

tl' do with religion or morality"; "There is no difference bet ee~ marriage lind 
prostitution"; "Modern girl loves to be a J lliiet to half a dozen Romeos" ;: 
"There is no harm in marriage with near reletives ", and so forth? 
(d) Do Government propose to proscribe such an objectionable book and 

take necessary steps. to or ~it the. already printed copies? If not, why not?' 
The Honourable SIr I'ranClS Kudle: (a), (!J) and (c). Xo. I have never heard 

of this book or of its author. 
(d) Any action that ma.y be necessary can safely be left to the Government. 

of the Punjab! where the book is said to have been published. 

B 
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Mr. Lalched Nav&lrai: Mav I know from the Honourable Member, wide 

awake as he is. whether he has 'sent for the book to see it. 
The Honourable Sir !'rancis Mudie: No. 
Mr. Lalchand Navalrai: Will the Honourable Member find out whether such 

i,hings are not- objectionllble and that the Provincial Government should be 
.1lEked to abolish them? 

The Honourable Sir Francis Mudie: We can trust the Punjab in this matter. 
JIr. Govind V. Deshmukh: Was any attempt made, after the receipt of this 

.question, to secure a copy of this book? 
The Honourable Sir J'rancis Mudie: No. 
Mr. President (The Honourable Sir Abdur Rahim): Prof. Ranga. 

POST-WAR DEVELOPJOINT OF COTTAGE INDUSTBIES 
351. -Prof. N. G. Banga: Will the Honourable Member for Planning and 

Development be pleased to state: 
(a) if it is not a fact that both the Bombay planners and himself have 

hdd the view that it is most essential that cottage industries ought to be 
protected, encouraged and further developed in post-war times; 

(b) if it is also not a fact that he has advised the South Indian capitalists 
~uring his recent visit to Madras to start more Textile Weaving Mills; 

(c) if he is aware of the fact that Madras Presidency holds the premier 
place as a handloom weaving provinCE- in India and that if more weaving 
l11ills are started, many times more handloom weavers will be put out of work 
than what will come to be employed by such mills; and 

(d) if Government are prepared to give an assurance to the South Indian 
b&ndloom weavers that Government do not propose to do anything, in the 
way of encouraging mills. which is likely to jeopardise their employment? 

The Honourable Sir Ardeshir Dalal: (a) and (b). Yes. 
(e) and (d). The Honourable Member will appreciate that I was referring 

to post-war plans. The requirements of textile goods after the war are likely 
to be so large that the establishment of more weaving mills will not affect the 
Handloom weaving industry. At other places I havtl also recommended the 
early establishment of Spinning mills to help the handloom industry. 

Prof. N. G. Ranga: Does the Honourable Member mean that he is already 
anticipating his post-war plans in advising the South India. merchants and 
capitalists here and now that they sliould go ahead with the starting of weaving 
mills? 

The Honourable Sir Ardeshir Dalal: I have stated that the starting of more 
weaving mills in the post-war period in Madras is a desirable object. 

Prof. N. G. Ranga: Is the Honourable Member of the opinion that by 
starting more weaving mills the handloomweaving industry in Southern J"dia 
will not be affected? 

Mr. President (The Honourable Sir Abdur Rahim): That is a matter of 
opinion. 

The Honourable Sir Ardeshir Dalal: ~ ere will be room for both spinning 
and weaving. 

Mr. T. T. Xrishnamacha.ri.: Was the Honourable Member aware of the fact 
that the Government of India proposed to constitute a handloom board Imd 
that the handloom industry will get some kind of protection? 

The Honourable Sir Ardeshir Dalal: At that partiCUlar moment I had not 
the question ::>f the handloom board in my mind. 

Pandit Lakshmi Kanta Maltra.: Has the Honourable Member the question of 
1>tarting spinning mills with hi.iher counts in his mind? 

The Honourable Sir Ardeshir Dalal: As I have already said, the encoura'.Te-
ment of weavillg millR does not mean any discouragement of spinning mills. '" I 
have in one case recommended fer the starting of a . . . . 

Pan!1it Lakshmi Kanta ](aitra: Is production 0i higher counts of ','::11'11 
contemplated? ' 
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The Honourable Sir Ardeshir Dalal: 1 have not devoted allY s e~ial attention 

to it. 
Pandit Lakshmi Kanta Maitra: There are hundioollls which exclusively use 

higher counts. 
lIr. President (The Honourable Sir Abdur Hahim): Kext question. 

ADVISORY COMMITTEES BELA.TING TO INDUSTRIES 
352. *:Mr. T. Ohapman-llortimer: With reference to his announcement of 

the proposed establishment of 29 Advisory Committees relating to the various 
industries established in this country, will the Honourable Member for 
Planning and Development be pleased to state: 

(a) the number of such committees that have already been set up; 
(b) the method py which members of the proposed Advisory Committees are 

if) be selected or, as the case may be, have already been selected; 
(c) whether all materials placed before the proposed Committees and all 

the Reports of such Committees will be made available to the Members of 
the Indian Legislative Assembly; and 

(d) whether the Government of India propose to act generally in accord-
ance wjth the recommendations of the proposed Committees as regards the 
()l'ganisation and control of the industries concerned? 

- The H~ourable Sir Ardeshir Dalal: (a) and (b). I would invite the atten-
tion of the Honourable Member to the 'erl~' given by me on the ] Oth February. 
1945, to parts (a) (i) and (ii) of Question No. 116 by Mr. K. C. Neogy. 

(c) T ~ reports of the panels will be made uvalillble to the Standing Advisory 
Committee of this' Department if constituted. If no such Committee is in 
existence at the time, copies will be placed in the Library. 

(d) The panels being advisorv, Government cannot bind themselves to 
accept their recommendations, but they will naturally give them very car':lful 
consideration. 

Prof. N. G. 1l.anga: Is there any separate committee either for cottage 
industry or hand loom industry in order to advise Government what is to be 
donf' in post-war years in regard to this '! 

The Honourable Sir Ardeahir Dalal: With regard to the handloom industry, 
the handloom board will look into the matter. With re~ard to cottage industry, 
we regard that IlS the primary concern of the rovi~cial Government, and. all 
Provincial Governments have been advised to devote special attention to the 
development of cottage industries. 

:Mr. President (The Honourable Sir Abdur Rahim): Mr. Cha.pman-Mortime.·. 
lIr. T. Ohapman-Mortimer: With reference to the reply to part (c) in the 

event of this House setting up an ad vif'ory body to this Depwrtment, we shall 
receive the information? 

The HOIloura.ble Sir Ardeshir Dalal: Otherwise the reports will be placed in 
the Library of the House. . 

:Mr. T. S. Avinashilingam Chettiar: Will the reports be circnbted to the 
Members of this House? 

Tbe Honourable Sir Ardeshir Dalal: No, Sir. I have alrelldy answered what 
Government propose to do. 

lIr. T. Chapman-Mortimer: If we are not to receive copies of these mate-
rials and reports individually, are these matters placed befm'e the Secretary 
:,1' State? To whom is the Department responsible? 

The Honourable Sir Ardeshir Dalal: The reports are placed with the Gov-
ernment of India. 

Mr. T. Chapman-Mortimer: We want to k,IOW whether the reports will be 
placed before us. 

The Honourable Sir Ardeshir Dalal: It would involve too much labour and 
waste of paper to put all these reports and aU the materials before all the 
Members of the House. 

Prof. N. G. Ranga: Tn view of thf' fact that the handloom board has not 
come into existence and has not bad a chance to consider the handloom 
industry in the post-war period, will the Honourable Membf'l' be preased to con-

n2 
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sult his Honourable colleague the Member for Industries and Civil Supplies. 
beton~ he ventures sllch opinions us he has done, viz., that there is further 
scope for UlOre and' mort: weaving mills without ffily harm coming to the hand-
bOlll weaving industry? 

The Honourable Sir Ardeshir Dalal: That is my opinion and I am as much 
f'1,titled to my opinion as the Honourable Member is to his. 

Mr. President (The Honourable Sir Abdul' Rahim): Next· question. 
C. S. AND OTHER SUPERIOR OFFICERS ACCEPTING APPOINTMENTS WITH PRIVATE 

UNDERTAKINGS 

353. *lIr. T. Ohapman-Kortimer: Will the Honourable the Home Member 
Ill' pleased to state: • 

(a) the names of all former members of the Indian Civil Service and all 
.)tber superior oflicel'S employed by the Government of India who bave since 
he 1st April, 1937, accepted appointments with financial, commercial or in-

.Iustrial undertakings in India together with the names of the financial, com-
m~ rcisl and industrial undertakings concerned; and 

(h) wbether the Government of India have considered placing any restric-
lions on the acceptance of such appointments by officers employed by them? 

The Honoura~le Sir Francis lIudie: (a) I regret that the information is not 
available with Government. 

(b) The desirability of obtaining the consent of Govenlment before accepting 
such :lppointments has been impresse·d on officers of the elasses mentioned by 
the Honourable l\1ember. The im o~ition of actual restrictions on retired offi-
cers has not been found possible for lack of eltective sllIlctions. 

Mr. T. S. Avinashilingam Ohettiar: May I know if the Government is aware 
tbat tbese people are ~inainly a.ppointed by the big companies for purpose of 
being better able t.o negotiate with ood have influence with the Government 
I,f IndilT? 

The Honourable Sir l'ranCis Mudie: I have no idea why private employers 
employ them. 

1Ir. T. Ohapman-llortimer: Is ita fa ct tha.t certain Government officers 
are resigning Government service and taking up private employment long before 
t 11 eir TJrOper time of retirement? 

The Honourable Sir J'rancis lIudie: At timp.s I only wonder why the private 
employers employ sucb people. 

Mr. T. T. ~amac ari: Do Government contemplate establishing a con-
vention regarding tbe employment of pro-Consuls who have retired from service 
in this countrv? 

Mr. Sami 'Vencatachelam Ohetty: Are offers nowpending before the Mem-
bers of the Executive Council and the Government of India of a similar nature? 

The Honourable Sir I'rancis lIudie: No offers. 
IIr. President (The Honourable Sir Abdur Rahim): Mrs. Subbarayan. 

FACILITIES FOR CORRESPONDENCE BY NEXT OF KIN WITH INDIAN PRISONERS OF WAR 
354. *Shrimati X. Radha Bai Subbarayan: (a) Will tbe Honourable the 

Defence Member please state what facilities are provided by the Government 
of India to tbe next of kin to correspond with or have news of the welfare of 
Indian prisoners of war in enemy hands? 

(h) Have the Government seen Reuter's report in the Press,dated December 
21. that the Britisb Red Cross have set up a machinery for sending telegrams 
from next of kin to prisoners of war and civilian internees in the Far East? 
Has a similar machinery been set up in India to afford such facilities to the 
IIcx1 of kin of Indian prisoners of war and civil internees in Japanese hands? 

Kr. O. II. '1'rI.vedi: (a) I lay a statement on the table. 
(b) Yes, Sir. 
It ~ hoped to introduce a similar scbeme in India very shortly. 

Statement 
Facilities provided are: 
(ii Free surface mail by prisoners of war post. 
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(ii) A concessional rate of 8 allnas, instead of the ordinary rate of 14 alllla" PI'" h,,1f 

ounce, is allowed for airmail letters 1I0t exceeding half an ounee in weight sent to prisoners 
of war in Europe. Postage at the ordinary rate is required to he prepaid for the full wl'ight 
oOf letters exceeding half an ounce ill weight. 

Air mail postcards at a couc!"ssional rate of 4 anuas can be sent to prisoners of war in lhe 
Far East. 

(iii) Thl'ee free surface mail envelopes with the name and addre~s of the prisoner of war 
~ntered thereon are sent by Regimental Depots/Training Centres to the IIl'xt of kin each 
month for the purpose of writing letters to the prisoner. , , ,,' 

(iv) Civil Liaison Officers and their re resentat ~es off and Oll VISit the next of k\ll of 
prisoners of war and explain the procedure for writing letters to the pl'lsoners, 

(v) A ~c eme, known as the Intel'l1at:onal Red Cross Committee's 1'.l.xpress ~ll's age "ch"llIe,' 
has been ,introduced fOl' the purpose of correspondence with prisoners of war ill Em'op", 
Messages received f1'om prisoners under this scheme are on a spt'cial forlll with a reply port ion 
.attached to it. These are distributed to the relatives through the Civil Liaison Offil'el's, 
District Soldiers' Boards, etc. The relatives can simply fill ill the reply [iodion and n'turJI it 
for transmission to the Prisoner, through the same channel. 

Sbrimati It. Radha Bai Subbarayan: D;)ps the Government supply the next 
.of kin of ever:v prisoner of ~r with <111 the infornn,tion th.at the Honourable 
Member has l)laeed on the table? 

Mr. C. M. Trivedi: I have Ilot beell able to £uI1O\\' the Honourable :\Ielllbe,', 
Shrimati K. Badha Bai Subbarayan: Does the Government send to the next 

of kin 0f ,~very prisoner of war all the informati·:>n regarding the sending of 
letters and parcels to the prisoner!' of war? 

Xr. C. X. Trivedi: Yes. 
Shrimati It. Radha Bai ,Subbarayan: May I ask, Sir, whether the Govel'l1-

ment have appointed any authurity ill the districts to have l'ontact with Ulld to 
supply the next of kin with infornlHtion about prisoners of war? 

J(r. C. M. Trivedi: ~ mv Honourable friend \villrememlwr there Hre varion;; 
organisations, Eke the Indiu'J1 Sailors', Soldiers' Hnd Airmen's 'Boards ill the C\j,;-
iricts and there is also the civil Liaison organisation. 

(b) WRITTEN ANSWF.RS 
INDIAN OFFICERS AND TRoops IN JAPANESE HANDS 

355. ·Shrimati It. Radha Bai Subbarayan: Wilt the Honourable the Defence 
Mtmber please state: 

(a) the number of Indian officers and tt'OOps reported to be in .Japanese 
hands; 

(b) whether any information is available about their condition and, if it is 
(!lIlJveyed to their next of kin; and 

(c) if Government pay any maintenance allowances to their families •• nd 
what other arrangements the Government. have made for the we!fare of 1 heir 
families? 

Mr. C. M. Trivedi: (a) 301 officers Hlld 42,073 troops cOllfirmed and 37 offi-
~rs and 21,999 troops belipved to be in Japanese hands. 

(b) Conditions vary considerf;bly in differe'lt localities. On the whole they 
are bad, but they are new believed to be showing signs of improvement. No 
information i!; aVB.ilablp regarding particular individuals. • 

(c) Government 00 not. pay any mainterranee allowance to the families, but 
prisoners of war, both officers and troops, ccntinue to receive their pay from Gov-
ernment which is erediteo to their aeCOUl1ts, Out of thi-,; slllJh amount as is 
notified by each individuttl as allotment t,Q particlllal' member or members of 
his family is paid to the latter through cfficial c_hallllels, III suitable cases Gov-
ernment increase these family allotment,s or sanction the payment of one at 
their di!."cretion to provide adequate financial provision for the family when the 
indi,'idual concerllPd has left no instructions and it is 'not found possibl(' to con· 
sult him. As regard" other llrrangements for the welfare of the-farmlie;:: the 
Honourable Member is referred to the statement laid on the table of th£> Houfle 
in reply to her quec;tion No. 223 on the 14th February 1945. 
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RULES FOR DISPOSAL O}' SURPLUS RATIONS OR COOKED FOOD IN Mn..!TARY MEsSES 

356. *Shrimati K. :aadha Bai Subbarayan: Will lIhe War Secretary please 
state: , 

(a) if Government have prescribed any ruhs for the disposal of surplus-
rations or cooked food in military mesSes and, if so, when these rules were 
last revised and what they are; 

(b) what steps the military authorities take to avoid waste or destruction 
of raw or cooked food in their mess kitchens; 

(c) whether Government are aware that several Commanding Officers have 
iu,ued instructions that surplus rations and cooked food should be destroyed 
or buried and not given away to the civilian poor in the locality lest the 
military be charged of extravagance and waste; and, if so, whether this luls 
been done with the knowledge and approval of Government; and 

(d) if the answer to (c) is in the negative, do Government propose to 
enquire into this matter and take steps to avoid destruction of cooked food 
by the military? 

Kr. O. •• Trivedi: (a) The 8uswer to the first part i3 in the affirm a ti ve-~ 
As regards the latter part, the rules were last revised ill November 1943 and 
are framed so as to impress upon Commanding Officers the necessity for ensur-
ing that no foodstuffs are wasted and that any item which cannot be consumed 
011 one day will subsequently be underdrawn to the extent necessary for adjust-
ment. , 

(b) The following measures have been taken to avoid waste or destruction' 
of fuod: . 

(i) Interior Economy; training of cooks in the preparation of food economi-
cally at Schools of Instruction; training of unit Messing Officers, anel regular 
visits by specialist Catering Officers. 

(ii) Re-utilization of unconsumed cooked food by the preparation of various-
dishes. 

(iii) Periodical review of the scales of ration& in consultation with llutrition 
experts. 

(c) No, Sir. 
(d) No instances of wasU! or destruction of foodstuffs have corne to the-

notIce of Government. If. however, the Honourable Member could let me have-
n specific case. I would gladly undertake an investigation. 

REFUSAL OF INTERVIEW F ACILITlES BY IMPRISONED CONGRESS Li:ADEBS 
357. ·Kr. Badri Dutt Pande: (a) Wi11 the Honourable the Horne Member-

bp. pleased to state why the Congress Leaders imprisoned in the Aillnadnagar 
Fort have refui.ed interview facilities? 

(b) Was there any correspondence on the subject between the Central Gov-
ernment and the President of the Congress, M. Abul Kalam Azad? 

(c) If so, do Government propose to publish all this correspondence? 
The Honourable Sir 'Francis Kudie: (a), (b) and (c). I would invit~ atten-

tion to the answer given to Mr. K. S. Gupta's question No. 219 on the i4th 
February. 

O~TM T OF PROF. C. N . VAKIL AS ECONOMIC ADVISER TO PLANNING 
DEPARTMENT 

358. *][r. T. Ohapman-Kortimer: Will the Honourable Member for Planning 
and Development be pleased to state: 

(a) whether it i" a fact that Professor C. N. Vakil has been appointed 
Economie Adv!ser to the Planning Department; and 

(b) the functions proposed to be allocated to the Economic Adv:ser to ihs 
Pianning Dep9rtment? 

TJ:le Honourable Sir Ardeshir Dalal: (a) Yes. 
(b) As his designation indicates his functions will be to advise the Depart-

ment on the economic aspects of planning and development problems. 
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LEmsLA.TION FOB REGULATING- STOCK. . AND SHARE MABKETS 

359. *lIr. T. Ohapman-)[ortimer: Having regard to the increase in speeu--
lation tIuring recent years and to the establishment of a number of new Stock 
Exchanges, will the Honourable the Finance Member be pleased to state: 

(a) whether Government propose to take early steps to introduce legislation 
for the better regulation of Stock and Share markets; and 

(b) whether Government will ()onsider the advisability of instituting lJ.n. 
enquiry into the operations of all existing Stock Exchanges in British India? 

The Honourable Sirleremy Baisman: (a) snd (b). An enquiry into the 
operations of existing Stock Exchanges in British India has recently been insti-
tuted. On completion of the enquiry the question of introducing legislation to 
regulate Stock and 'Share markets will be considered. 

DETENTION OF CAPTAIN B. PATNAIK 
360. *)(r. T. T. Xrislmamachari: Will the Honourable the Home Member 

state: 
(a) whether it is a fact that one Captain B. Patnaik, formerly employed as 

the Chip! Pilot in the Indian Nationa! Airways, is in detention without trial. 
since J alJUary 12, 1943; 

(b) what the reasons for his detention are; 
(c) wLether Government are aware that Captain Patnaik led the air com·· 

munication service between Calcutta and Rangoon during the dark days before-
the fall cf Burma when the Dutch and the British airlines hd stopped flying 
to Rangoon; 

(d) whether he had earned from the Government the tribute of "unparalleled. 
and loyal deyotion to duty and unflinching courage during the Burma cam-
paign" for keeping the service going like a clockwork in spite of heavy bombing-
and strafing by the enemy; 

. (e) whether it is a fact that after Rangoon fell, Captain Patnaik along with 
his colleagues volunteered and carried on the evacuation from Burma of ounde~ 
soldiers and women and children who were predominantly British; 

(f) whether it is a fact that the detenu has lost about 40 lbs. in weight sin~  
his deter,tion; and 

(g) whether Government will consider the question of releasing him? 
The Honourable Sir Francis Kudie: (a) Yes. He was :r senior pilot but not 

the Chief Pilot, of India·n National Airways. 
(b) Because the Chief CommiRsioner, Delhi, was ;;ati(;fieri on reliable informa-

tion received from a number of ind~ endent SOUme!! that his detention was 
necessary with a view to preventing him from acting in n mannel' prejudicial 
to the public safety and the maintenance of public order. 

(c) Government are aware tbat he a~ employed on :hl' regular Indian 
National-Airways services to Rangoon and back between January, 8th aad 
February 18th, 1942. . 

(d) Government have always 8llknowleaged· the good work done by him and' 
other Indian National Airways pilots at that time. No tribute from the Gov-
ernment of Indill in the terms qnoted by the Honourable Member can be traced 
but I understand that a certificate in somewhat similar terms was given by the 
Burma Government to all Indian National Airways pilots engaged in the evacua-
tion operations. 

(e) For one month from Februa-ry 22nd to March 22nd. 1942, he and othel" 
Indian National Airways pilots were flying Indian National Airways aircraft. to 
Magwe and other aerodromes in Burmn in connection with tbb official evacua· 
tion scheme. No civil :rircraft, however, was permitted to leave for any aero-
drome in Burma unless jnformation had been received that-there was no enemy 
activity in or near the aerodrome. . 

(f) IDs weight, on admission was 202 lbs. At one time this had fallen by 
about 40 lbs., but it has recently been increasing and a medical board whicb 
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-examined him twice in January, 1945, said that his weight at the moment was 
.normal for .e,. man of his type and age., . 

(g) His caSt has recently been reviewed and it has been decided that he 
cannot be released at re~ellt. Further eomiideration will be given to the case 
in due course. 

CALOUTTA STREET ACCIDENTS 
361. *·Sir Abdul Halim Ghumavi: Will the War Secretary please state: 
(a) whether his attention has been drawn to the news of ever increasing 

number of Calcutta street accidents caused by special types of lorries; 
(b) whether his attention has been drawn to the news which appeared in 

-the Calcutta editions of t·he Amrita Bazar Patrika, dated the 16th, 20th, 23rd, 
"24th, 27th and 30th January, 1945, under headings.. "Street accidents n,1 
increas(,", "C;ar-lorry collision", "Calcutta Street Accidents", "Boy dies 'm 
ihe s o~;', "4 accidents in one day" and "Street Accidents", respectively, and 
'in many of the cases the accidents had been caused by lorries belonging to '.l 

-special type; 
(c) wbether Government propose to take further steps to enforce lowf'r 

speed lilnit f(Jl' special types of 100Ties for Calcutta and its suburban streets and 
-thus remove the panic created among the pedestrians; and 

(d) whether Government will consider the Rdvisnbility of paying compensa-
tion to the injured and the relatives of the fatal cases? 

1Ir. C. K. Trivedi: ( a) and (b). I ha ~ seen the extracts referred to by the 
Honourable Member in part (h) of t.he question. I "'ould however point out! 
that it is clear from these f'xt,racts that not all the Hccidents referred to in-
volved military vehicles. The information available to me indicates that the 
Dumber of accidents in which military vehicles are involved is decreasing rather 
-than increasing !IDd it should be noted thflt it does not follow that in every case 
in which a military vehicle was involved, the fault was with the driver. Indeed, 
-statisties in my possession indicate the contrary. . 

With regard to (c) there is already a "peed limit fixed for every type of mili-
iiary vehicle. Government do not consider that a lo .~r speed limit would 
-achieve the object desired. but military traffic patrols have been instituted to 
enforce compliance with the ~ istillg Jimits. and seem to be achieving some 
-success. 

In order to bring once more to the notice of Military Commanders the anxiety 
'which this question is causing to the I,egiHlature. I propose to send copies of 
this question and answer to Army Commanders. who are already aware of the 
'importance which is attached to it hy Hi" Rxccllency the Comml\l1df'r-in·Chit'f. 

Tn addition, I propose to ask General Officer Commanding-in-Chief, Central 
-Command to consider, in consultation with the Bengal Government, the question 
-of what further measures should be taken in thi" matter. 

(d) Compensation is paid in cases where there has been negligence on the 
l)art of a military driver. A Claims Commission has recently been stllrtea far 
ihis purpose. 
l' A Y OF POSTS HELD BY CIvILIANS IN ORDNANCE FACTORIES AND DIBBCTORATB 

UNDER MASTER GENERAL OF ORDNANCE 
362. *)[r. K. C. lfeogy: (a) Will the War Secretary be pleased iJo state 

the ratu, of pay that are admissible to civilian personnel holding ga.zetted and 
non·gazetted posts in Ordnance Factories in India and in the Directorate under 
the '\Ia"ter General of Ordnance? 

(b) Is it II fact that the personnel of non-Asiatic domicile a.re not only 
-entitled to overseas pay. but even the basic pay in t.heir case is on higher 
scales tl.an in the cRse,of the personnel of Asiatic domicile holding corresponding 
1>08t8 ? 

(c) If r:nswer to part (b) be in the affirmative, what are the reasons for such 
-distinction between the personnel of Asiatic and non-Asiatic domicile in regard 
to the basic pay of the posts concerned? 
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(d) 'Vere the rates of pay of these services revised during the last few 

years? Jf so, in what manner have the personnel of Asiatic and non-Asiatic 
<l.omicile, respectively, been affected by such revision? 

JIr. C .•. Trivedi: The Ordnance Factories are now under the administra-
tive control of the Supply Department and the Honourable Member should 
address his question to the Honourable Member for Supply on one of the days 
allotted to the Supply Department. 

As regards the Directorate under the Master General of the Ordnance in 
India, I might mention t ~t there are several Directorates under the Master 
General of the Ordnance in fndia, and if the Honourable Member would specify 
the Directorate in respect of which information is required, I will be glad to 
collect t.he necessary information. 

NON-INDIAN BANKING CONCERNS IN BRITISH INDIA 

363. *Mr. K. C. Neogy: (a) Will the Honourable the Finance Member be 
plp-ased tr; sbte how many non-IndiRn banking concerns . operate in British Indi,\ 
.and to. which countries they belong? How many Banking concerns incorporllted 
III IndIan States operate in British India? 

(b) A.re there any restrictions obtaining in any foreign country, or in any 
foreign possession in India which may militflte against the establishment of 
branches of any British Indian Banking company there? 

(c) Do Brit,ish Indiall Banking companies enjoy full freedom in the matter of 
establishment of branches in Indian States? 

(d) In CriSe there are any disabilities attached to the operation of Britiah 
Indian Banking concerns in forei!Dl countries or in any Indian State, has t.he 
question of im~ osing similar disabilities on the operation of banking institutions 
d.)miciled in such ('ountries or States in British India been examined bv the 
overnm~nt of India? If so, with what result? . 

The JlollDUl&ble Sir Jeremy Raisman: The information is being collected and 
a reply will be laid On the tabl!:; of the House in dlle course. 

INCLUSION OF ' AD DluRMIS ' UNDER SCHEDULED CASTES 

384 .• JIr. Piale Lall Kureel: Will the Honourable the Home Member be 
pleased to ~t te' 

(a) whether Ad Dharmis of the Punjab have been recognized as a Scheduled 
Caste bv t'-le Government of India (Scheduled Castes) Order, 1936; 

(b) if the 2.Tlswer to part (a) above be in the affirmative, why have they 
been exC'luof'o from the figures of the Scheduled Castes of the Punjab by t.he 
census of 1941: and 

(c) whether the Honourable Member proposes to rectify this mistake on the 
part of the ce!,sus authorities? 

The Jlonour&ble Sir Pranets Mudie: (a) 'ies. 
(b) They have 'flot been excluded. The H0110urable Member's attention is 

invited to the firflt paragraph of the flyleaf to t.8'ble XIII in the Punjab Census 
Volume, 1941, which declares them to be Scheduled Castes. The position in 
fact is that separatf:' figu!"e!' are giv~n for this particular ~c eduled caste elrment 
in the Punjab. 

(c) Does not arise. 
COMMUNA.L COMPOSITION OF PLANNING AND DEVELOPMEloo"T DEPA.RTMENT STAFF 

365. *Mr. Piare Lall Koreel: (a) Will the Honourable Member for 
Plannim: and Devplonment be pleased to statf' t,he total number of a7ett~a 
and non ·(}f17;etted Officers in the Department of Planning and Development? 

(b) How man'V of these posts are held by Scheduled Castes. Rindn<;, 
Muslim!! Si ~ and others? 

(c) 1'1" the Home Del'lartment Resolution regardiJU!" Scheduled Castes repre-
sent,ation ein~ followed in tl,,~ matter of apl'lointment t.o various posts? 

The Honourable Sir Ardeshir Dalal: (a) and (b). I lay a statement on the 
~8ble of the Hom,e. 

(c) Yes. 
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(a) Gazetted officers. • 2 9 8* 1 2* 11 
(b) Non-gazetted officers--

(i) Assistants aad clerks 18 20 t2t §21 1011 4, 1 38 
(il) Personal Assistants 8 t 7 1 8 

and stenographers 
NOTES.-* Only one is a direct recruit who is a specialist officer. 

t Both are direct recruits. t One post of Assistant and one post of stenographer, to. be filled by Scheduled cast6 
candidates, have been kept vacant and efforts are belDg made to secure qualified 
Schedule caste candidates. 

§ 10 are direct recruits. 
\I 4 are direct recruiti. 
, 2 are direct recruits 

INDIA OFFICE STAFF 
866 •• Kr. X. S. Gupta: (a) Will the Honourable the Home Member please-

state what the India Office staff is? 
(b) Hew many of them are (i) Indians, Ui) Englishmen; and (iii) Non-

English? 
(c) How many of the staff are, (i) retired from Indian service, and i.ii)l 

dismisred from Indian service? 
(d) Is there any condition prescribed for employment at the India Office ill' 

secretarial, administrative or clerical capacity like . administrative 01' other 
experience in India? 

(e) How many of them had been to India 'I 
(f) T s it llot Ii fact that most of them have no knowledge of practical affairs. 

in India? . 
The Honourable Sir Francis Kudie: (a) to (f). Expenditure on the staff of 

the India Office if; borne by His Majesty's Government and the staff are no' 
under the control of the Goverl1Ol' General in Council. The Honourable Mem-
ber may, however, refer to pages 1-4 of the India Office List, 1940 a copy of 
which will be foun l i·l the Library of the House. No later edition has been 
published. 

EDUCATIONAL FACILITIES FOR SOLDIERS AND NON-COMBATANTS 

36'1. *Kr. KanuSubeciar: (a) Will the Honourable the Defence Member 
please state what educational facilities Government have created for soldiers 
and non-t'ombatants in the Army with regard to (i) technical training, and (ii) 
literacy: 

(b) Has any plan been evolved and, if so, what is it, with regard -to ths 
future of combatants and non-combatants who will return from the war, {or 
thf'ir vocational training and training in literacy? 

(c) How many publications of special interest to the Army for information 
and instruction of the Indian Forces are being made, what are they, and how 
many copies are printed? 

(d) What 8pecial facilities have been created by Government to impart 
literacy to Indian soldiers when they are in hospitals or when they are con-
valescent or when t,hey are on leave? 

_ . (e) .. What i~ t ~ progress of literacy in the Indian Army, year by year, and 
what IS the obJectIve of Govenlment with regard to the Indian soldier and non-
combatant in their employment in this matter snd how do they propose to 
reach it? . 
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lIr. O. It. 'l'rivedi: I lay a s~atement 011 the table of the House. 

,statement 
Recruits to the different branches of the Defence Services are gh:en training as below :-
r. Recruits for the Indian Engineers are trained at one of the following training establish-

ments according to the type of unit for which they are destined :-
(a) K.G.V's. O. Bengal S. & M. Group I.E., Roorkee.l All these recruits are given 1& 

I ·weeks training. 30 per cent. 
(b) Q.V.O. Madras S. & M. Group I.E., Bangalore. }- are selected for advanced 

I trades training varying in 
(c) Royal Bombay S. & M. Group I.E., Kirkee. J duration from 26 to 39 weeks. 
(d) No. 1-WS(E & M) Group I.E., Lahore. 
(e) No.3 (Cons.) Group I.E., Lahore. 
(f) No. 4 Engineer Group I.E., Sialkot. 
(g) No.6-Mechanical Equipment Group I.E., Lahore. 
All recruits trained at (d) and (g) above are giyen training in a trade "arying in duratiolt. 

from 12 weeks upwards. 
75 per cent. of recruits trained at (e) are given trades training for a period of 13 weeks, 

the remaining 25 per cent. are trained as motor drivers. 
25 per cent. of recruits trained at (f) are given trades training and 5 pel' cent. in motor 

driving. 
II.I.A.Q.O. 

(a) Military Ran/';".-Pre-recruit training in the duties of clt-rical staff and artificers is' 
given in Technical Training Centres under the organisation of the Recruiting Directorate. 
Facilities exist in Schools and Training Centres of the I.A.O.C. for the technical training .. 
of all categories of Indian Ranks, ae under :-

Sepoys. 
Painters. 
Packers. 
Carpenters. 
Saddlers. 
Bootmakers. 
Boot Machine Opcrators. 
Tentmenders. 
Tailors. 
Tinsmiths. 

V.C.Os. 

Dri ,'ers of Motor LorrieS. 
Drivers of Mechanical Trucks. 
Drivers of Cranes. 
Drivers of Armoured Vehicles and Heavy-

Vehicles. 
Laundry Operators. 
I.aundrv Boiler Attendants. 
If avildaT8. 
Storeman's duties in specialist groups of 
stores. 

Office duties. 

Storekeepers duties in specialist groups of stores. 
(b) on-C.om~atant PeT8onnel.-Facilities for the Technical training of ci"iIian clerks and.' 

storemen e;nst III all Ordnance Depots, which haye been allotted special training staffs. 
Armies/Commands are arranging to have recruit training sdlOol8 for ch'i1ian clerks and 
storemen, and Specialist Training in Storemen's duties is also being organised for Ha\'ildar 
clerks (stores). The War Department have sanctioned Travelling Allowance and Daily 
Allowance for temporary civilian personnel for training purposes, who are recei\'ing training' 

. in the operation of Mechanical Calculating Machines (C'omptometers). 
III. I.E.M.E. 

The craftsmen of the I.E.M.E. are trained m the following thhty-five technical trades :-. 
1. Wireless Mechanic. 18. "'elder. 
2. Radio Mechanic. 19. Gri.nder (Precision). 
3. Fitter (Armoured Fighting Vehicle). 20. Blacksmith. 
4. Electrician (Armoured Fighting Vehicle) 21. Carpenter. 
5. Armourer. 22. Coppersmith. 
6. Draughtsman. 23. ElectroplateI'. 
7. Electrician (Motor Vehicle). 24. Moulder. 
8. Fitter (Motor Vehicle;. 25. Riveter. 
9. Fitter (Armament). 26. Sheetmetal Worker. 
10. Fitter (Bench). 27. Tyre Repair Plant Operator. 
11. Instrument Mechanic. 28. Vulcanist. 
12. Machinist. 29. Painter. 
13. Pattern Maker. 30. Upholsterer. 
14. Toolmaker. 31. Saddler & Hal'lless Maker. 
15. Turner. 32. Cycle Repairer. 

16. Typewriter Mechanic. ~: ~~ ~~ ~ ~ ~~ ~' 
17. Watchmaker. 35. Driver Ml'chanic. 
The average number of craftsmen under training' in I.E.M.E. Training Centre at any 

one time in all the above trades is approximately 10,000, the total number trained since' 
the commencement of the present war being approximately 1,00.000. 

In order to replace the British Armament Artificer, a higher technical grade of Indian-
Armament Artificer has recently been introduced, which consisls of highly skilled and 
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.8pecially trained non-commissioned engineering officers ranking next only to K.C.Os. in 
technical ability. The numbel' accepted for training to date is 360 and further candidates are 

•. being accepted at the rate of 30 per month. 
Question (a) (ii). Literacy 
All soldiers receive education calculated to enable them to read, write and understand 

·Urdu in the Roman SCl'ipt. Instruction is given in units by specially trained unit personnel 
. ullder unit arrangements. 

~lllestioli (b) 
Technical tl aining centres controlleu by tht' Department of Labour are now fully occupied 

with the training of services personnel and civilian war workers, and a good proportion of 
the present capacity will be retained for peace time vocational training of services personnel 
011 demobilization. This capacity estimateu at the moment at 30,000 seats for technical 

. courses of 8 months duration is expected to become available for post·war \'ocational tI"linillg 
, of services personnel on demobilization. 

The Provincial Governments are being asked to supply information about large post· war 
pl'ojects capable of absorbing considerable numbers of skilled and semi· skilled personnel. 
UP9n the collation of data from Provinces, the extent and nature of vocational training which 
can profitably be given will be further worked out. Meanwhile adion has been taken to 
cater fOl' the large percentage of agriculturists serving in the Indian Army, the majority of 
whom will probably wish to return to the lend. For this purpose visual ,and practical 
demonstrations of the improved village conditions and the increased productivity of the soil, 
made possible by the use of scientific methods and devices, are being arranged in Exhihition 
Rooms and Agl'icultural Demonstration Plots at S9 regimental training centres and 7 major 
military stations. Courses of agl'icuItural training have been introduced by some Prov.incial 

'Governments in which military personnel are receiving trainiug as protential agr!cultural 
instructors. To enable men to take advantage of this training, authority has been given to 
provide for a quota of 20 extra men to each establishment of Indian Infantry, Indian 
Artillery and Indian Armoured Corps training centre, and the various other tl'aining centres 
where Agricultural Demonstration Plots have heen authorised. 

These courses of training are normally of .three months duration, and are designed to 
instruct the students in only one subject 0" aspect of agriculture. The more proficient 
students are eligible for selection for a more intensive course of 10 months training at Civil 
Agricultural Colleges. 

Questiull (e). 
The followlllg publications are, or have been, issued in connection with the educational 

· trlinin~ of Indiau troops :-
(1) Current Affairs (English & Roman Urdu).-50,OOC copies p.m. 
(2) Winning the Peace (Tarraqqi-ke.Usul) (English & Roman Urdu).-SG,OOO copies p.m. 
(3) Illustrated Review (puhlished in Engli8h, Urdu, Tamil, Telegu &. Hindi).-26,OOO 

· copies p.m. 
(4) Map Review (English & Roman Urdu).-20,OOO copies p.m. 
(S) Wartime Edueation Handbook fol' Indian troops (English & R'nnan Urdu).-40,OOO 

· copies. 
(6) The Basic Wal'time Education Handbook for "\lse in Training Cenh'es.-7.COO copies. 
(7) The 1st, 2nd, 3rd and 4th Roman Urdu textbooks. 
(8) Mathematics Instructors' Book Nos, '1, 2 and 3, 
(9) The Student's Mathematics Book Nos. 2 and 3. 
(10) In conjunction with the Orthological Institute four textbooks in English for Indian 

floldiers on B,A.S.LC. lines are now being issued. Some IS,OOO copies will be printed. 
(11) Educational Training (Indian Army) 1939 (English & Roman Urdu). 
(12) "Notes on Instructional Method" (English and Roman Urdu). 
(13) "How the Mind Works" (English and Roman Urdu). 
(14) Textbook of Geography (Roman Urdu). 
(IS) Textbook of Hygiene (Roman Urdu). 
(16) The Teaching of English to Indian soldiers (English). 
Except in cases whel'e figures of monthly issues are given, it is not possible to give the 

number of copies printed because their issue extends over some years and re-prints are 
made when necessal'y. 

Question (d). 
In hospitals and convalescent depots special attention is paid to wartime educatioll based 

. on the "Current Affairs" and "Tarraqqi-ke-Usul" pamphlets with a view to facilitating 
m~ntal rehahilitation of the patil'nts. Patients enjoying greater degree of health are 
ehgible for normal educational training which includes training in literacy such as is given 
to fit men in the units. No special facilities exist for the educational training of men on 

: leave. 
Question (e). 
The rapid ellpansion of the Indian Army makes it impossible to. gh:e figures to indicate tbj! 

progl'ess of literacy in the Indian Army. But the bulk of recruiu leave their Training 
"Cenh'es after having passed the "Recl'Uit's Test", which is the minimum standard of literacy 
.(in Roman Urdu) in the Indian Army. 
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The ob ~ctive during wartime, as regards literacy, is that e\'ery man should be able to 
read write and speak Urdu sufficiently for all Army purpose.. 111 addition as mauy men 
as ~s8ible should be taught English. The ultimate objective, after the couclusion of 
hostilities is to make every man literat" in his own vernacular. The Army Edul'ational 
Corps, cO~8isting of trained unit personnel it~ the assistance of a large number of civilian 
8chpolmasters, are looking after this need dur~ug wartime; and steps have be~n taken to 
secure a large nUlpber of additional instructors I~l all Yel'llaculars o~ I,>0stwar perIOd. . . 

In every case enrolled non· combatants are entitled to thll same 'pl'lVllegt'8 and opportulllties 
for educational training in all its aspects as combatants. 

CONSTRUCTION OR RECONDITIONING OF BOATS REMOVED FROM COASTAL AREAS OF 
BENGAL UNDER 'DENIAL POLICY' 

368. *Ml'. K. O. If-80gy: (a) Will the Honourable the Defence Member be 
pleased to refer to starred question No. 136 of the 7th November, 1944, on the' 
subject of construction or reconditioning of boats removed from the coastal areas 
of Bengul under the Denial Policy, and make II statement indicating the num-
ber of boats that were either reconditioned, or constructed anew and supplied, 
to the rersons concerned before the last rains, as also the progress made in' 
that matier since the last rains? 

(b) Is the Honourable Member in a position to state what has' been the cost 
of reconditioning or reconstruction of these boats, and to what head the expendi-, 
ture involved is to be charged? 

(c) Is the Honourable Member in a position to state the extent of unemploy-· 
ment created by the Denial measures in this behalf, giving the approximate, 
II.umber of persons thus affected and the extent of compensation, if any, that 
the Government have paid or propose to pay for such unemployment and result-
ing hardship, to the people thus affected, apart from the return of a proportion, 
of the boats? 

, Mr. O. II. Trivedi: Informlltion is being collected from the Government of 
Bengal, and a stat-ement will be pltrced on the table of the House, when it is 
received. 

The Honourable Sir FranCis lIudie: With regard to the supplementaries to 
Question No. 330 whieh was asked today regarding the language which the 
Congres!' 'Working Committee members are allowed to use at interviews, a ques-
tion to this effect is ah'ead,)' ill the name of Mr. Abdul Qaiyum for the 22nd. 

TRANSFERRED STARRED'QUESTIONS AND ANSWERS.t 
(a) Written ANRWERS 

PERMITS FOR NEWSPAPERS UNDER PAPER CONTROL ORDER 
290. *Kr. T. s. Avin&8hll1llgam Ohettiar: Will the Honourable Member for-

Indusiries and Civil Supplies please state: . 
(a) how many newspapers have applied for permission to publish under the 

Paper Control Order; 
(b) how many were given permission, and how many were refused; 
(c) whether the decision of the Government in the case of any papers was en 

political grounds; and 
(d) whether any of them were asked to give an undertaking in writing that 

they would support war effort,? 
The Honourable Sir II . .A%izul Huque: (a) Collection of the information asked 

for will involve an expenditure of tirrie and labour which Government do not 
consider justified in present conditions. 

(b) Eighteen periodicals were permitted to be brought out under the Paper 
Control Order, 1942. und seven under the Paper Control (Economy) Order, 1944. 

(c) and (d). No. 
EVACUEES IN INDIA MAINTAINED BY GoVERNMENT 

291. *Kr. T. S. Avin&8hfliDgam Chettiar: Will the Honourable Member for 
Commonwealth Relations please siate: 

tThe meeting of the Assemhly that was to be held on the 16th .February, 1945, a~ing 
been cancelled, the answers to Starred Questions fol' that day were, In pursuance of conHn-
tion, laid on the table of the Honse to-day.-Ed. of l>. 
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in India and maintaint'd (a) how many evacuees of all I1ationalities are now 

by the Government of India; 
(b) how m9.ny of them are Greeks and French and of such other countriee 

which have been regained from Germany; and 
(c) when the Government propose to repatriate these evacuees to their 

respective countries? 
The Honourable Dr. Ii. B. Dare: (a) The number of evacuees of all nation-

alities in India is 4,05,093. The number of evacuees and dependants of persons 
.1Itranded in ellemy occupied territories maintained in Camps or assisted finan-
cially is about Ii lakhs. 

(b) There are no French evacuees in Iildia. The number of Greeks is about 
hali a dozen and that of evacuees from countries regained from Germany is 
.5,757. 

(c) As soon as conditiollS permit. 
ExPENDITURE ON FOREIGN EVACUEES. 

292. *Jlr. T. S. Avina,abmngam Ohettlar: Will the Honourable Member for 
..commonwealth Relations please state: 

'(a) the total amount of money spent up-to·date over the foreign evacuees in 
lndia; 

(b) if it is' true that His Majesty's Government made themselves responsible 
for the expenditure on them, but now refuse to pay; and 

(c) what steps the Government are taking to get this expenditure accepted 
by His Majesty's Government? 

The Honourable Dr. Ii. B. Xhare: (a) The information is being collected and 
will be laid on the table of tbe House in due course. 

(b) Broadly speaking His Majesty's Government have accepted liability for 
European British subjects. They hllVe never repudiated this liability. The fol-
"lowing statement shows the exact extent to which His Majesty"s Governmenil 
and othf.'r Governments have made themselves responsible for the expenditure 
on evacuees. 

Government to which cost is 
debitable 

1. His Majesty's Government 

n. Polish Government 
"lIT. Government of Burma 

iV. Government of India 

Classes of evacuees 
(a) European Britisl). evacuees and other evacuees of 

non-Indian domicile who are Britiph subjects 
from Hong ong Kand Malaya. 

(b) Evacuees from Middle East, the Balkans, Malta and 
Siam. 

(c) Greek and Czech evacuees irrespective of the country 
from which they may have been evacuated to India 
provided that they belong to parties whose evacua-
tion to India has been sponsored by their own 
Governments. 

(d) All British subjects not covered by ITI and IV below. 
All Poles evacuated to India. 
(a) All Burmans, Anglo.Burmans, European British 

subjects and all other evacuees who are British 
subjects other than Indians and Anglo-Indians, 
evacuated from Burma to India. 

(b) All Burma Governments servants irrespective of 
their nationality whose services have not been 
terminated by that Government. 

All ~Indians and Anglo-Indians irrespective of domicile 
and all British subjects ordinarily resident in 
India. 

(c) The expendit.ure as anel when incurred j" dt'bited to the Governments 
~oncerned and recoveries are made. 

MEAT DEHYDRATION FACTORY AT NOWSHRRA 

'293. *Jlr. Abdul Qaiyum: Will the Honourable the Food Member please 
state: 

(a) the 
~Io s era. 

date on which the Meat Dehvdration 
North-West Front.ier Province;' 

Factory was set 
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(b) the number of anima!s which are being slaughtered daily there; 
(c) whether the meat prices c.t Peshawar have shot up in consequence; 
(d) whether this factory constitutes a serious encroachment on the food of 

the Pathans; and 
(e) the steps he proposes to take to bring down the meat prices in the North-

West Frontier Province? 
"J.'he JIonoura.ble Sir Jwala Prasad Srivaitava: (a) The factory commenced 

'Working in April, 1943, 
(b) About 600 goats. 
(c) Meat prices in Peshawar have increased in proportion to general rise in 

the cost of living. . 
(d) No; the demand has been reduced since last year by one half of it 

being placed on the neighbouring Punjab districts: 
(e) The Central Government has established co-ordination 80mmitiiees to 

reduce prices by eliminating competition between Defence and Civil Purchases. 
NEW MAOBINERY REQUIRED 

2M. *Kr. J(anu Subedar: (a) Has the Honourable the Commerce Member 
invited particulars of new machinery required from (i) Government Depart. 
ments, (ii) Provincial Governments, (iii) Indian States, and (iv) factory owners 
and industrialists in India? 

(b) How many replies have been received? 
(c) What is the policy of Government with regard to the placing of orders? 
(d) How many orders have been negotiated and how many have Governmant 

undertaken to negotiate? 
(e) Who fixes the price at which these machineries are to be received? 
(f) In which country are these orders being placed? 
(g) Are these orders being placed by Government's Purchase Mis'Sion or by 

His Majesty's Government through the British Chambers of Commerce or other 
bodies? 

(h) To whicb class of companies or firms are priorities given in respect vI 
ihese machineries' and on what principle? 

(i) Have Government adopted the proposed Road Plan and placed any 
'Orders in respect of machinery for road making? If so, for how much and in 
which country? 

(j) Is it proposed to place all the orders now, or to wait till the relative 
inflation in U. S. A. and U. K. and other countries is checked? 

(k) Have Government considered the alternative of giving special facilities 
10 concerns capable of manufacturing machineries in India? If so, what t're 
the arrangements contemplated? 

(I) How mallY order!>' for eleckical generating plant. have been placed !!l 
,i) U. R., and (ii) U. S. A. in 

(i) 1942-43. 
(ii) 1943-44" and 
(iii) 1944-45 (up to the 31st December, 1944)? 
The Honourable Sir J(. Azizul Huque: ( a) It is presumed that the Honour-

-able Member has in mind capital goods tihat will be required after the cessa'tion 
'Of hostilities. If so, the answer is in the liffirmative. 

(b) 198. 
(c) In the matter of the plaeing of an order it is for the importer himself to 

decide the various points that may ba involved. Requirements of Provincial or 
'Central Government Departments will be placed through the normal procure-
ment channels. 

(d) Government hnve no information as to the number of orders negotiated 
by -private industrialists. Nor bave they ttndertaken to negotiate such orders 
QIl behalf of private industrialists. 

(e) This is a' matter for settlement between the importer and his supplier. 
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(f) This is a matter for the illlporter to decide. .. .. 
(g) Government are not placing any orders. on behalf of rlva~e ~divldu~s. 
(h) ~o priorities have yet been accorded ill any. case. A prIOrity grading 

will be given where considered nec~ssary on the l1l~rIts. of the. case and where 
arrangements with the lllanufacturmg count.ry Inali'e tlllS possible. 

(i) The Honourable : lell~bel' lesu~ab y refers to tlll: Road ~lan . re ar~d 
by Chief Engineers of ProvU1ces and States at the llleetlllg ~ld III ag ~, In 
December 1943 proposing all expfnditure c.f 1\s. 450 m'ores 111 ten years,' of 
which about Hs. 320 crores w01l1d fall for expenditure in British India. Gov-
ommellt have not accepted that plan. hut are tlxami'ling the project estimates 
prepared by Provincial Governments against that general outline. The second 
part of this question does not therefore arise. 

(j) This is a matter within the importer's own discretion. . 
(k) It is tJie intention of Government to encou~age the manufacture. ot 

machinery in this country to the fullest extent pOSSible. In order to adV18e 
Government on the lines on which this can be done, three separate Panels have 
been constituted for Electrical machinery, heavy industrial plant and machi-
nery and light engineering industries. 

(1) The following orders were placed on the United Kingdom and the Unit.ed 
States of America during the years indicated: 

Boilers 
Turbo Alternators 
Water wbeelAitern.aliors . 
Diesel generators sets 

Boilers 
Turbo Alternator 

1942-43 

)2 
7 
5 

2 
2 

Diesel generator sets 25 

From U. K. 

1943-44 

8 

From U. S. f\. 

1944-45 
(April.to 
December) 

o 
II 
4 
8 

These orders were placed by Public Electricity Undertakings, Steel producers 
and the Cement Industry. Information in regard to. orders placed by other 
industries is not readily;available. 

'\/BROKE COMMITTEE ~O T 

295. *)[r. Manu Subedar: (a) Will the Secretary for Education, Health and 
Lands please state why a copy of the Bhore Committee's report has not been 
circulated to Members of the Assembly? 

(b) What steps are Government taking on the recommendations of 1hia. 
report? 

~c  Pending other steps, what plan have Government got for increasing 
facilities for n ~dical training in Illdia? 

~  Are GO"f'rnment a:vare of the enormous difficulty of getting admission to 
medIcal college:> all over the country and. how numerous parents who are,villing 
to spend money for their children '.;; medical education. cannot find the facilitie-; 't 

(e) Do Government propose to open half a dozen more colleges at importnJlt 
centres where there are full-fledged hospitals:) If not, why not? 
~ (fY Is it a i.act that Government. have r~cently tried' to engage English 
o.octors as full-hm.e professors, thus dlscouragmg the salutary procedure hitherro 
adopted of engagmg honorary professors from amongst distincruished .~octors 
practising in the cities? 0 

(g) ~at stage has been reached in Government's enquiry into the method 
for r~duc~ng th9 time for. acquiring a medical degree, or for simplifying the 
teachmg mto two parts': (I) full-fledged doctor, and (ii) the licentiate who would 



TRAXSFERRED STAr-RED Qt:ESTlOXS AND ANSWERS 449-
be good enough for most of the ordinary ailments, and who would be put in 
charge of public health of small localities? 

J[r. I. D. Tyson: (a) The Health Survey and Development Committee have 
not yet submitted their report. 

(b) Does not arise. 
(c) The question of increasing facilities for medical training will be con-

sidered in consultation with Provincial Govl'rnments when the report of the 
Committee is received. 

(d) Yes. 
(e) The opening of medical colleges in t4e Provinces is t~econcern of the 

Provincial Governments. As regards the centrally administered ateas the GOY-
ernment of India are awaiting the report of the Committee. 

(f) No. 
(g) The Government of India are awaiting the rt;.commendations of the 

H~lt  .Survey and Development Committee on Medical Education. 
BUTLER REPORT ON FOODGBAINS PRocUREMENT 

296. *JIr. Abdul Qaiyum: Will the Honourable the Food Member leas~ 
state:' . ,. 

whether any steps have been taken or are about to be taken to implement 
the Butler Report: - . 

(i) in the matter of monopoly procurement of foodgrains; 
(ii) elimination of corruption from the food cont.rol administration; and 

, (iii) petty harassment by minor officials; 8Ild 
if so, the. nat.ur~ of the ftteps taken or proposed to be tlrken? 

The. ~n~11lable. S~ I a~ ~d ~vastav .. :. (i) The monopoly procure-
ment of foodgraiJ;!.<:;, was discussed, ~t  special re ~renc ' k the Honourable 
Somerset Butler's Report, at the recent Fifth AU-India FoodCoulerence. A 
copy of th,e r~coml?end9.tion passed by the Conference is placed on the table 
of the House. '['he Govemment of India will encourage the stud;v .and aeve-
lopment of monopoly procurement sYiltems by Local Governments, as therein 

.recommended. 
(ii) and (iii). The que!!tion of bribery and corruption within FOod Admi-

nistrations and that of petty harassment by minor officers has been referred 
to all Administrations for their clo8t'st consideration and examination. The 
introduction of a. Vigilance branch or spction into the Administration, and the 
close association of non-officials have been recommended as tbe best meam of 
reducing bribery, corruption and petty harassment. 

DEPARTMENT OF FOOD 
FIFTH ALL-INDIA FOOD CONFERENCE 

Re80lution 011 Procltrement 
It is recommended that: 
The results so far obtained in the working of monopoly procurement systems justify f.heir 

further study, and their development so fal' as the circumst:.mces of each Province and State-
~ permit,' . . . 
, Where monopoly procurement is in operation ill respect of any particular grain, Govern-

ment should, in the interest of roduce~8, accept aU such grain as ia offered, suhject to 
considerations ,of quality. cce tan~e should h,e at noti£ed cen,tres, at the appropriate stage 
of the marketmg process, and at pnces fixed 10 accordance WIth the all-India policv after 
consultation, wherever necessary, with the Central Government. • 

The develo men~ of monopoly procurement ~ ould be in the dire.ction of the acquisition by 
Government of gram offered for sale voluntarIly, Nevertheless, In those areas where It is 
deemed advisable, monopoly procurement may be extend by : 

(1) a compulsory levy and the olcquisition, in add;tion, of any balance that any producer 
rna v desire to sell; or 

'(2) assessment of the surpluses of indi\jdual producers and the compulsory acquisition of 
such surpluses, 

The Conference in making this recommendation recognises that the financial consequence:; 
of implementing the policy may necessitate assistance to the Provinces by the Central Go\'em-
ment. 
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v1JUTLER REPORT ON FOODGRAINS PRoOURBIlBNT 

297. ·1Ir. Abdul Qaiyum: Will the Honourable the Food Member please 
~~: . .. 
(a) whether the Butler Report on Foodgrains procurement has been published; 

and 
(b) whether copies of it will be supplied to the members of ~ is House? 

The Honourable Sir Jwala Prasad Srivastava.: (a) Yes. 
(b) Two copies have been placed in the Library of the House. 

PRIvY CoUNCIL JUDGMENT BE BEQUEST TO UNBORN PERsONS 

298. ".IIr. Manu SUbedar: (!t) fuR the Honourable the Law Member seen 
the Privy Council decision, setting aside the bequest to unborn persons, contrary 
to the practice and understanding of High Court, decisions in India from nearly 
ev~ry centre? 
(b) Have Government seen the leading article in the Time8 of India of the 

16th January, 1945, on this subject, in which it is pointed ou~ that thousands 
.of wills which are made on the basis of the old law, would be upset? 
(c) In view of the Privy Council judgment, will Government consider the 

.advisability of introducing a Bill in the Legislature at an early date in order to 
,confirm that gifts to unborn children could be given, reserving life interest to 
,certain individuals, where the donor parts with the whole interest in the 
property? 
(d) Will Government ascertain the views of the Legislature on this subject 

jlt an early date? 
The Honourable Sir A80ka ]toy: (a) and (b). Yes. 
(c) Subject to the views of Provincial Governments and High Courts. to 

whom a re ~rence hl\s already been made as to the expediem':V of legislating in 
this matter with retrospective effect. I hope to introduce a Bill in 'the course 
of the next Session. 

(d) I see no advantage in IlScertaining the views of, this Legislature i.n 
advance of the introduction of the con·templated Bill. 

SMALL-pox EPmEMIo IN CALOU'l"l'A 

299. ·1Ir. X. S. Gupta: (a) Is the Secretary for Education, Health and 
Lands aware of the tragic condition prevailing in Calcutta due to the epidemic 
of small-pox intensely raging? 
(b) What are the steps taken by the Government of India to stem the tide 

of the epidemic? 

tc) What is the total number of deaths due to small-pox in Calcutta in the 
months of December, 1944, and January, 1945? 

1Ir. J. D. Tyson: (a) and (b). The Government are aware tnat tliere is an 
~' idemic of small-pox in Calcutta. The Govenlment of India have not been 
askfd to render anv aS8i~ mce in the matter. 
(c) 550 for the 'four weeks ending the BOth December, 1944 and 1,077 for a. 

-similar period ending the 27th January, 1945. 

EXTENSION OF UNITED KINGDOM COMMERCIAL CORPORATION AOTIVITIES TO LIBE 

RATED BURMA 

300. ·Sir Abdul Balim Ghumavi: Will the Honourable the Commerce Mem-
ber please state: 

(a) whether it is a fact that the United Kingdom Commercial Corporation has 
b~n extending its s e~e of influence and activities and that civil supplies are 
bemg scheduled to the hberated parts of Burma by this Body; 
(b) whether any Indian firm approached Government for obtaining similar 

facilities to trade with the liberated parts of Burma; 
~ c) whether Government have prepared any plan to give facilities to the 

indIan commercial community for both export and import with the liberated 
parts of Burma; 
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(d) whethel.· the Indian firms which were trading with Burma' before her 

.occupation by Japan will be given previous facilities to trade with the liberated 
parts of Burma; If not, why not; and 

(e) whether the Government of India 's re res~ntative with the Government 
of Burma has submitted any such plans for giving trading facilities to the 
Indian commercial firms? 

The Honourable Sir M. Azbul Huque: (a) 'rile answer to the first part of 
the qu}:!stion is in the negative, so far as trading in India is concerned. As 
regards the latter part of the question the procurement and distribution of all 
civil supplies for Burma during the period of Military Administration is in the 
hands of the Military authorities and no private trading whether by United 
Kingdom· Commercial Corporation 01' by other firms is contemplated. 

(b) Representations have been received by the Govenlment of India for the 
grant of facilities to trade with the liberated parta of Burma.. 

(c) and (d). Proposals relating to trade with Burma after the period of mili-
tary administration are unde!;" consideration. 

(e) The representative is seized of the matter and will submit. hill proposals 
in dne eonrse. 

EXPORT OF FINER CLoTH 
301. "'111'. Jlanu Subedar: (a) Having regard to the shortage of finer cloth 

in India, will the Honourable the Commerce Member please give reasons for 
the continued export of finer cloth outside India? 

(b) Have Government received complaints about the short9ge of finer cloth 
in India? 

(c) Have they noticed queues near cloth shops everywhere in large cities and 
criticisms in the press? 

(d) What was t,he total quantity of fine cloth allowed to be exported from 
India in 1941-42, 1942-43, 1943-44 and 1944-45 (up to the 31st December, 1944)1 

(e) To what destipations has this cloth gone and to what countries 1 
(f) What class of people were the licences, i.e., how many of. the export 

licences were given to non-Indians Or purchasing agents of foreign ·firms or 
foreign Governments? 

(g) Having regard to the difficulties in India, will Government consider the 
present position and modify their policy? 

(h) What was the view expressed by the Textile Control Board on the sub· 
ject of export of finer cloth from India? 

(i) In any case whatever the view may be of people interested in the textile 
trade, have Government, looking at this problem from the point of view of 
the general consumer in India, any reorientation of their policy or 30 they 
propose to permit export of finer cloth, when it is needed in India itself? 

The Honourable Sir M. Azlzul Huque: (11) to (c) and (g) to (i). The question 
of restricting export of cloth of fine counts has beep, engaging the attention of 
the Govemment of India for some time past. The Textile Controi Board have 
also recently recommended the immediate llrohibition of export of all cloth con-
taining 48's and higher counts. As announced in r. Press Note published on the 
7tb February, Government have now decided thaG cloth in wnich the count of 
warp yarn is 36's or fim'r should be allowed to be exported only to the extent 
of a very small percentage of the production and that within this limit. a 
further restriction should be imposed on exports of cloth in which the count 
of warp yarn is 48's and over. 

(d) and (e). Separate statistics have not been maintained for exports of 
fine cloth. 

(£) Export licences are issued to firms est:1blisbt~d in tbe trade in IndiR with 
referenee to It basic period. Information ~egarding the quantities for which 
licences were given to non-Indians und others is not regdily available and its 
collcrtion would involve an amount of time and labour that would not he justi-
fiable in wartime. 
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CONFERENCE FOR FIxATION O}' JUTE ACREA.GE IN BENGAL 

3 '~. ·Mr. K. C. Neogy: (a) Will t.he Honourable the Commerce Member be-
pleased to state whether a conference took place at ~e  Delhi recently between 
representatives of the Government of India and of the Government of Bengal lU 
connection with the fixation of the acreage for jut-e ill Bengal during the current. 
year? If so, will the Honourable Member be pleased to indicate the trend of 
tho discussions that took place? 

(b) Is it a fact that the jute mill-owners favour the fixation of acreage 
at -/12/- annas, wbile the Government of India and the Governmeut of Bengal 
are in favour 6f -/10/- annas and -/6/- annas, respectively? 

(c) What part do the Government of India play in the final fixation of jute 
acreage in the jute-growing Provinces, and· what are the considel'stions that 
have determined the attitude of the Government of India in this matter in recent 
years? 

(d) Is it a fact that while the supply of the jute fabrics from India to America 
during recent years has be ell understood to be primarily intended for war pur-
poses, a proportion· thereof has been supplied b~' the United States of America 
authorities to commercial bodies outside United States of Americli,such as 
f;ugar manufacturers in Cuba and Puerto Rico,as reported by Reuter from 
Washington on March 24, 1944? I If so, will the Honourable Member be pleased 
to explain the exact nature of the understanding in this matter between the 
Government of India and the Government of the United States of America? 

The Honourable Sir Il . .A.liJul Huque: (a) and (b). A Conference took place 
in New Delhi but no final conclusions were reaehed. The matter is stIll under 
consideration und a Pre<;s Note will be issued as soon as possible. 

(c) The Government of India discuss with the Bengal Government the ques-
tion of the fixation of jute acreage with a view to examining whethp.r sufficient 
quantities of raw jute and jute goods can be made available to the United 
Nations for their needs without affecting the acreage under food crops necessary 
for the requirements of Bengal. 

(d) Supplies are ·not restricted to war purposes. The United States of 
America have been purchasing raw jute Rnd jute goods ill India through com-
mercial channels and are not precluded £,rom making purchases on behalf of 
other countries. The Government of India have not entered into any agree-
ment with the Goyernment of the United States of America ill this matter. 

8m AKBAR HYDARI MISSION 

303 .• J(r. K. C. Heagy: (a) With reference to a recently announced Mission 
to be shortly undertaken by Sir Akbar Hydari and other offi-cials of the Depart-
ment of Indusfries and Civil Supplies to the United Kingdom with a view to 
helping in devising methods for relieving the strain of war demands on Indian 
production, will th<) Honourable Member for Industries and Civil Supplies be 
pleased to make a detailed statement explainillg (i) the objects of the Mission, 
(ii) the instructions given by the Government of India to it, and (iii) the extent 
of authority of the Mission to commit the Government of India in any question 
of policy or important agreement with His Majesty's Goyernment or 1rade 
interests in the United Kingdom? • 

(b) In so far as the activities of the Mission may relate to all acceleration 
of the importation of consumer goods from the United Kingdom and the enlarge-
Inent of the list of such goods, will the Honourable Member be pleased to declare 
ttc latest policy of the Government of India in this matter with particular 
reference t.o its repercus!';ion, if any, on the position of indigenous industries in 
India? 

(c) Is it any part of the duty of the Mission to study the various meaf:Ur6S 
that are being undertaken in the. United ~ingdom for the purpose of helping 
the British industries, with a view to their adoption in India for the benefit of 
Indian industries? 
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(d) Has the Mis.sion been instructed particularly to find out whether dumping 
methods are resorted to by any British intlustry that may be engaged ill export-
ing goods to India? 
(e) Is the question of protection of Indian industries generally or any thorough 

investigation ip..t() the case for such protection with the help of a Tariff oar~ 
under consideration in relation to the present policy of encouragement of the 
irnporta.tion of consumer goods from abroad? 
(f) What progress has been made in the matter of obtaining complete statis-

tics of production in respect of Indian industries? Has any effort been made 
for determining separately in the case of each such industry, its likelihood of 
being prejudicially affected by the importation of consumer goods from abroad, 
and is this factor taken into consideration before deciding upon the importation 
of competing goods? 

The Bonourable Sir JI. AzUul lIuque: (a) (i) The object of the Mission, as 
stated in the opening sentence of the question itself, is to devise methods for 
relieving the strain of war demands on Indian production. This was fully 
explained in Sir Akbsr Hydari's statement to the Press on t .~ 18th January, 
1945. 
tii) and (iii). It is not in the interest of tl1e ciiscussion which the Mission 

is having in the U. K. to divulge the actual terms of Instructions given to it 
by Government. It may be explained, however, that the Mission is not ~ policy 
Mission, nor will it explore or formulate polic;y. It is merely ·an admmistrative 
instrument for dealing with a very intricate and detaile'tl subject which could 
have been dealt. with by correspondence but only with delay and waste of effort. 
(b) The policy is to import such goods as are available and necessary to 

meet the requirements of 1lhe l:Quntry with due regard to the position of indi-
genous industries and to their ability to meet that demand. -
{c) and (d). The answer is in the negative. 
(e) In view of the answer to (b) this question does not arise. The ·question 

()f protection to Indi.an Industries in the post-war period is under consideration. 
(f) First part.-Steps are being taken to impro,·e the position. It is pl·O-

posed to enforce the Industrial Statistics Act, 1942, as early as may be practi. 
cable.The industries to be covered by .this Act will he gradually extended. 
Sc'Cond part.-The statistics that are available are utilised ill deterlllillillg 

imports in accordance with the policy stated in reply to part. (b) of the question. 

BooKLET" A TREATY BETWEEN INDIA AND THE UNITED KINGDOM" 

301. *Sardar Jlangal Singh: Will the Honourable the  Leader of the House 
please state: 
(a) whether the attention of the Government has been drawn to the booldet 

€utitled "A Treaty bet,,·een India and the United Kingdom" by Sir Sllltan 
Ahmad Khan; 
(b) whether the Government, of India have drawn the attention of His 

Majesty's Government to this booklet and proposaIs contained therein for the 
, future constitution of India; and 

(c) whether the Government 'Jf India have c.)mmented upon this booklet 
and submitted the sallle for cOllsiduatioll of His Majesty·s Government? 

'The Honourable Sir Sultan Ahmed: (a) Yes. 
(b) No. 
(c) No. 

SUPPLY OF FOODSTUFFS TO LIBERATED BURMA . 

• 

305. *JIr. K. C. Neogy: (a) Will the Honourable the Food Member be 
pleased to Rtate whether there is any understanding that, a,; the proceRR of 
r~ con uest of Burma progresses. the civilian population thus liberated ,yill he 
supplied with foodstuffs from India us a temporary ·measure Df relief? 

·(b) Will the Honourahle Member be pleased to make a detailed statenlent 
t'xpJaining the natm-p and extent of the reispollsibilit.v thu>; undertaken bv th·) 
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Government of India with reference to the civil population of Burma, indicating 
at the same time the nature of help that may already have been given to the 
people of Burma in this matter, as also the reaction that the said policy may 
have on the position of supplies available for the civilian population in India? 

The Honourable Sir J"wala Prasad Srivastava: (a) No, Sir. 
(h) Does not arise. 

CONSTRUCTION OR RECONDITIONING OF BOATS REMOVED FROM COASTAL AREAS OF 
BENGAL UNDER DENIAL POLICY 

306. *.r. X. C. Neogy: (a) Will the Honourable the Food M:e~ber be 
pleased to refer to starred question No. 136 of the 7th November, 1944, on the 
subject of construction or reconditioning of boats removed from the coastal areas 
of Bengal under the Denial Policy, and make a statement indicating the num-
ber of boats that were either reconditioned, or constructed anew and supplied 
to the persons concerned before the last rains, as also the progress made in 
that matter sirlce the last rains? 

(b) Is the Honourable Member in a position to state what has been the cost 
of reconditioning or reconstruction of these boats, and to what head the expendi-
ture involved is to be charged? 

(c) Is the Honourable Member 'in a position to state the extent of unemploy-
ment created by the Denial measures in this behalf, giving the approximate 
number of persons thus affected and the extent of compensation, if any, that 
the Government have }ilaid or propose to pay for such unemployment and result-
ing hardship, to the people thus affected, apart from the return of a proportion 
of the boats? 

The Honourable Sir Jwala Prasad Srivastava: This question should pave been 
addressed to the Defence Department. 
POSSIBILITY OF ARMy IN BENGAL SUPI'LYING VEGETABLES FOR MILITARY AND 

. Clvn.IAN REQUIREMENTS 

307. *Kr. It. C. Neogy: (a) Will the Honourabl~ the Food :Member be 
pleased to refer to the supplementary questions and answers in connection with 
starred question No. 49 of the 2nd November, 1944, dealing with the possibility 
Qf the Army ill Bengal becoming self-supporting in vegetables, including potatoes 
snd being able even to supply such stuff to the civilian population? 

(b) Is the Honourable Member in a position to state the results of the efforts 
made by the military HutllOrities in this direction, and the ~ tent of help derived 
therefrom, eit.her directly or indirectly, by the civilian population of Bengal? 

The Honourable Sir Jwala Prasad Srivastava_: (a) and (b). The Army in 
Bengal is self-supporting in respect of vegetables and potatoes. 

During January 1945, 92 tOllS of vegetables were supplied by the Army to 
the Civil Administration in Bengal. A large proportion of this supply was for 
consumption in the Calcutta Area. 

EXAMINATION OF COMMERCIAL ASPECTS OF INDIAN SPRING-WATERS 

308. *)(r. It. C. Neogy: (n) Will the Honourable the Labour Member be 
pleased to refer to unstarred question No. 50 of the 5th August, 1945, and the 
reply thereto, and make a statement indicating the results of the examination 
of the commercial aspects of Indian spring-waters, and the trial given thereto, 
the location of the different springs where trials have been made and the com-
position and properties of the respective waters? 

(b) Have Government any scheme for the working of any of these source .. of .. 
spring-water through State agency or through the agency of any private enter-
prise? If so, what bre the details of such schemes? 

The HonOUrable Dr. B. R. Ambedkar: (a) Imd (b). Waters of certain 
thermal mineral springs in Bihar were investigated by the Geological Survey of 
India and after examination of the chemical properties of these wat-ers it W811 
decided that, there would be no m:lvantage in Government undertaking during 
war timp. the eommercial exploitation of these watE'rs. 
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MY80BE GoVERNMENT NOTIFICATION RB.ANnuL SLAUGHTER 

309. *JIr. R. R. Gupta: (a) Will the Secretary for Education, Health and 
Lands be pleased to state whether he had seen the Notification issued by the 
Government of Mysore completely stopping animal slaughter during the 24 
hours bp.tween sunset on Sunday and sunset on MOlJday and then again between 
sunset on Wednesday and sunset on Thursday in a week? 

(b) If the answer to the above be in the affirmative, will the Honourable-
Member be pleased to state whether Government propose to have some such 
rule promulgated in British India also? 

Kr,. J. D. Tyson: (a) No, but Government are aware of the fact that two 
meatless days have been introduced in Mysore. 

(b) The advisability of prescribing some meatless days every week was com-
mended to the coosideration of Provincial Governments and Administrations 011 
the 14th July, 1944. "Meatless days" are already being observed III Bengal. 
Assam. Sind and Ajmer-Merwara. 

DAMODAR RIvER TRANSPORT FOR COAL IN BENGAL <-

310. *Kr. R. R. Gupta: Is the Hor.ourable the Labour Member aware that 
in the last century a proposal was considered by the Government of India for 
providing river transport te the movement of coal from the Bengal coal fields 
to Calcutta by rendering the river Damodar as an all weather navigable channel? 
If not, will Government consider the advisability of re-examining such a propo-
sal in connection with the proposed multi-purpose Damodar River project? If 
not, why not? 

The Honourable Dr. B. R. Ambedkar: I am not aware of any such proposa} 
but there was a proposal to take out a canal from the Damodar river from Rani 
ganj to Calcutta. 

The enquiry now being made is examining the ~ssibility of a multi-purpose 
scheme for the control of the Damod8T-this examination will extend to the pos-
sibilities of encouraging navigation. 

INSTRUCTIONS TO PROVINOES FOR CONTROL OF ANIMAL SLAUGHTER 

311. *JIr. R. R. Gupta: (a) Will the Secretary for Education, Health and 
Lands be pleased to state whether Provincial Governments have been instruct-
ed to control animal slaughter, conduct inspection of butcher-houses by veteri-
nary staff and punish those who slaughter such animals whose slaughtering is 
probibited in pursuance of Notification No. 1607, dated the· 12th -September. 
1944, under section 81 of the Defence of India Rules? 

(b) Will the Honourable Member be pleased to state~ 
(i) the numbel· of Provincial Governments with their names who have imme-

diately adopted the instructions referred to above in their Provinces; and 
(ii) which Provinces have refused to do so and what reasons are given by 

them to the Government for their inability to do so? 
(c) Will the Honourable Member be {lleased to lay on the table of the House 

a copy of the notification referred to above? 
1Ir. l. D. Tyson: (a) a-nd (c). I have been unable to trace any such notifi-

cation issued by the Government of India under-the Defence of India. Rules but. 
suggestions were made to the Provincial Governments to restrict the slaughter 
of useful cattle. 

(b) (i). ~ine Provincial Gqvernment, viz., Assam, Bengal, Bihar, Bombay,. 
C. P. and Berar, Madras, Orissa, Sind and the United Provinces have issued 
orders restricting the slaughter of useful cattle, while the Government of the 
Punjab have the matter under consideration. 

(ii) The Government ofN.-W. F. P. have intimated thnt they do not con-
sider it necessary in the cir~umst:mces of tllat province to take any action. 

Sm AKBAR HYDARI MISSION 
312. *JIr. T. T. Krislmam&chari: Will the Honourable Member for Industries-

and Civil Supplies please state: 
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(a) the purpose of the Mission. of Sir Akbar Hydari to England in so far as 
it affects his Department; and 

(b) whether the Mission would enter into commitments in regard to im or~s 
Qf consumer goods unwanted in this country without any reference to the 
interests concerned in this country? 

The Honourabie Sir •. Azizul Huque: (a) The object of the. Mission is to 
devise methods for relieving the strain of war demands on Indian economy. 
This was fully explained in Sir Akbar Hydari's statement to the Press on the 
18th January, 1945. 

(b) No, it will not enter into commitments to import unwanted goods. 
IMPORT LICENSES TO INDIAN IMPORTERS OF' Cm!:moAt.s 

313. *J(r. T. T. Xrishnamach&ri: Will the Honourable the Commerce Melllb5r 
-please state: 

(a) the policy pursued by his Department in regard to the grant of imporl 
licenses to Indmn importetS of chemicals; 

(b) whether licenses to the Indian imporlers have been refused on the ground 
that in the view of his Department these importers cannot obtain the goods 

. from tne manufacturers or shippers; 
(c) how many instances there had been of this nature; and 
(d) whether he is aware that, in instances where import licenses have been 

'bTanted to the Imperial Chemical Industries, they have also not been in a posi-
tion to obtain the goods over a period ranging from six months to a year? 

The Honourable Sir )1[. AziZul Huque: (a) The policy pursued in regard to 
the grant of licences for the import of chemicals if; generally the same as in 
the case of other articles, namely, all regular established importers are ~~iven 
11 fair and equitable share of such supplies as may be available for import under 
war-time conditions. . 

(b) Yes, in the case of a few item!'!. 
(e) The itelllS eoncerned are Caustic Soda, Soda Ash and Bleaching Powder. 

For these chemicals the Imperial Chemical Industries in the United Kinsrdom 
are t,he 80le manufll'Cturers and imports are canalised t.hrough their subsidiary 
firm ill India, namely, the Inlperial Industries (India) Limited. • 

(d) This has come to notice in the case of certain articles other than the 
chemicals mentioned above. In any case the position referred to is not pecu-
liar to the Imperial Chemical Industries, as owing to circumstanees beyond their 
control licence-holders are frequently unable to arrange supplies from other 
eountries for some considerable time. 

DISCOVERY OF PETROLEUM NEAR RAWALPINDI 

314. ':')I[r. T. T. xrislinamachari: Will the Honourable the Labour Member 
please state: 

(a) whether his attention has been drawn to the reports appearing in the 
newspapers about the discovery of petroleum near Rawalpindi and the Punjab; 
and 

(b) whether t e~ monopoly for exploiting this petroleum has been given to a 
foreign concern? . 

The Honourable Dr. B. R. Ambedkar: (a) Yes, Government have seen the 
Te or~s referred to. 

(b) The matter is the concern of the Provincial Governmen.t and ~overnment 
<>l India have no information. - . 

ORGANIZATION FOR CoNTROLLING TRADE WITH LIBERATED BURMA 

315. *Kr. T. T. KiishnamaChari: Will the Honourable the Commerce Member 
1'lease state: 
_ (8) whether the Government of India had at any time thought of setting up 
nn organization for controlling and managing the trade with the liberated 
Burma; 
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(b) whether such ideas are now being dropped in . favour of the lJ'.K.C.C. 

()oing this work; 
(c) whether he is aware that representatives of Europeun cOllllller('iul inter-

ests are being sent back to Burma as Military QJficers; 
(d) whether he is t'iware that such Military Officers are actualIv engaged in 

transactions which are of a commercial nature; an(l . 
~e  ,:hat steps the Government of India propose to take in order to safeguard 

Indian mterests in the matter? 
'l' ~ ~on~ura.ble Sir ]I. Azizul Buque: (a), (b) and (e). The procurement 

and ~ ?trIb~tIon. of. all civil supplies for Burma during the period of Military 
Adulllllstraboll If; ll~ the ~Iallds of ~Iilitar.  authorities und 110 private trading 
whether by the Umted Kmgdom Commercial CorporatIOn or bv other firms is 
contem la~e~. questions regarding trade with Burllla after t ~ period of Mili-
tary AdmulIstratlOn are under consideration. 

(e) No, Sir. 
(d) No, Sir. Military officers are entirt'I.\' pl'eeluded hy military regulations 

from any private trading. 
INDIA'S REPRESENTATION IN MIDDLE EAST SUPPLY COUNCIL. 

316. *:Mr. T. T. Krislmamachari: Will the Honourable the Commerce 
Member please state whether the Government of India had taken anv steps to 
obtain representation for India in the Middle East Supply Council? if so, with 
what success? 

The Honourable Sir -K. Azizul Buque: The lila ttt'!' is undel ~onsidera tion and 
a final decision is expected to be reached shortly. 

EXPENDITURE ON GROW MORE FOOD CAMPAIGN 
317. *Kr. Ananga Kohan Dam: (a) Will the Seeretm,Y for Eclueatioll, 

Health and Lands be pleased to state what amount of money has been spent 
for the "Grow more food campaign" since its inception, giving the details of 
the heads of expenditure in different Provinces? 

(b) Whnt amount. has been spent for giying. agricultural loan to the culti-
vators in different Provinces? I 

(c) What amount has been granted to the cultivators for the purchase of 
plough and cattle in different Provinces? 

][r. J. D. Tyson: (a) and (b). A gtatement showillg loans and grants given 
by the Government of India .for food proouC"tioll sehellles to~ ~ e various Pro-
vinces and Indian States during the Y6Rrs 1943-44 Imd 1944·40 IS placed on the 
table of the House. 

(c) A loan of Rs. 48,000 was given by the GoverI'ment of India to the Gov-
ernment ef Orissa during 1944-45 for this purpose. 

Statement Rho-wing the details of Loan8 and GrantR to Pr(>1)incial UOVPI'nmelltl! 
out of Central Revenues and Cotton Fund durillg 1943-44 & 1944·45. 

Name of I,he 
Province 
or state 

1. mer-M~r ar  
2. Assam . 
8. Ra]lIchi.tan 
4. Benl%&l 
5. Bihar 
6, Bombay. 
7. C, P. & Berar 
8. Coor!! 
9. Mrulras . 

10. N. W. F, P. 
1l.Ori!!sa 
12. Punjab 
13. Sind 
14. U.P. . 
16. I. C. A. R. 
111. Baroda State . 
17. Kashmir State . 
18. Kutch State 
It. Rampur State 

Total 

T rrll!;aUon faeilitle. 
TJ"nd r.lp.arAnr p 

&: improvement. 
\fann .... for 
di~t.rt ntion 

~~ed 'fn]t./rIlirate. 
an,\ ,1\.trih'lt,ion. 

Loan 

Rs. 

8,22:500 
29,34,000 

Grant T,oan 

Rs. Rs. 
2,3.~, i  

38.148 
5,67,'289 

11,09,000 .. , 
J 3,24,8:10 :1.00,000 
8,911,000 3,48,!l70 

9:76,250 16,25',000 
10,21.000 ... 
2,45,600 8,22,000 
7,00,000 

29;83,500 
4,02,000 

Grant Loan nra.nt Loan Gr:mt 
--- -------------- -, -------

R,. R.. Ro. Rs. RA. 

5,7'6;970 
]6.00,000 

1,47,9115 
41,250 

2,02,466 

7,250 3,000 2,27,000 1,~3,716 
2,10,300 48.n 7 1.77,667 4,29,900 

11,000 1,66.400 1,17.0111 
6,16;006 89,700 79,14,000 13,98.8!i0 
1,92,800 11,00,000 7,71,200 3, 6,1~ 

8.22,927 .• 9,14,7 
22,R6,000 8,21,000 li,00,0009 4.62,166 

19,00,000 6 ~~ 2(i,iio,OOO {7;,,626 
" 12.74,000 1,60.!i00 

~,:i:i;9  ],39;300 1,1';2511 6,62.100 1,61.667 
11,00,000 15,000 

I,rii;ooo 
8'2:000 

2,i5:000 
i:i;750 

a ,,~:S3 i 
1.71,050 

75,000 
~ 0000 
16,s!!O 

-41,3(),000 1,05,02,117 30,95,970 37,SS,r.71 53,51,650 29,46,877 1,68,92,36; 55,52,44 
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Statement 8howi'ltg the detail8 of Loan8 and Grant8 to rovincia~ Government,. 
out of Oelntral Revenue8 and Ootton Fund during 1943-44 & 1944-{5. 

1943-44 & 1944-45. 

Bont18 to cDltlvators for divertlng _ Flah ~rod ne-
Compoat from SIS cotton to ton MlscellanoollS Total 
making food crops Schemes 

Name of the 
ProvInce Loan Grant Loan Grant Loan Gr&nt Loan Grant Loan Grant 
or State 

Ba. Rs. Rs. Rs. Bs. Bs. BB. Be. Bs. Rs. 
1. AJmer-Merwar& 8,900 51,181 

1,76;668 
2,84,950 1,91,797 

2. AIUIIl . 
·6;988 

19,87,967 8,90,485 
3. Baluchistan 

58;450 
19,153 1,66,400 1,92,~ 

4. Bengal 1,37,612 2,78;000 85,30,000 2i>,22,801 
6. Bihar 

25;000 1,i7·,500 
2,37,952 II,M,OOO 23,80,022 

6. Bombay: 
50:000 

11,22,600 48,04,976 
7. C. P. '" Berar ... 70,68,970 23,80,151 
8. ()oorg 300 

3,i8;466 77;200 
7,200 

61,2&;000 
54,75& 

9. Madras 3,40,671 88,57,41% 
10. N. W. F. P. 

24;138 48;000 
9,668 12,74,000 11,91,188 

11. Orlsaa 
1,93;860 

4,43,336 20,44,900 11,22,891 
12. PunJab 

2,24;000 
18,08,860 

13. Sin 
1,67;140 40;000 

6,TS,8S!"> 
U. U.P. 16,800 36,94,490 
15. I. c .. 4.. R: 2,22,200 5,53:000 1,37,226 4,84,426 
16. Baroda Rtate 62,000 12,12,750 
1'1. Kashmir State : "8;677 16,800 
18. Kutch State 8,677 
19. Rampnr State : 8,608 8,698 

Total 7,66,850 10,67,522 1,94,788 48,000 20,00,574 2,95,17,9'17 2,67,96,7," 

N. B.-During 1942-48 grants from the Cottou Fund amounting to Rs. 2l!,8S,721 were sanctioned to Provinces 
add Indi&n Statel. 

BUTLER REPORT ON FOODGRAINS PROCUREMENT 

318. *.lIIr. G. Rangiah :Ha.idu: (a) Will ~t e Honourable the Food Member 
please state what ao.tion has been taken by the Government of India on the 
report of Mr. S. Butler, Officer on Special Duty, in connection i~  the Gov-
ernment Grain Purchases Scheme? 

(IY) If action has been taken, how many offenders were already detected 
and punished Province-wise? If not, why not? 

(c) Are there any orders issued by the Central Government to the Provincial 
Governments to investigate into the offences of bribery, corruption and harass-
ment by the Government Officials in Food Department working in the Pro· 
vinces '! 

(d) If so, what are the results of their investigation, province-wise? 

The Honourable Sir Jwala PraBad Srivastava: (8) and (c). The attention 
of the Honourable Member is drawn to the re l.~ given by me this morning to 
Mr. Abdul Qaiyum's question No. 296. 

(b) and (d). It is premature to call for a report from the Provinces on the 
action taken by' them in this connection. 

PRoDUCTION OF FOODGB.AlNS AND PuLSES 
319. *llr. G. Rangiah :Haidu: (a) Will the Honourable the Food Member 

please state the quantity of the following food grains and pulses produced in 
India in the- year 1944, province-wise, in tons (i) Paddy, (ii) Wheat, (iii) JawBr, 
(iv) Ragi, (v) Baira, and (vi) Mokkai (Maize); and 

Pu/s;es: (i) Rew Gram, (ii) Green Gram, (iii) Bengal Gram, (iv) Black Gram, 
-and (v) Horse Gram? 

(b) What quantities of the above commodities were exported to. countries 
outside India, province-wise, in tons? 

The Honourable Sir Jwala Prasad. Srivastava: (a) and (b). Two statement. 
giving the necessaQ· information are laid on the table of the House. 
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[l9TH FEB. 1945 

.Showing E:cport8 oj Food Grains by Sea outside India during January to November 1944. 
(IN TONS). 

Maritime Province Rice Wheat Wheat Pulses 
Flour 

(1) (2) (3) (4) (5) 

Bengal 31 Nil Nil 2 
Bombay Nil Nil Nil 1,908 
Sind 3 450 622 1,855 
Madl&B Nil Nil Nil Nil 
Not known 7,158 

Total 34 450 622 10,923 

NOTE.-Figures for October and November 1944 are estimated published figures being not 
yet available. ~ 

TREATY OF NAVIGATION AND COM..'tfEBCE WITH UNITED STATES OF AMERICA 

320. ·Sardaz lIangal SiIigh: Will the Honourable the Commerce Memb~r 
please state: 

(a) whether it is a fact that negotiations for treaty of commerce and navi-
gation between the United States of America and India were postponed in 
1939 for the duration of war at the instance of the Government of India; 

(b) whether Government will reconsider this question and start talks for 
the negotiations of this treaty as large purchases are likely to be made in the 
IT nited States of America after the termination of the war; and· 

(c) if the answer to part (b) above be in the negative, whether Government 
\1\-ill inform this House what those difficulties are which make it impossible 
to complete the negotiations .during the w8.r? 

The Honourable Sir •. Azizul lluque: (a), (b) and (c). Honourable 
Member's attention is invited to my replies on the 9th February, 1945 to U.>e 
Starred question Ko_ 55 by Mr_ Abdul Qaiyum and the supplementary que:>tions 
"Blld answers_ 

FALL IN AREA AND YIELD OF PADDY IN MADRAS PRESIDENCY 

321. ·Prof. :N. G.B.aDga: Will the Honourable the Food Member be 
pieased to state: 

(a) if it is not a fact that the area under and yield of paddy in Madras 
Presidency has come down during the last two years; 

(b) the percentages of fall in area and yield; 
(c) the reasons attribut-ed by Madras Government for this reduction in 

area and yield in spite of all the "Grow More Food Campaign" of the Govern-
ment; and 

(d) whether "Government have taken necessary steps to enquire to what 
extent the continued low levels of prices of paddy and rice, maintained by 
Government as compared to prices for the same qualities of paddy and rice, 
have been responsible for this fall in the production of food in the Madras 
Presidency? ' 

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). A statement 
showing the area and yield of rice for the years 1942-43, 1943-44 and 1944-45 is 
laid on the Table of the House. It will be seen therefrom that there wa" an 
inerea!'(! in area by 5'2 per cent. and in yield by 6'9 per cent_ in 1943-44 as 
compared with the previous year. 

So far as thE' 1944-45 crop is concerned, only the second (Provincial) fore-
cast is available, and it shows, when compared with the corresponding fore-
cast of 1942-43, an increas-e of 1-8 per ('ent. in area Imd 5-7 per cent. in yield. 

·Compared with the cOlTesponding forecast of 1943-44, however, there is a 
decrease of 2'2 and 4'5 per cent. in area and yield respectively_ 
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(c) The decrease, this year, is attributed by the Madras Government to the 

late arrival of the North East Monsoon rains and the insufficient rainfall and 
consequent inaaequatf) supply of ,\'ater in iri'igating -sources in the South WL'st 
Monsoon period. 

(d) In vie,,' of reply to part (e) of the question, the need for sueh an 
enquir.v does not arise. 

Statement sliO'wing area and yield of rice in Madras 
(Figures in thousands) 

1942-43 
1943-44 

Year 

1944-45 
(Second f01'£cast) 

Area 
(acres) 
10,382 
10,925 
9,313 

Yield 
(Tons) 

4,614 
4·932 
4,42i 

HOLDINGS BASIS FOR DELIVERY OF GRAIN BY PEASAN.TS IN MADRAS PRESIDENCY 

322. *Prof. N. G. Ranga: Will the Honourable the Food Member l ~ 
pleased to state: 

(a) if he is aware of the fact that in Madras Presidency peasants are forced 
to deliver certain specified quantities 01 grain, whether paddy or millets, 
calculated on the basis of the holdings and not on the actual acreages under the 
specified foodgrains; and 

(b) whether this procedure obtains in other Provinces also? 
The Honourable Sir JwaIa Prasad Srivastava: (a) and (b). As regards 

Madras the sy!;tem referred to by the Honourable i\Ielllber is no long't'r in 
force. Details of the system15 Ill' force elsewhere will be found in the Honour-
able Somerset Butler'15 report which is available in the Library. 
OvER-ESTIMATION OF CROP YIELDS AND UNDER-ESTIMATION OF FOOD NEEDS IN 

DISTRICTS 

323. *PrOf. }II. G. Ranga: Will the Honourable the Food Member be pleased 
to state: 

(a) what Rteps are being taken to prevent the over-estimation of the pro-
ductive capacity und actual yields of different crops of different districts and tht: 
underestimation of the total population and their food needs of different districts 
by U-Q\emment officials; and 

(b) whether Govl·rnment propose to see that their Regional 'Food Commis-
sioners are authorised and instructed to study the food needs, food supply capa-
city and actulll food production and dist,ribution in every District in co-operation 
with the local authorities? 

The Honourable Sir Jwala Prasad Srivastava: (a) I have no information 
about steps taken in particular districts, but crop cutting surve;v[' are bei~g 
conducted in certain provinces for the purpose of enl'uring a greatet· accuracy in 
the estimation of the production of rice and wheat. Regarding the estimation 
of the total population and their food needs, the formula stated in the Foodgrains 
Policy Committee Report is applied for ascertain:ng provincial requirements 
,yith appropriate adjustments for estimated increase in popdation over the last 
census figure. . 

(b) Regional Food Commissioners are officers of the Central Government 
and as such their duties require them to be in the closest to\1(·h ,,,jth the food 
posittion in their Regions and to report on the pORition with n yjew to improve-
ment, wherettr necessary, both to the Provincial and Central Government;;. 

RICE AND WHEAT RATIONS IN RAT!ONED TOWNS AND NON-RATIONED 
AREAS 

324. ~ro . }II. G. Ranga: Will the> Honourable the Food Member be pleased 
to state: 

(a) the quantities of daily rations of rice plus wheat allotted and distribuu-d 
to t1 ~ TJeop]c of the rationed towns and non-rationed areas: 
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(b) if there is any difference in the rations thus allotted, the reasons therefOl'; 
(c) whether It is not a fact that in the non-rationed areas, black markets 

prevail; 
(d) whether under-nourishment is increasing; 
(e) wbefller tne incidence of diseuses due to lmder-nourishment and mal-

nutrition i.; not increasing; 
(f) whether Government ere contemplating the int-roduction of complete Dis-

-trict-wise rationing in the whole of Nort,h Vizagapatam District including rural 
:8reI13; if not. why not; 

(g) if such District-wise rationing is being contemplated, by aoout· what 
month it mllY come to be introduced; and 

(h) in view of the' heavy death-roll experienced during last year's Summer, 
whether Government propose to introduce rationing before Summer sets in? 

The Honourable Sir .TwaJa Prasad Srivastava: (a) and (b). Assuming that 
,.this question relates to the Madras Province, the daily basic rations in the 
'rationed towns range from 0·78 Ibs. to 1·06 lbs. per adult per day, Ij6th of 
'Which is in wbeat. 

No rationed food", on a fixed scale are issued in non-rationed areas, but in 
.certain areas, under informal schemes the rates vary from place to place at 
:the discretion (\f the local authorities, depending upon the local supply position. 

(c) Black markets do occur in non-rationed areas. 
(d) and (e).. I have received no reports to this effect. 
(f), (g) and (h). Arrangementll for the introduction of informal ratiouing 

'in the rural ureas of the deficit districts, are in progress and will be 'completed as 
carly as possible. Informal rationing in the Vizagapatam District has alrea(ly 
'been introduced and as a matter of course will be made formal. 
cCHANGE IN POWERS OF SUPEBINTENDENCE, ETC., BY SECRETARY OF STATE FOR INDIA 

325. ·Mr. T. Ohapm&ll-Kortimer: (Il) Will' the Honourable the Leader of the 
House be pleased to state whether as a result of legislation enacted by Parlia-
ment since 1939 and change haS been made in the powers of superintendence, 
-directiO'l and control exercised by the Secretary of State for India by virtue of 
iJection 314 and other relative sections of the Government of Indill' Act, 1935? 

(b) If The answer to (a) of the question is in the negative, what are the 
methods by which,' in practice, such superintendence, direction and control are 
-exercised? 

The Honourable Sir Sultan Ahmed: (a) No. 
(b) I am not quite clear as to the intention of the Honourable Member. If 

his intention iii' to ascertain the manner in which the control of the Secretary 
of State over the Governor General in Council is exercised, the position is that 
in respect of certain matters the Governor General in Council is required by 
the provisions of the Constitution Act itself or by direction issued by the Secre-
tary of State to obtain his approval. In respect of other matters consultation 
with the Secretary of State depends upon the intrinsic importance of the 'ques-
tion involved. 

CONFERENCE FOB DISCUSSING POLICY OF IMPORT OF CONSUMER GOODS 

326. ":Mr. T. Chapman-Mortimer: With reference to the proposed' Conference 
to be held in Delhi during the second week of February, with ~ommercial and 
industrial leader!; to discuss the policy of import of consumer goods, ,will the 
Honourable Member for Commerce and Industries and Civil Supplies be pleasell 
to state: 

fa) t.ha names of all persons invited to attend the Conference; 
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(b) the agenda placed before it; and 

(c) whether any report of its proceedings will be presented to the Legisla-
tive Assembly? 

The Honourable Sir II. Azizul Huque: The Honourable Member is presum-
ably referring to the meeting held on the 12th February" between the re re;;~n
tatives of the _Federation of Indian Chambers of Commerce and Industry Hnd 
the representatives of the various Departments of the Government of India. 
'The Federation had submitted a memorandum covering several questions rela-
-ting to the import policy of Government. It was felt that a personal diseussion 
would be more convenient than entering into long correspondence. The 
Federation was accordingly invited, if it agreed, to send representatives for the 
proposed discussion. No invitations were sent to any particular individual. No 
.agenda was placed before the meeting. The question of reporting the procee-
-dings to the Legislative Assembly does not arise. 

WOMEN WORKERS IN MILLs AND FAOTORIES OF DELHI PRoVINCE 

321. ·Shrimati E. B.adha Bai SubbaraYID: Will the Honourable the Labour 
..Memher pleasd state: 

(a) the total number of women workers in the year, 1944. in the mills ana 
factories' in Delhi .Province tv which the Factories Act is applied; 

(b) whether action under the Factories Act was taken against any of these 
-concerns for failure to conform to the provisions of Acts for safeguarding the 
interests of women workers; and 

(c) whether a women Labour Welfare Officer has been appointed for Delhi 
l'rovince; and, if so, what her duties are? 

The Honourable Dr. ~ R. Ambedkar: With your permission, Sir, I ro os~ 

to reply together to question Nos. 327 and 328. 
I have made enquiries and will lay a report on the table ill <lue course. 

WOMEN WORKERS IN BALL 'fHREAD FAOTORIES IN DELHI 

+328. ·Shrimati X. B.f.dha Bai. Subbar&YID: Will the Honourable the Labour 
Member please state: 

(a) if Government have made any investigation about the condition of women 
workers in ball thread factories in Dell;ri; and, if so, whether Government wili 
place a copy of the report on the table of the House for the information of the 
Members; 

(b) the number of ball thread factories in Delhi to which the provisions of the 
f4'actorieg Act have been applied, and the number of women workers in them; 
and 

(c) whether the workers in these factories receive any dearness allowances 
ana, if so, a.t whlrt rate? 

HKAVY PmOES CHABGED TO THE PUBLIC BY MONOPOLISTIC CONCERNS, ETC. 

329. ·1Ir •• a.nu Subedar: (a) Will the Honourable Member for Industries 
snd Civil Supplies please state whether there is any' law under which Govern-
ment can interfere with the r~ces cha!ged to the u l~c by monopl)listic con-
cerns, trusts, cartels, pools, pnce fixation arrangements, etc.? 

(b) Are Goyernment !Iware that India is paying excessively for cement part 
from th'} fact that much of it is r.ot being released for public use? 

(c i Of how many articles lia ve GovE-rnment fixed the prices? 

{d) Hav'3 Government considered the possibility that, owing to scarcitv 
conditions, heavy prices have t,o be paid by the ptiblic for many goods and tha"t 
increased supply and competitive sa-Ie are the only safeguards for the interests 
of tne public? . 

tFor answer to t i~ question, see answer to qUllIItion No. 3211. 
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(e) Wliat was intended by Sir Rama6wami Mudaliar when he said that Gov-

ernment proposed to take up t ~ question of safeguarding the public against 
trust>;· cartels and lllonopolies? 

tf) Do Government propose to introduce an anti-Trust Act or revise the provi-
sions or law against combinations in restraint of trade? 

(g) Have Gonvernment E'ver taken any action agaillst high monopoly priees 
charged to tlie public? If so, on what occasions? 

The Honourable Sir](. Azilul H~ue: (8) Yes. The ~ ence of India Rules. 
various Control Orders, and the Hoarding and Profiteering Prevention Ordinance-
give Government the necessary powers. 

(b) No. Government are satisfied that controlled prices have been leason-
able in the present circumstances and are justified by the actual costs of produc-
tion figures obtained by costing investigation. 

(c) Attention of the HonoUl'able Member is invited to the Starred Quest.ion 
No. 260 on the 10th ~ovember, 1944, b.y Mr. T. S. Avinasbilingam Chettillr. 
Since then prices of 12 articles have been fixed. 

(d) It is correct that if supplies are short prices would tend to rise in ,the 
absence of any effective measures for controlling the prices and that the price-
control measures hav:e a greater chance of success if supplies are. larger rather 
than smaller .. Government are not satisfied that so long as supplies are in-
adequate comp"etitive sale would constitute any safeguard for the intere,;t~ of 
the public. 

(e) The HOllourable the Supply ~Iembel' did not make the statement 
ascribed to hin, by the Honourable Member. The Honourable the Suppl.Y 
Member while speaking of trusts etc., at the Convocation of the Osmllnia 
Uniyersity on the 25th January, 1945 suggested an aspect of the question of post-
war reconstruction which he thought ought to be considered by Government in 
framing its policy. 

(f) No, but Govemment- ~i l certainly consider as part of their post·war 
plans for the industrial and other general development measures that may be 
necessary to protect the public from any malpractices by trusts, cartels and 
monopolies. 

(g) Government have taken action against high prices in regard to a !urge 
number of commodities, whether they were high because of monop.oly conditions 
or because of &hort supply or because of an.\' other reasons. The Honourable-
Member's attention is invited to the statement in the answer to (c). 

TRANS]'ERRED UN STARRED QlTESTIONS AND ANSWERS. t 

CEILING PRICES OF RICE AND CERTAIX INDEX NeMBERs OF PRICES. 

8. Prof. N. G. JI.anga.: Will the Honourable the Commerce Member be-
pleased toO state: 

(a) th(; ceiling prices of common qualities of rice prevailing in Madras, Sind, 
Punjab, Central Provinces, Bombay, Orissa. Bengal and Assam in· any one or 
tw-:: months, say, February and September, during 1940, 1941, 1942, 1943, 1944 
and 1945; • . . . 

(b) the index number of prices and costs of working class living for the sam'3-
periods as recorded by authorised Government agencies; and 

(c) the index number of prices of mnnufflCturrd goods during the same 
periods? 

The Honourable Sir •. Azizul Huqne: (a\ (b) and (c). Staten'ents are laid 
on the table c(mtaining such information as if; available. 

tThe meeting of the ~sembly tllat was to be held on the 16th February, ]945, having 
been calloelled the answers to Unsta.rred Queations f(lr tha day were in pursuance. of convention-
laid on the table of the House today -Ed. 01 D. 
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TRANSFERRED UNSTARRED QUESTIONS AND ANSWERS 
STATEMENT III 

467 

ECOfIOmtc AdviBer'8 All-Ifldialndez Number8 oj .WkoleBale Prices oj manufactured articles. (No 
ftrrures are available Jor ifldividual centres). 

1940 
1941 
1942 
1943 
1944 
1945 

(Base: 19th August 1939 = 100). 

February 

136·6 
121·0 
162·3 
225·5 
251·0 
255·5 

Relates to the week ending the 3rd February, ·1945. 
HANDLOOM BOARD 

Months . 

Septembt.r 

111·6 
166·3 
179·1 
251,3 
259·0 

9. PrOf. N. G. Ranga: Will the Honourable Member for Indli.stries and-
Civil Supplies be pleased to state: . . 

(a) why the proposed Handloom Board has not yet been constItuted; . 
(b) wbether the All-India Textile Board has supported the Government's' 

proposal; ". 
(c) whether the Merchants Chamber has disapproved of It.; and, so,. why" 
(d) wbetlier the Madras Government as well as the Madras reslde~cy 

Handloom Weavers' Association have asked for a higher quota of representation I 
for weavers than what had been originally proposed; and , 

(e)' when Government propose to reach a final decision in the matter and: 
constitute the Board? . 

'!'he Honourable Sir K. Azizullluque: ,(a) Honourable Member's attention is 
invited to my answer to question No. 49 of the 9th February. 

(b) Yes. 
(e) No. I take it that Honourable Member refers to the Indian Merchant's 

Ohamber, Bombay. 
(d) Yes. The Madras Government proposed 16 representatives of the hand-

loom industry, and the Madras Provincial Handloom Weavers' Association 
proposed 19. Provision has actually been made for 8 representatives Of hand-
loom industry, as it was desired to keep the Board to only 80 members in alL 

(e) Government has already reached a final decision and the Board is bein~ 
constituted. 

MOTION FOR ADJOURNMENT, 
WAR ALLOWANCE FOR SENIOR MEMBERS OF INMAN CIVIL SERVICE 

Kr. ~sident .(The Honourable Sir Abdur ~a im : I have received notice 
of a motIOn .of ad~ournment ~om Mr. T. T. Krlshnamachari for the purpose of 

12 NOON dlSCUSSlDg a defimte matter of urgent public importance, namely, 
the proposal to grant by the GovenlIuent of India war allowance 

for senior members of the Indian Civil Service drawing salaries between one 
thousand and two thousand rupees per mensem and the refus31 of the Govern-
ment to disclose any details to the Assembly up til the whole matter becomes 
a fait accompli. 

I have gone through the questions and answers on this subject and I should 
like to know from the Honourable Member if he proposes to consult the Stand-
ing Fin,ance Committee before any decision is arrived at on ·the matter. 

The Honourable Sir Planets Kudle (Home Member): The question raised is 
the pay of the Indian Civil Service. I am informed by the Honourable the 
Finance Member that that does not come within the purview of the Standing 
Finance Oommittee. 
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JIr. T. T. Krilbnamachari (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural) : May I submit that this matter was raised by me in a short notice ~ea
tion the other day on your ad vice and the question was very exhaustive., _, The 
question ...... . 

JIr. President (The Honourable Sir Abdur Rahim): Your adjournment 
:motion now confines itself to the members of the Indian Civil Service. The 
Home Member says that-does not come within the purview of the8tanding 
Finance Committee. -

_ Kr. T.  T. KriahDamach&ri: The second part of my adjournment motion is 
, in regard to the reply furnished by the Honourable the Home Member to my 
short notice question the other day. My short notice question was very exhaus-
tive. It dealt also with those members of the services who are under the 
control of -the Governor General in Council and who will be qualified to get a 
similar allowance. -

JIr. Preaident (The Honourable Sir Abdur Rahim): The difficulty has been 
weated by the HOI)ourable Member himself in that his adjournment motion is 
-confined to the proposal to grant war allowance to members of the Indian Civil 
: Service. As regards that I understand that the Standing Finance Committee 
ihas no say _ in the matter at all. -

Kr. T.  T. Krisbna.macbari: That is not the whole question. I have not 
raised this issue because the Standing Finance Committ,ee is not likely -to be 
consulted. I have raised the issue because if this House expresses its view on 
this motion, it is quite possible .  .  .  .  .  . 

JIr. President (The Honourable Sfr Abdur Rahim): The Honourable Mem-
ber's proposal is that ,this House should be consulted? 

Kr. T. T. Xrisbnamachari: That is my proposal, Sir. If the House expresses 
its view, it is quite possible t~at the Secretary of State may not sanction the 
proposal. But if the matter becomes a fait accompli and comes before the 
Bouse as part of the Budget, it will come in the Non-voted part. So there is a 
possibility that if this House expresses itself definitely against the _ proposal for 
reasons which it will adduce, it is just possible that the Secretary of State may 
not accept the suggestion of the Government of India. 

-JI1'. Predent (The Honourable Sir Abdur Rahim): I understand that the 
lIonourable the Home Member has already said on a previous occasion that he 
did not propose to consult this House at all before a decision is taken in the 
matter. Does that apply to this motion also? 
ft.e Hoa.oUrable Sir J'raDciB )[udie: My difficulty is, as I have previously 

stated, that these proposals are not yet complete. The Honourable Member 
wishes to raise the whole question of the proposals which we have still under 
consideration. I do not see how that is possible so long as the proposals are n~ 
yet complete. ' 
JIr. President (The Honourable Sir Abdur Rahim): The question is wbether 

the House will be consulted before any final decision is taken. - , 

The JIonourable Sir J'raDcis )[udie: No, Sir: that is not the intention. 

Mr. President (The Honourable Sir Abdur Rahim): I take it that _ihere is 
objection to this motion being moved. Will Honourable Members who are in 
favour of leave being granted to this motion rise in their seats. 

(Not less than 25 Members stood up.) 
. Mr. President (The Honourable Sir Abdur Rahim): As not l~s9 'ban ~ 
Members have risen in their places, leave is granted and the motion will be 
taken  up at 4  0 'Clock. -
The next item is the General Discussion of the Railway Budget ODd thel'8 

may not be enough time if the motion is taken up at 4 O'Clock today. Undel' 
the circufll'Itances I think the House might prefer to take up the motion, to. 
morrow . 

.. Muhammad Ya.miD Khan (Agra Division: Muhammadan Rural) : To, 
morrow is the day given to our Part.y and I think it would suit the oonndence 



RAILWAY BUDGET-GENERAL DISCUSSION .. 
of the House if the motion is taken up on an official day after the close of the-
Railway Budget. . 

Ill. President (The Honourable Sir Abdul' Rahim): I cannot aHow that .. 
It must then be taken up today. Honourable Members will have t() regulate, 
their speeches on the Railway Budget accordingly; 

THE RAILWAY BUDGET-GENERAL DISCUSSION 
FmSTSTAGE 

. ..,; Prelident (The Honourable .Sir Abdul- Rahim): Before the General 
Discussion of the Railway Budget commences, I have to announce to the House 
that under Rule 46, I fix the time limit for speeches as 15 minutes for each 
Honourable Member excepting the Government Member for whom 45 minutes 
or more will be a!,lowed, if necessary. 

Sir Henry lUchardloD (Nominated: Non-Official): Sir, this is the Honourable 
the War Transport Member's third Budget, and whilst it is a common belief 
~ at the third venture in anything is usually lucky I would like, at the same 
time as I offer him our congratulations, to suggest for his serious consideration 
that his luck may not always hold. So that in t.endering our views on what is, 
on the whole, a good budget, I will none the less put forward certain criticisms 
which we feel are valid in the present situation, and which I know t,he Honour-
able Member will accept in a friendly spirit for the practica.l consideration of 
his Department. 

Many of us in this House are disposed to judge the propositions which come-
before us from a business man's point of view and in the case of a vast under· 
taking such as the country's railways, which are so closely bound up with our 
trade and commerce, this is not a bad standard from which to pass our verdiet 
upon their performance. Looking at the matter from that p<>int of view, I 
could wish that the statement of accounts which the Honourable Member gave 
.the House ~ast Thursday was capable of some simplification, The form ~ 
which the annual railway accounts are presented is a tribu~ to the care and 
attention which the Railway Board devote to the subject; but even to the most. 
experienced eye these accounts constitute a most complicated picture, and I 
very much doubt if they are really intelligibie to the vast majority of India'a. 
inhabitants who are now the shareholders in 1\ gigantic state-owned enterprise •. 
which is in fact a tremendous essay in socialisation. The railway busineslS· 
which the people of India now own has grown rapidly in recent years by the, 
acquisition of fresh assets, taken out of the hands of private individuals, as' 
well as by the steadily increased trading turnover which bas been so prominent. 
a feature of railway develo m~nt during the war. One wonders whether thi& 
is fully realised-whether in fact, when there is so much talk of state-ownership, 
in the air, the man in the street understands that he has already made a begin-
ning with one of the chief assets which a community .:!an own and operate on' 
its own account. 

Certainly no one who, by training and temperament, is in a position to' 
appreciate the trend of things can fail to be impressed with the colossal figures. 
which' the Honoura~le Member put forward in his Budget speech. Only ten 
years ago, in 1934-35. the railways showed a loss of over Ra. 5 crores which for' 
the current year, according to the revised estimates, has been turned into &-
handsome profit of Rs. 42'01 crores. Not all of this is due to the fortuitous 
circumstances of the war-and I would remind the House that some part .Jf 
this remarkablt .change is due to the energy, the foresight and prudence and. 
devotion t() their work of the present railwa.J administration and its pre-
decessors. On that they are entitled to our gratitude and congratUlations. At 
tHe same time, there are certain features in the situation which must Bet a 
limit to our rejoicing. I hope that for the {)urposes of this debate, and ensuing 
discussions on the railway budget, Honourable Members will separate in their 
minds the two quite distinct things which are represented by Rehabilitation 
and Development-for they .are quite separate and distinct function!!, and the· 
more I consider them, the less disposed I am to think that, from tbepurely· 
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financial point of view, everything in the a~ Transport Member'S g~r4m 
is quite as lovely as it looked last T ur~day mornl~g. 

Rehabilitation merely means restormg the raIlways to the status quo-to 
the condition in which they were before the demands of war took such a heavy 
toll of their physical assets. Development is, something quite different, and I 
take it to mean a programme for enlarging the scope of the post-war services 
which thc railways are able t{) render the country-something which represents 
a considerable addition to the mere 8tatu8 quo. How are we situated to embark 
upon these two most necessary activities? What are the resources with which 
we will begin? The Second Report on Reconstruction Planning gives us a 
'!limpse of the magnitude of the job that wi!l eventually have to be put in a ~~. 
r.he authors of that report estimate the cost of a post-war programme ofrehabih-
ta.tion and development at some Rs. 319 crares. out of whic'h it is hoped to find 
Rs. 125 crores from the depreciation fund in the first seven yeBl'8 of the post-war 
period. The same report also gives us warning that in the succeeding seven or 
eight years we, may expect expenditure from the Depreciation Fund to be more, 
rather than less, than the ftgure I have just quoted. N() wonder that the Honour-
able War Transport Member has felt that prudence should be the watchword 
in disposing of his surpluses. No doubt, it would have been easy for him to 
secure' the approbation of his critics by adopting a policy of easy generosity 
in the disposal of his surpluses. He has however chosen the harder way, _and 
iI;1 our opinion, Sir, he has made the right choice in maintaining the Depreciation 
E-eserve and at the same time debiting a substantial proportion of new capital 
expenditure to current working expenses. This is sound finance, particularly 
when we remember. as the Honourable Member himself has reminded us, that 
whilst a drop in the revenue in the post-war years is inevitable Hnd to· be 
expected, it is most unlikely that there can be any commensurate drop in work-
ing expenses. Not all expenditure described as due to the war will be retrench· 
ed-some of it has come to stay. In fact, when I contemplate the disparity 
that there must necessarily' be between falling revenue on the one hand and 
high replacement costs, combined with the working expenses that will obstinately 
refuse to come down, I seriously wonder whether even now the Honourable 
Member has gone to the full length of what a prudent assessment of the future 
demands. Sir, we listened to what the Honourable Member had tp say about 
road transport with very great interest indeed-not only because of its imme-
diate sigmticance in the hard pressed transport condition of India, but because 
we realise the import,anee of getting the relationship between the railway autho-
rities and the owners of road transport on to a proper basis from the very 
beginning. From that point of view, I consider that the Honourable Member 
might have told us more in his opening speech and might have dealt more 
.explicitly with some of the basic principles which are' t{) govern the development 
of road transport in India after the war-a development which I, for ene, con-. 
-sider will be as inevitable as it will be rapid. Perhaps the Honourable Member 
will take an opportunity later in the debate to take us still further into his 
-confidence upon this important matter. It is in nobody's true interestS to per-
mit a road ver8U8 rail controversy to develop in this country as it has in others; 
but it is as well to bear in mind that the situation in India is rather more compli· 
(lated than elsewhere, by the fact that provincial administrations demand, and 
rightly demand, a hand in the development of road transportation. When the 
long distance bus first came on the road in Great Britain it was regarded as 
something of n. curiosity, but it wag no~ very long before the railways were 
squealing, and in order to protect th£lmselves were obliged £0 organise a large 
scale polit.ical and publicity campaign which went under the name of "A Squere 
peal for the Railways". I do not envisage quite the same thing occurring here. 
because no oHler agency but our raJlways can adequately cover the great 
dista~ces of this sub-continent. But we in this Group have never been in 
favour of any monopoly of transport and Wp want to be sure that there is going. 
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to be "A Square Deal for the enterprisingRQad transport carrier", if only 
because we feel that road transport offers considerable Dew avenues. of employ-
ment and a· very sound ancillary meaDS of opening up many parts of the country-
side. In a word, Sir, we believe thai! road transport will itself he solicitous 01 
the consumers interests in the matter of transportation, and will compel the 
railways ·then:u;elves to be more solicitous also. 

And that brings me to the real !5ravamen of such criticism as I have to offer 
of the present railway budget. honourable Members well know, for I have 
stated the fact many times in this House, that we on these Benches, put the 
successful prosecution of the war before everything else. I do not need f,o. 
labour the point again. But I have read and re-read the Honourable Member's 
speech and 1 have looked in vain for any promise or hint of any kind of mitigation 
of the great difficulties under which the user of railway transport labours today. 
After all, this is a total war and a very great part of the country's economy is 
directly geared to the war effort. Trade and Industry. and the goods and ser-
vices and personnel associated with it, are aU in some way or another supporting 
the fighting forces in the field, and I must confess I view with alarm the Honour-
able Member's prognostication that we are to suffer still further shortages of 
coaching, wagon and locomotive power. The programme for the supply of new 
wagon and locomotive power is, on the Honourable Member's own adr;nis~ion, 
far in arrears of what was contemplated, and whilst we dO' not an~ ese things 
for our own purely selfish reasons, I am bound to tell the Honourable Member 
that as long as transportation is deficient, Government cannot expect trade 
and industry to pull its full weight if they are kept short of essential service,; 
~md supplies. That is the merest common sense, but I sometimes wonder if it 
is fully appreciated by those who at present are making the greatest demands 
upon the railways of the country. I hope I shall not be misunderstood, but 
I am bound to say that we cannot view with equanimity a situation in which 
the supply of new rolling stock and locomotive power is as far behind schedula 
as the Honourable Member's statistics disclose, and I would like to Msure him 
that he will have our fullest support in pressing for the arrears to be made up 
as speedily as possible by those who are responsible for the delay. The provi-
sion of adequate Rolling Stock without question is one of the most im or~anli 
factors of Railway life. Insufficient engines and wagons mean loss of income 
and inability to take the fullest advantage of the opportunity to earn the money 
which will obviously be so necessary in the post-war years. The Honourabl.; 
Member gave us figures of the total stock ordered for use in India since 1942 and 
the Rouse· will have noticed that only some 27 per cent of the broad gauge 
engines and less than 10 per cent of the broad gauge wagons ordered were in 
flervice by the middle of January last. Although we realise that the appalling 
demands on account of the War must primarily be responsible for this dis-
appointing situation. it is evident that we are faced with a very bad wagon 
shortage and everything possible ought tb be done to speed up supplies .. The 

'other day Mr. Neogy remarked that when wagon;; were available. eral W9.'1 not 
available and when coal was available. wagons were not. I am afraid it looks 
118 if it will be the latter predicament with which we shall be faced unless consi-
derable iJ;Ilprovement in wagon supplies is effect.ed. 

Sir, the War Transport Member and his colleagues have seen us throul;h 
another year of considerable difficulty, and one in which the railways have 
been called upon to shoulder heavy and increasing burdens. I have necesl!larily 
confined my observations to general ~rinci tes but J would like to say in can· 
elusion that I hope the Honourable Member and his Department will go forWard 
with their gOoO work Rnd that the ~ener ll effect of this debate will be to en-
courage and reinforce them in the noble efforts which they are pnHing forth for 
India lind the Allied cause as n whole. 

lIr. President. (The Honourab.1e Sir Abdul' Rahim): Mr. Krishnamacharf. 
Iitr. K. haIltlWl&1i.naJD Ayyaag&! (Madras. ceded District!: and Chittoor):' 

N'on-Mllltammadan Rural): Sir. I rise foO a point of order. r repl'est'nt the 
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largest group and the main opposition in this Assembly. I am the spokesman 
set up by my Party and instead of calling· me first you have called .... , " 

, Mr. President (The Uonourable Sir Abdur ;R.ahim): That is not a point of 
or~er. 

Mr. T. T. XriShnamaclw1 (Tanjorecum Trichlnopoly: Non-Muhammadan 
Rural): Mr. President ~ Isball confine myself to only one aspect of this Bujget 
that has been presented to us, which in my view is an al1,im or~nt one. '"This 
is a budget which perhaps merits congratulation for the persl?n who presented it. 
At any ra,te it has the compensating ac~rt at -cven if several adventitious 
advantages have gone to make it, it is a prosperous budget; but in my "Pinion 
it has got this great defect that in itA; make up it is a departure from conven,-
tjoDS, from rules, which no amount of eloquence and no amount of persuasion on 
the part of the War Transport Member will convince us is the right thing to.do. 
In recording my objection to the financial arrangemenis that have been O'llt-
lined in the War Transport Member's speech, I feel that this Ilouse is in this 
disadvantageous position that certain aspects of the General Budget have been 
anticipated in this Budget, with which we cannot adequately deal because the 
whole picture is not now before us. Sir, I take exception to the methods which 

~
8e people who have advised the War Transport Member have considered it 

roper and have made him debit to revenue not only this year but also in 
succeeding years certain large sums which if they were not so done would refleci 
on the net surplus available and perhaps go to augment the contribution of the 
railways to the general revenues. 

In this connection I would like to draw the attention of the War Transport 
Member to one serious defect. The Convention Committee appointed by this 
House two years back in order to revise the Convention of 1924 had undoubtedly 
produced an interim report and the interim report covers two recommendations, 
both the recommendations being ill regard to enquiries to be instituted and the 
reports to be submitted t<> them. What has happened to this Convention Com-
mittee? It looks as though, from the speech of the War Transport Member. 
that that Convention Committee has been dissolved. 

The Honour&b1e Sir Edward Bentball (Member for Railways and War Trans-
port): No. 

JIr. T. T. ltriabDamacbati: Reading the ~e ort of the ;Railway :Board. it 
looks as though it is still in a state of suspended anima~ion. That being so, my 
first objection is to this ad hoc arrangement between· the Finance Department 
and the W sr Transport Department of accepting a sum of Rs. 32 crores contri-
bution for this year and also giving it a certain amount of permanency given to 
it by the Finance Department agreeing to receive the same sum of money next 
year, with the proviso that if the conditions change next year the amount will 
be altered. I cannot understand why at all the sum must be fixed for the next 
year, if. it is to be· hedged by so many conditions. Does it mean that if the 
prosperity of the Railways continues, as it has eontinued during the last few 
years, the general revenues will not benefit to any extent more than Rs. 32 crores 
but on the other hand if the income of the railways drops, the Finance Member 
under this convention will agree to a reduction of that amount? 

Apart from this, what I should like to say is in regard to the purchases of 
locomotives and -wagons and the allocation of the cost of these rolling stock. The 
Budget speech anticipates a sum of Rs: 94i crores to be spent on this item. 
The actual figures given in the Honourable Member's speech do not exactly 
tally with the figures furnished in the latest report of the Railway Standing 
Finance Committee. In para. 9, page 5 of that report, 24 crores which is to 
be debitM to revenue this year is made up' of one crore fifty lakbs ill regard to 
the writing off of 50 per cent of the cost of certain works constructed bv,the 
Railways at their own expenses, the railway's share in the cos't of: mili.t!ary 
sidings being 3 crores-and the share of the oostof wagons and locomotives is 
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19 50 crores. But in the speech of the Honourable Member in working out 
the figures it is revealed that the sum that will be debited will be 24 crores.. 
which will be exclusively the cost of the purchase of wagons and locomo~ ves. 
On the question· of the purchase of locomotives I have one remark to make. 
How has the purchase been made? I understand by reading a book by Mr. 
Edward Stettinius who was in the past the lease·lend administrator of the United 
States and who now happens to be the Foreign Secretary, that ~ e need of India 
in regard to locomotives has been very serious, partly because India has supplied 
a number of locomotives to the Middle East. America had therefore felt that 
in order to keep up the war morale of this country and to help it to face. t ~ 
Japanese war, she would have to be supplied with locomotives. I, therefore, 
think that this matter -of locomotives must have come lnlder lease·lend aid. 
Therefore, the debit is a book debit, which· has been made by the Finance 
Department on to the War Transport Department. Nowhere either in the report 
of the Railway Board or in any other statement of figures supplied to us has 
the cost of these locomotives been indicated. Probably, the cost has not been 
indicated yet either to the Indian Government or to the War Transport Depart· 
ment because perhaps they have been supplied free. I would therefore like t) 
have the information as to how this 94 crores odd, in so far as the portion which 
relates to the purchase of locomotives, is accounted for. ;i>lJ would also like to 
know what has happened to the debit to the War Department or to the general 
revenues, as the case may be, in regard to locomotives sent to the Middle East. 
My Honourable friend on my left has, by reading the report of the Railway 
Board, arrived at an estimate of the number of locomotives sent to the Middle 
East which he expects to be somewhere in the region of 221. No figures haye 
been furnished to us in regard to the credit that should have been given to the 
War Transport Department. 

I now come to the question of some portion of the cost of these items to b~ 
debited to working expenses. The reasons furnished in the Honourable Mem. 
ber's speech are for every Member to read but I would like to ask if these 
reasons are based on an astrological presumption that the prices at which ~ ese 
locomotives and wagons have now been purchased will not be the prices near 
about which the prices of such goods will be stabilised in the near future. Whaii 
is the authority for the Honourable the War Transport Member and his financial 
advisers to assume that the prices are going to be lowered considerably within 
the next two or three years and that the prices will be stabilised at a considerably 
lower level approximating to pre-war base. Secondly, t.he Honourable the-
War Transport Member has taken shelter under a. constant cry that has been. 
raised inside this House and outside that the railway assets have been 9ver· 
capitalised. I agree that that might have been a correct charge jf it could 
ha.ve been proved in relation to conditions existing in the past. But toOday what 
is the capital value of these assets? It is well known that a bank in country 
which de·values its' currency, is permitted to re·value its gold holdings. If it 
is a question of assessing the value of the capital, -Should not the War Transport 
Member assess the value today and find out whether it is over·capitalised or-
under-capitalised. I say with all the emphasis at my command that if t~e . 
Mp;"l ." .. 1, of Ihe,.Hw.y' Me ."".oed today. Ihey wHi .how a ooo.w.rahlA 
augmentation of theIr value and £he cry, therefore. that nothingshouJd be added 
to j;he capit!:llso as to increase the capital of a c-.:>ncern which is already over· 
capitalised is right. ~ , ;' 

SIr. there are a number of other points to he considered in regard to this 
particular matter of allocation of expenditure. Take the question of military 
sidings. One half share is being undertaken hy' the War Department in the-
matter of new works like military sidings and the other half is accepted by the 
railways, but actually the railwa.y share is also sought to be debited 
to the revenue accounts. Are these assets completely wa6ted assets? I would' 
like to ask _ the War Transport }4ember and his colleague bhe Finance Member 
if they_will oii~tly re~cinune id to the Income-tax Depariment that they wilt 
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agree to private enterprise also not debiting i!ocapital such capital expenditure 
alld -debiting it to working expenses and'to give private enterprise the benefit 
of this method of accounting that the Honourable Member ~s now followed in 
regard to -the assessment of Excess Profits tax.' The whole scheme has been 
t~at by some means or other the general revenues should be denied 24 crot'es 
that would be due to it this year, 30 ct'ores that would be due to it next year 
and 34 crores that would be due to'it in the year following. 'rhe cost of loco-
motives cannot be assessed because no figures are given; these locomotives having 
been supplied under lease-lend. In regard to other items there are assets which 
(;an be valued and they are not taken into account as assets. They are merely 
put down to the working expenses. It is all a question of reducing the surplus 
by one method or the other. 

In this connection, before I sit down, I would like to ask this: What is the 
<contribution of the War Department in regard to Military Traffic carried by the 
Railways? What has been the contribution of the Finance Depaltment in res-
pect of the American traffic carried for which they took the responsibility as 
part of the mutual aid scheme with U. S. A.? I understand that by means of 
certain questions raiMKl by an Honourable friend on my right certain fi;ures 
were given but I camiot vouchsafe to their correctness. It is said that a sum 
I()f 17 crores was mentioned as being the contribution in regard to Military traffic 
-and a sum of 3 crores was mentioned in regard to the contribution as against 
the American traffic carried. If these figures are correct, then this was paid by the 
Finance Department to the War Transport Department and to that extent the 
;general revenues suffer. They have to find 20 crores to pay the Railways. 
But on the other side whate\'er return is due to the general revenues is 
11ttempted to be limited by all manner of unorthodox accounting methods. 
We know of only one method in accounting which is the right method and that 
is the orthodox method. Orthodox accounting is correct accounting and un-
'orthodox accounting cannot be correct accounting but a species of falsification. 
\Vhere is the justification now to make a departure unless it be that the general 
revenues must not benefit to that extent, and I think we have a right to ask 
why this country should be saddled with taxation or other devices to the extent 
.()f 24 crores during the current year und 30 crores during the next year when 
the possibility' seems to be now, according to a report which appeared two weeks 
back in the Capital, the editor of which happens to be an Honourable Member 
of this House. that it is anticipated that there will be deficit in the general 
budget of 400 crores during the current year. It may be less or it may be more, 
but why should the tax-payer suffer to the extent of a deficit which can be 
~essened by 24 crores. All the accounts furnished are done in an unorthodox 
manner and they cannot be supported by any orthodox accounting procedure 
which is the only procedure that can be accepted anywhere. I, therefore, say 
with all the emphasis I can <!Qmmand that this is a fraud on the intelligence of 
this House to present us with a budget of this type. That is the fundaments 1 
defect in this Budget and I WDuld personally not merely 'be satisfied with a 
reply to this point from the War Transport Member but I should like the 
Finance Member also who is ultimately responsible for the finances of lhis 
country to tell us how and why he becatne a party to this Budget. ' 

Kr. JI. AIlanthaaaya.na.m Ayyanpr: Sir, let me say at the outset that it 
is an unusual proCedure for a business gentleman who is a Member of the Execu-
tive Council to bring forward a Budget only to be supported and seconded 

-immediately thereafter by another business ?;entleman, without giving a chance 
to the Opposition to fight it out. Let that practice continue, I have no objec-
tion. Let me be heard, I am entitled to be heard at least in the end when 
my protest will be recorded. Sir. my first and foremost objection to thi3·. 
Budget,s that it is not presented by a National Govemmentto -a NationeJ 
Assembly nor- even by an Indian Member to an ABI8Dlbly,. solely composed; of 
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Indians, 'but it is presented by an e loit~ng Government, to, an Assembly com-
pos.ed of MembefS of its own choice. Sir, in the concluding portion of the 
Honourable Member's speech, he saYil that this country is justly to be proud 
of this asset, whi<lh is almost 100 per cent Indian owned and 991 per cent 
operated by, Indians. Let me take the last first, that it is operated by OO~ 
per Cent Indians. Is the Honourable Member himself au Indian? Let him quit 
first, let him give place to an Indian and then I shall be proud of it. (Interrup. 
tion.) Yes, I shall be proud at least if he is an Indian in charge of this Depart-
ment. An Indian Member, even if he is not true to India now, I have every hope, 
will become true later on. That is why I want an Indian Member. Today, Sir, 
the next link of importance is the Railway Board. Is the Honourable Member 
in a position to say that the Railway Board is cent per cent Indian? There are 
two Indian Members on the Railway Board-the Financial Commissioner and 
one other gentleman-who are there by courtesy. One of them before he was 
brought here was the General Manager of Ase:am en~a1 Failway-I do r.oti 
know whether I am correct-evidently he conlcl not be tr l ~ted in that position 
at the time of war and that is why he har; been brought over to the Railway 
Board and some other man placed there, That is how this gentlema~ happens 
to be II Member of the Railway Board. I ask, why does nof the Honourable 
Member have complete Indianisation of the Railway Board. 

~o . Sir, let me come to the other branches of administration in the Rail-
WRyS. Am I in a position to be proud of a single depllrtment in any branch 
of administration of the Railways? Is there a single Indian who is n General 
MRnager of any Railway. I presume there is none. 

The Honourable Sir Edwa.rd Benthall: There is one. On the E. 1. R. 
Kr. K. Ananthasa.yanam Ayyangar: Yes, there is one. But I want the 

tables to be turned. Let there be only one Englishman as the Geners1 Manager 
of II single Railway and let all other Railways be in charge of Indian General 
MRnagers. When you, Sir. were a Member of the Public Services Comm~ssion, 
you remarked that it was F;trange that in this ~onntry alone, we are talkmg of 
Indianisation. 1 say, Sir. we are entitled to be Indians in all t~e services and 
t ~e Englishmen must try to creep in somehow by the b'lckdoor. But unfor-
tunately the tables fire ~eversed and Indians are in this unfortunate position 
thatthev are alloweCl to remain in the F;ervices of their own country only by . . 
sufferance from Englishmen. 

Now, Sir, let me take up the Engineering Department. All the, heads of 
Departments in this Branch are Europeans. Go to any workshop. Every oue 
of the superior posts is held by Europeans and here and there, there are some 
Anglo-Indians, but no Indians. I ~o admit that t~e. br~in is European, .the 
nerve is European, the nerve centre IS European, the lomt IS European, possIbly 
the hip and the extremities are IndianR. I am ashamed of this state of affairs. 
Do YOIl want me to be proud of this? You may be proud of your stranglehcld 
on India. Do you want me to be proud of my Railways because the pointsmall 
is an Indian, the station master is an Indian and some other smaller posts are 
held by Indians? I say they are there by your c('urtesy because your population 
in U. K. is small and you cannot bring pointsmen and station masters from 
there. That is why you have put a smattering of Indians here and there in the 
Railways. I challenge you to fill up all the Wi per cent of which you ask me 
to be Rroud of today by Europeans, give me only t per cent Indians. I shall be 

• sat·isfied if all t.h.e top men are Indians. Le'c all the low paid servants on 'bhe 
Railways be Europeans. I wish you adopt: my suggestion and leave me only 
I per cent Indians. You ask me to be proud of the present position. Are you 
honest in your suggestion? Will you be proud of this position, if you were in 
my place? 

Another poillt on which I am invited to be proud is thst the Railways are 
cent> per cent sl1.te-owned. What is there for me to be proud of? The railway 
lines are rott '~l d wom outi, th'J sleepeP8 are all being crushed by conatani 
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wear arid tear, the wagons are all old, some engine I-) are older still. Thtlrefore 
I have nothing to be proud of. I am to be ashamed of this asset of 800 crore" 
over which I am paying 24crores· by way of interest. Is ~ is an asset? Far 
from it. It is a liability and not an asset. Mother earth is mine, the slee ~r 1& 
not mine, the railway line is not mine, the engine is not mine, the wagon is lIot 
mine. I see the Honourable Member is staring at me. When I say that the 
engine and the wagon are not mine, true they are mine in the sense that I ai~ 
for them, but am I to be proud 6f a single· engine? Did I manufacture even & 
single one in this country? I shall be proud of my engines if I manufactuN'd 
them in this country, not when I purchase them by paying exorbitant prices 
abroad. Even during the stress and strain of war, the Government of Ind13 
have not thought it worth while to manufacture engines in this country. Tiny 
Australia-no doubt it is large in area, but it is very small in populat.ion barely 
a few millions-Australia is able to manufacture aeroplanes, it is able to manu-
facture motor cars, engines and other machinery. Still, poor India with R 
popUlation of 400 millions is kept merely a8 the milch cow for Europea.n 
exploiters, Indians are to be mere hewers of wood and drawers of water. We 
are kept as servants and you boss over us as masters. You ask me to be proud 
of this. I have to hang down my head in shame. Only Mother earth is mine, 
and you have loaded all these liabilities on my head. Today I cannot be proud 
of the olie thing or other. You have committed my country for thirty long 
years. For what? For all the engines to be brought from abroad. Neither 
the Honourable Member for \Var Transport nor the Honourable Member who 
supported him just now in his speech has done a single act which should make 
me proud of it. They have planned together to import all the eng:nes and all 
the wagons and all the necessary materials from abroad so that for the next 
two or three generations, there may be no chance for India to manufacture any 
of these articles. For how many wagons, for how many engines did the Honour-
able Member for War Transport give orders in 1942? The articles which i}e 
has ordered will serve not only myself, but my son, my grandson and great 
grandson. He has bound this coun~ry hand and foot for all times to come by 
not giving any opport1.inity for this country to IDanufacture anyone of theae 
articles. Am I to be proud of this? On the other hand he must be proud 
because he has placed orders in his own country for such larglJ quantity of 
materials to be imported into India. a~ is the position? We have ordered 
for nearly 1,300 engines and in addition to these another 1,500 odd engines which 
have been taken to the theatres of war will come to India at the end of the 
war. These engines have a long life. For the next 30 or 35 years, not a single 
new engine need be manufactured in India, because there will be no necessity for 
any new ones. Am I tQbe proud of this position? Well, Sir, my Honourable 
friend might say he has selected the place in India for manufacture of engines. 
In this huge continent of India, he has after all, like another Columbus, dis~ 
covered Kancharapara for manufacture of engines. Evidently it has taken more 
than 100 years to find out a single spot in India suitable for the manufacture 
of locomotives. I am glad that after all he has discovered this place .. But 
what are the handicaps? The war must be over, ploot and machinery must be 
released for manufacture of engines, the workshop must be remodelled for which 
also materials can be released only after the war and the greatest handicap of all, 
we must find money. I am glad that he does not say, weather permitting. o\t. 
least, he has no control over elements, otherwise he would have made the 
elements subserve his own interests. \Ve are at least free with the elements. 
If he could help it, he would have made the fire not burn in India and the steel 
not to melt in India. There may be so many other difficulties, so many obstacles 
put in our way before taking up actually the manufacture of locomotives. All 
these are meant only to help his own country and to keep India down for f\,ll 
time to be at the mercy of his country in the matter of locomotives. Do YOIl 
want me to 'be proud of this state of affairs? I am ashamed of , my plight. . 
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Let -me now take up the wagon position. Most of the wagons are rotten;· 

They will be scrapped over night, if it suits the interest of the Britisher. Am 
I in 8 position to keep 8 wagon going or to scrap it? Am I entrusted with tbis 
t&skof scrapping it or retaining a single wagon? I may not scrap 8 single wagon, 
I may not retain a single wagon, I may not replace a single wagon. It may be 
that the wagons at present in stock are useful and therefore it may be superfluous 
to order for more today. But since I have no say in the matter of scrapping or 
replacing, if you order for more, it may be that to some e ten~ it will impede 
the manufacture of wagons in this country. The Honourable Member himsdf 
admits that this does to some extent retard the manu ac~ure of wagons in this 
country. Why then has he placed orders? He says the remedy is this.. Hitherto 
480 wagons per year have been scrapped; hereafter he is _scrapping 5,400; thai 
will make it easy. It is beautiful logic and we as dumb millions have merely 
to take this advice from the other side. If I had only the capacity I would ~  
him to quit, go beyond six thousand miles. I, like dumb driven cattle, am 
unfortunate enough and unable to pro1iest againsll this injustice that is being 
perpetrated in the name of justice and in the name of law and order in thi'J 
country. That is the tale of woe with respect to waggons . 

. NextI ~ome to stor~s. There are 20 crores wort-h of stores here. A young 
~end of mme ~ o has Just come out of the university wanted me to geS him a 
~b somewhere III ~ e Supply Department. . I told him that I am in the O osi~ 

tlon. and no one WIll care for what I say. He said, "I do not want any salary; 
I wIll make enough money there". What about your stores ? We do not kn0W 
hQw much there is; and during the war the 20 crores may have become haH· 
I do not know. . .• 

As regards grain depots, they are purchasing rice and other things which 
they themselves do not eat. :Even so, has there been any economy in 1ihis? Is 
it economical work? What am I to be proud of? Let me proceed. The Honour-
able Member has said that this has been State-owned, all operated by the ~tate, 
and therefore he has now sought, cleverly and ingeniously, a new method of 
acquiring profit in this country. There are smalllStragglers on the road. Britisher 
is the Nawab here and the Governor General. Already it has been planned by him 
that 400 crores are to be laid on road. Are we worried about roads first? I have 
not got food to eat; why waste this 400 crores? I did not understand it theil, 
but tuday I am able to understand it. The Honourable Member says: I am 
going to form companies here with motor lorries, stifling all small owners a.nd 
small drivers, and put them on the road for you, and you 8S the taxpayer will 
pay 400 crores; you will enjoy 8 ride in the third class and I will enjoy a ride in 
the first class. So that on the one hand you are operating the huge asset, 
according 1lo you, of the railways and you also want to monopolise the road. 
That is my complaint. Until an automobile industry is started in this country 
and until there is a national overnmen~ ..... 

'!'he PreIIldeD.t (The Honourable Sir Abdur Rahim): The Honourable Member 
has one minute more. . 

Ill. K. Anauthaaa,aDloJD. A11angar: Lastly, 803 regards rates and ~res and 
amenities for third-class passengers. The Honourable Member in his. speech 
has said, "I have cut down the railway lines, T have cut down passenger trains 
by 33 per cent, I have cut down vehicles, I he,ve removed the bulbs"-he .tid 
not remove the bulbs, though, others did it for him. There is no light, there 
is no water, there is no sweeping, there is nothing-HI have increased the 
passenger rates, the goods rates, the parcel rates, and still money is fowiIl8 
in" . These are the amenities given. And lastly he says he is going to han 
an exhibition,-an exhibition of my disgrace and my shame and.an exhibitioa 
of his superiority and skill. I know the difficulties. You first-class passengers 
may not know but I have travelled again and again and I know. What i,l Mala 
exhibition for? It is an exhibition of our disgrace. 

Sir, in conclusion I will say, let this bureaucratic machine roll on IlInd OIl. 
cnlshing me and the toiling millions of my countrymen. We shall be tMre, 
~'It- God will be our witness. One day I will be the master and the owner of 
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my assets, not today by camouflage. I asser~ once agai~ that this will n?t 
continue for long. I wiil suffer and suffer; I will suffer patlently, but God wIll 
come t-o my rescue one day. I am not proud of this asset I am not going to 
eongratulate the Honourable Member on the budget that he has placed before 
us; it is mere exploitation. 

Mr. J'rank R. Anthony (Nominated Non-Official): .Sir, I do not propOSe ta 
deal with t,he rather baffling array of colossal figures that have been put be ~re 
us by the Honourab!e War Transport Member~ But it appears to me to be a 
very impressive account of not only massive but a vital ac ieveme~t ~  t ~ 
Indian railways. In assessing the achievements or the contnbu~lOns of 
Indians to the war effort we are apt to lose sight of this most vital contribution 
by- Indians on our railways. Literally our - Indian railways have been the 
wheels ·on which India's v,rarmachine and India's fighting men have been 
carried forward to victory. And· while my Honourable friends opposite may not 
be disposed to congratulate the European officials, I feel that they must jom 
with me in congratulating the overwhelming majority of Indian personnel, 
because it- is their achievement-,an achievement which· is an essential part of 
the war effort of thiscountI'y. Not only as a representative but as one who 
is in close touch with tens of thousands of railwaymen I appreciate more than 
others the tremendous handicaps and difficulties under which Indian railwaymen 
have had to work and continue to work; and it has only been possi6le by almost 
superhuman effort that in spite of inadequate and outworn rolling stock, in spite 
of outworn and over-age engines, these railways have been maintained and 
kept running. An<l I feel that we must offer them-the railways 88 a whole-
our congratulations for doing a stupendous job of work under almost incredible 
handicaps and difficulties. I am not suggesting for one moment that everything 
in the garden of railway administration is perfect or near perfect. It is a huge 
machine· and as such humanly it must have its imperfections. But some of us 
who are unaware of the difficulties under which the'l.'ailwaymen have to work 
are inclined to be over-ready and over-facile in directing criticism against the 
work of the railways, over-ready in condemning the lateness of the trains, 
because we are not aware of the tremendous difficulties under which those who 
operate these railways have to work, over-ready to complain against the 
attitude of the railway servants whom we are only too ready to criticise without 
appreciating their difficulties. 

In his Budget speech the Honourable Member referred to the agreemeut 
which is about to be completed in respect of handing over to Messrs. Tata's of 
the site and _ works at Singhbhum for the manufacture of boilers. I fail to 
understand why this measure was necessary. I yield to no one in my regard for 
Messrs. Tata's as an enterprising and progressive Indian business concern; but 
when you propose to retain the prospective locomotive manufacturing works at 
Kanchrapara, when you propose to retain that under State management, I fail 
to see why you have found it necllssary to contemplate handing over the manu-
facture of boilers to Messrs. Tata's. And I have a very· serious complaint t-o 
make in this respect. The railways have a very definite policy and a very 
legitimate policy. They recognise the vital contributions which have been made 
by certain sections of the people of this country to railway working and railway 
administration. The Anglo-Indian community has been largely, if not entirely, 
responsible for building and developing the railways; and in recognition of these 
services we have a certain quota of employment on the railways. That is 
recognised and properly recognised railway policy. By handing over an essen-
tial railway a~tivity like the manufacture of boilers to a private business con-
cern, what guarantee is there that this recognised policy will be accepted, will 
be re.cognised, will be implemented, by a private business concern, such as 
Mes~rs. Tata's? 

Sir, Ifeel-although many of my Honourable friends opposite may not agree 
with me-that I ought to express some gratitude to the Honourable War Trans-
port Member for having pleaded-as I am sure he must have pleaded, the cause 
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of railwaymen for dearness allowance. This 10 per cent. dearness allowance 
granted to employees drawing up to Rs. 1,000 has given a long overdue and much-
needed reli~  to the ~conomically hard-1?ressed and very deserving raifwaymen. 
But there IS one partlCular aspect of thIS grant of dearness allowance to which 
I wish to draw the attention of the Honourable Member, and I hope he will 

1 l' consider it favourably and, above all, urgently. It is with regard 
• 1(. to toe overtime earned by railway employees. This 10 per cent. of 

dearnet!s allowance does not extend to and cover over-time. On the G. I. ~ 
Railway, for instance, only 61 per cent. dearness alJowance is granted in respect 
of overtime, yet for all other purposes-for the deduction of income-tax, for' 
t ~ deduction of house rent---overtime is regarded as a kind of basic wage or 
emolument. 

In his speech, the Honourable the War Transport Member envisaged an even 
greater strain not only on the railways but more particularly, as I see it, on 
railway personnel. This strain, as 1 see it, is going to reach almost intolerable 
lengths and while I make an appeal to the Honourable the War Transport 
Member, I want to sound a warning. Speaking for those whom 1 represent and 
who _ represent the backbone of the rail way administration, I assure you that 
:we feel that we must contribute to the maximum in the war effort irrespective 
of political and other considerations and you will get our wholehearted response, 
but there is the danger of certain railway officials implementing inconsiderate 
policies in an effort to squeeze the maximum of effort from the railway 
employees, and because of this the Honourable Member for War Transport may 
be faced with gravest difficulties. As I see it, if this policy is inconsiderate-not 
his policy, but the policy of some railway officials-you will be likely to alienate 
and to drive away from you your best and most reliable workers. By incon-
siderate policies, you will be exposing yourself to the danger of driving your best 
workers into the fold or into the arms of mushroom and extremist unions. And. 
that is a very grave danger. That is why I would ask the Honourable the War 
Transport Member that when requests or even demands are made by responsible-
and sober leaders, people who s~ea  admittedly for tens of thousands of railway 
employees, I would ask him to accept those demands and to implement those 
requests. I realize more than any Olle the need for discipline, but there is a· 
very real tendency today in certain railways and in certain sections of certain 
railways to misinterpret and to abuse the meaning of disci lin~. Certain railway 
officials believe that if they crack or even use the whip, they will cow the 
railwaymen into accepting conditions which are intolerable. This is a' dangerous 
policy and if you allow your officials, whoever they may be, to ~arry out this 
policy, as I have said, you will expose yourself to the danger of alienating your 
best and your hardest and your most reliable workers. . 

Probably one of the main sources of discontent today is the question of over-
work on the railways. I apJlt:.eciate, as I have already said, the difficulty which 
the railway administration has to face in meeting the unprecedented 8train placed 
on it by military and civilian 'traffic but, where you call. do, please try and resolve 
this very serious problem of under-rest and over-work. The rules are not; 
consistent. There is no uniformity of policy. There is some vague rule that 
the railwayman is entitled to rest after 12 hours of continuous duty, but this 
rule today is being honoured in certain parts more in the breach than in the 
observance. Only recently I made an .appeal to the General Manager of the 
K I.·R pointing out to him that at. a . certain place-Mughalsarai-drivers are 
being required to bring in their trains after 12 or 14 hours . of work under the 
most difficult conditions and that in addition to that they were required to turn' 
their engines which duty was formerly done by shunters and which turning often 
takes another hour. But the General :Manager did not appreciate ·the fact that a 
ma.n who has worked for 12 to 14 hours has reached the limit of human endur-
ance anq that another half an hour of work is just about the last straw. It is 
ill the C8seof these difficulties that I would ask the Honourable Member to apply 
},llS. mind personally and where you can help to give them Borne relief fr,om over-
v?ol;."li:to .which they are being i~ely sub eeted~ Please do try and g"lVe them-
some relief. 
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Then.again some Railways think that they are going to extract or e~tort a 

maximum of effort from their running staff by holding out to them all kinds of 
threats of arbitrary and drastic punishment. For instance, today fines are being 
imposed for the most petty things. If a driver drops what is known as t ~ lead 
plug, the E. 1. R. went to the extent of putting out a special circular tha.t ~e 
would be summarily dismissed and, more than that, that no appeal ~~uld lIe 
from this sutqmary dismi!lsal. A man with an unblemished record, wltli 25 to 
30 years service, because a lead plug is dropped ~nd dro e~ in. the circumstances 
which the driver will tell you were beyond his control, IS hable to summary 
dismissal, and worse than that, he has no right of appea.l. Before the war even 
if he was guilty of this, he was fined Rs. 10. This is the nature of the drSS?O 
and unnecessary punishment to which you are subjecting your men. This is not 
the way in which you should get from them the maximum effort which they 
have always been illin~ to give you, as they are giving you today. 

I think the Honourable the War Transport Member appreciates the fact that 
the coal and oil which are used by Railways to'day are of a very inferior quality 
and yet on the B. N. Railway and the E. I. R., men are being fined, not merely 
fined but having it put down on their records . . . . . 

Ifr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber has one minute more. 

JIr. !'rank R. Anthony: •••• fined, for instance, for the alleged excessive 
consumption of coal. 

Sir, there are many other matters with which I would like to have dealt if 
time had permitted. I will only very briefly refer to them. One is the very 
widespread discontent and resentment which is being caused, particularly among 
your oldest and most loyal staff, by the abuse of the principle of selection. 
Under the cloak of this principle, the likes and dislikes of the officials are being 
used to select men, and this principle has, I am convinced, in certain parts of 
the N. W. R. and on the G. 1. P., opened the flood gates to favouritism and to 
nepotism. 

Ifr. Prelll.dent (The Honourable Sir Abdur Rahim): Honourable Member's 
time is up. . 

J[r. Frank R. Anthony: I will conclude by just asking the Honourable the 
War Transport Member that when any demand is made and made by J'ellponsible 
leaders, due consideration should be given to those demands. 

Ifr. Mubammad. Bauman (PAtna and Chota Nagpur cum Orissa: Muham-
madan):' I am glad that by virtue of the circumstances, Government has been 
able to produce a satisfactory Budget for Railways for the year under'reference. 
Sir, I do not want to go into the details of the financial allocations made in the 
Budget as having been in the Standing Finance Committee for Railways, I am 
a party to that to some extent. I do not see that there is much to criticise on 
that aspect of the matter when there is a surplus budget. I will just make m, 
comments on the general policy of administration. It certainly goes to the 
credit of the guardians of the so-called "utility service organisation" that they 
have produced a satisfactory position on the budget. The Honourable'Member 
for Railways has mentioned in his speech about the excess in the passenger 
traffic as compared with other years, but he has made no mention of the 
('asualties and deaths which have resulted on the railways due to Railway acci-
dents and negligence in the ma.tter of allowing people either to travel on foot-
hoards or in some other dangerous ways. When reviewing the working of the 
railways in India, the stewards of this "national organisation" cannot shirk their 
responsibility for safety to lives of Indian passengers. That is one very important 
and material thing for which the House was anxious to have the report of the 
Honourable the Transport Member and that the Bdministration sbould not 
ass~me a bureaucratic a.ttitude a~d look upon the Indian passengers as their 
subJects and slaves and not as theIr customers or clieni8. As a matter of fact, 
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they should look u~on, Indian as~en~e~ as ~ arers and partners of "th,is greaj 
national asset of t;allway organISatlOn 10 India. I do not want to talk 10 those 
terms as the Honourable Member from the Congress Group has talked just before 
me .. I do not agree with all what e.~~s "said. I do not want to" criti~ise Rall-
way admini~trations for the s!loke of cr~tlclsm as Co~gress GrouP. IS dOlOg but I 
would certainly ask this House to consIder whether 10 any country, where there 
is a responsibility attached. to ~ ~ .Government of the people, would t er~ be 
such a ~ing and~ ~t er such ~CIdents . .?~d .have b~n allowed .. to contmue 
withou.t any effort on ·the a~ of the' aclIniIii itrati~ns Jp Check .them? , 

. Recently t ecasu~lties ,for rail~ay ~cCldenta .have assumed a : ~ ? l'tio~ 
which is unparalleled in the history. of thIS country for the las~ two ~ecade  ~d 
F,Obably unparalleled even.if co~ ared ~o the fi"gures of aCCIdents m ngl~d 
where even accidents are due to some .direct actIOn of the enemy by bombmg. 
The Railway. Member. has not probably cared to collect the figures of such 
casualties in the year under review. This only shows what sense of values the 
railway' administrations bave for the lives of the travelling public who are 
customers, clients, and the sharers of this enterprise. 

The Honourable Sir Edward Benthall: On what ground did the Honourable 
Mefubet'maKe'that suggestion? . 

Kr. u amm~ Ifauman: That .the 1"ailway accidents have been on the 
mcrease~and what I will say is that whatever accidents have been reported, 
they haye heen mostly to passenger trains. No accidents have been reported 'of 
any importance to military specials and inspite of this usual plea has been made 
that there was always sabotage .. If tb,at were so, there would have been. far 
more military specials sabotaged than Indian passenger trains. My complaint 
is that the Honourable Member did not mention in his speech any figures of the 
C88ualti~s tha-t have be~n taking place on the railways, eitber as aiesult of 
accidents or as consequence to many passengers being allowed to travel on the 
footboard! which only tnea~t allowing them to commit suicide. 
. 'l'b.e Honourable Sll' Edward Benthall: The. Honourable Member suggested 
t a~ ~, ere .. ()l!<llQus and did not attempt to collect those figures. I would like 
to make it c~ear that we cl(j go into· that very carefully. 

Kr. KuhammadIfa1UD&D.: You have not given the figures or any statement. 
on this. At least now the Members of the House will judge for themselves how 
the stewards o~ this Railway organisation. have managed affairs so far as safety 
to passengers IS concerned. . 

.Now ·the H?~ourable Memb~r s~s in his;spee9h that "in the.case of man1 
mal or co~mo btles, there has Eeen progress both in distribution- and collection' of 
raw, materjals combined. with economy in transport! b" means of zoninar _ 
!8ttona1iBa£ion .. : ," I:) 

iir. ;relll4~~' (The' Honaul'!'Lble Sir Abdul' Rahim): The Honourable Kemhet 
eon continue his speech after lunch. ' 

The Assembly then adjoJJrIl!3d for Lunch till Ha.lf Past Two of the "'ClocC 
. . . -. '. t'" 

.. The Assei:nbly ~e-as~e~bled after Lunch at Hal!' PasG Two of fihe Clock lb. 
Deputy. ~ident. ~ .. ~il Chandra a~ta  in the Chair. ' 

.. m .. K1Ihamm ad lJaum&n: Sir, I was referring to the Honourable 1.(em6M'. 
Budget .sreech, where he ad8~id that "in the case of many other major 
commodItIes,' there has been progress both in distribution' and in coI1ection of 
~~ . ma.teti~ls combined with economy in transport by means of zoning and 
ratIonalIsatIOn". I must confess to 8 feeling of sUrprise at this, coming' as it 
does fi"o!ll a member. who is himself' a great businessman and who has wide 
l\nd varied ,association with business. As silch, I think his information must be 
oli the li .~s o~ the feeling of the different merchants in the matter of arrivals 
and de.spatches of many essential commbUities .. Speaking- for. one of the major 
raw materials in this country, I would like to refer to the movement of raw 
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cow hides and buffalo hides from difIerent centres 10 tlien; own zones. T ~ 
movement of raw hides to Calcutta has been far from satlsfactory. In lOy 
capacity as President of the Hi~es and .. S~s Traders Association, Cal~u~ta, 
myself and other members of thls AssoClatlOn and M;adras Buyers AssoClatlon 
waited on t ~ Honourable ~e Transport Member last year and discussed with 
him the difficulties which we found and explained to hjm as also to other 
Members of the Viceroy's Executive Council, including the Honour~ble the 
Supply Member, the position to which this trade has been reduced ~d unpress-
ed ,upon them the fact that the trade ,,:as ac~g ru~ and destruct)on b~use 
of transport difficulties. I discussed this questlOn Wlth ~e  heads ~  ail ~  
a"dm.inistration as well. I mean General Manager of difIerent Railways 10 
Calcutta zone and although much lip sympathy was 'shown nothing of material' 
importance has come out as yet. The Calcutta market which is within the 
supply line to Madras has suffered miserably and the Madras kip tanners were. 
also made to suffer on this account. Imports of raw hides into Calcutta market 
have shrunk 00 about 1/20th or 1/25th of what it used to be during pre-war time. 
I would ask the Honourable the Transport Member if hides are not a major 
commodity of this country? Unless facilities for small bookings are providecl 
there is no possibility or chance of improvement in this trade or necess!ll'Y 
movement in the zone. My Hide and Skin Traders Association at Calcutta 
wrote to all priority officers, zonal officers and regional officers, General Managers 
and heads of Railway administratio~s on these lines about eight months ago. 
We outlined even a programme suggesting what best could be done to conserve 
their coal and give us even limited ~cilities but nothing has been done so far. 
Facilities for small bookings for raw hides practically do not exist except on a 
very limited scale. 

Mr. Jlanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
merce): Send by passenger trains. 

Mr. Muhammad Bauman: I wish I could do it but that is also not pern;lit-
ted. This has brought ruin to the hide trade, which consists mostly of Muslims 
and a few of the depressed classes. This is the only trade towards which the 
greatest apathy has been shown, and non-Muslim officers are anxious to break 
the back of this trade. I am sorry to make this observations but I am oompelled 
by circumstances to do so when I find that inspite of our representation nothing 
has been done. - -

Another point which I ~ant to bring to your notice is that my association 
has asked its agents and representatives in the different mofussil localities in 
Calcutta zone not to pay bribes on any account and not to encourage corruption 
and the result, is this impediment to the movement of the trade, a trade which 
has tried to co-operate with the Government in its efforts On lines of sanctity, 
purity and honesty. In the end, I would just like to impress upon 'the Gov-
ernment that this hide trade and its movement is of great importance to 100 
millions Muslims as the rum of the hide trade would mean the ruin of the com-
munity which is engaged in it, viz., the Muslims mostly and depressed classes 
also to some extent. It is a matter of great national anxiety and concern to the 
Muslim nation as a whole. 

I come now to the question of corruptions. The Honourable the Chief Oom-
missioner mentioned about corruption and said that out of about 250 cases 
launched about 100 convictions were secured. Probably that is the highest satis-
faction that he could have and he tried to impress on the Indian representatives 
that the responsibility of offering bribes lies on the public as well. Probably he 
forgot that his administration was also responsible. It was his administration 
~~e  used all sorts of ingenuity in making orders for restrictions, rules of priority 

glvmg preference to one community over the other, etc. with the result that so 
much corruption is prevailing. -me all know the scandal which has been going 
on in the matter of the procurement of wagons and probably in this officers of 
high rank and position getting thousand of rupee;s and more ha.ve Ai leut be® 
8S muoh Nspo!lAible for corruption 8S the smaller employees. 
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I want to say " few words regarding the conditions of Muslimll in ... 

4Ienices. I do not want to develop argument on this as thEll"e j,s no ~e  but I 
.want to say that from your own Railway Board report it is evident that the 
position has been deteriorating for Muslims. In spite of the fact that the 
llooourable the Transport Member has given a chit to his officials for the good. 
~ that they have done, we have seen that the Divisional Superintendent of. 
K\Il.t(\D, a MUijliIll , was ~nvalidated without any ceremoney and without reference. 
~ RauwBty Board. _ . _ . 

1Ir. Deputy Prelidillt (Mr. Akhll Chandra Datta): Your time is over. 
sir AbdUl Balim Quznavi Dacca cum Mymensingh: Muhammadan Rural):-

Mr. lJepu4jy President, when I listened to my Honourable friend, the Member 
for Railways and War Transport, when he delivered his Budget speech, I was 
reminded of a shareholders' meeting of a prosperous company, the chairman of 
the company add)."essing the shareholders and trying to convey to them that 
under his stewllrdship the company has prospered and that all was right with 
the world. I am sure, he did not forget that the prosperity of the railways, 
over which he presides, 8S a great commercial magnate of Clive Street, is ap.-
parently all illusion. Neve-rtheless I must extend to him my warm congra'u .... 
lations as he ii not making the mistake that was made during the last war-., 
-when the huge surplus that was made and the enormous income that was then' 
earned WIl!; dissipated (In(\ 'Yas no~ conserved. 

Before I proceed wlih my speech. Mr. ~ uty President. I wish to give a.. 
reply to my Hon6u.t'Il.ble frie.nd on the opposite bench who said that when 1Iiir-
Edward Bet1th.llll observed that Indian Railways are now almost one hundred 
pet cent. indian-owned, he was ashamed of owning them because the rails 
were out of date, thfl wagons were out of date and so on and so forth. But. 
these very Benchl's, during the last twenty years that I have been a Member o~ 
the Assembly, had been advocating; d.1l.~. in and day out, to purchase on bensl!' 
of the Government all thE. Indian railways that were existing in India and smce· 
tIllS hilS bee'} done. . . 

Mr. If. M . .Toshi: (Nominated Non-Official): They wanted the Government. 
t.o cha!l;,re also. 

Sir Abdul Balim Ghuznavi; Please do not interrupt me-I have got only 
15 minutes. Now that this is done, the criticism comes in saying "We are-' 
ash9.med of owning the;'1e railways"-a very funny statement indeed. If we· 
had more Englishmen of the type of Sir Edward Benthall in tbis country, mucl'I, 
more than what we have t,oday. things would have been different. I know him' 
for the la,;t ·twenty-five ye~n: (interruption)-you know him oniy recently: he.· 
has worked with Indians alld for India, that is my experience. 

Now, my Honourable frienJ Mr_ Anthony made cert.ain remarks about the" 
East India Railway. Let n:e tell this Honourable House that the Eitst Ii di8~ 
Railway i~ 90 per ~ent. Indi81~ised-I will give you the names. The General 
Man.ager 1.S an Ind~n; the De!;,uty General Manager is an Indian; the Chief 
EngIneer IS nn Indla~; the Chief Mechanical Engineer is an Indian; the Chief 
Controller of Stores IS an Indian; the Chief Accounts Officer is an Indian and 
many more. If Mr. l1t~lOny felt certain grievances, he had only to tell the 
members of the local adVIsory committee of the East India Railway and these 
would haye been set .right. He could have told me-I take great interest in the 
local adVI'Jot'.V C?m ~llttee o[ E. I. Railway of which I am a member. I woufd. 
have ,seen that usti~e was done. . 

M! time is ,,-eI?' shon and I shall only mention two or three matters. I W&lt' 
Buq>nsed to fin? ~ my Hono~rable friend's long speech that he delivered the 
other d.a.y that It did notrrcntlOh at any stage any plans to give any amenities 
to the lower clas9. passenp-ers. Last year he came out with a proposal to in-
erease the passenger fares by 25 per cent. whic.b. he wanted to place at the dis-
posalof Government for the amenities of ihird class passengers. 

fte BOIlOarable Sir Edward Benthall: You are proposing it this year? 
.SIr Abdul ~ Ghumavi: You proposed it. and we opposed it. We did 

not; oppose your Idea of providing funda for the amenities of the lower C)888 

11:9 
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passengers but your increasing the fares .. Why have yo~ not provided any 
money, with the prosperous bud~et that you ~ave shown this year, for t ~t pur-
pose? 'If: it because you are still angry With us that we turned do'Ml the 
blcrea.ae in fares yvu wanted to impose in order to provide for amenities for the 

" 1hird ela.'IS p8SsengeM? I hope it is not. The Standing Finance -Committee 
'have unanimou!!ly recommended that provision must' be' made from 1946 and 
, onwards on as large a scale as possible by appropriation of railway 'surpluselil for 
: & comprehensive programmo for amenities to the lower class llassengers nfter 
'.the war. I hope my Honourable friend will, in reply to this debate make some 
'9Ort of annOlllcement that ~  will' accept the proposal made by the Standing 
-Finance Committee. It is IGng overdue, and it was for the Government to have 
oonsidered it long long ago; _ but in spite of this surplus budget, it is amazing 
that no provision hali been made for the amenities of the lower class passengers. 
. I will now refer to that acoident of the {) Down Punjab Mail train. n ai~ 
criticism has been made of the authorities of that railway. During the twenty 
years that I have been in this House I have known, of many accidents that have 
happened on this very Railway and many accidents have been debated here. 
This is the first time, if I may say so, when such prompt action was ,taken by 
the East India Railway authorities a,nd they deserve our congratulations. Not 
only that the head of the Railway Board, my Honourable friend Sir Edward 
Benthall mentioned. . . . 

JIr. N. l4.Joshi: He is not the head of the Railway Board-he is the Mem-
ber d Government inchar,!!e of Railwavs. ' 

-Sir Abdul HaUm Gbumav1: He took personal care to see what was being 
done by the East Indi3. Ba.i1way authorities so as to give as much relief as pos-
sible to the people concc~ned. (Interruption.) You do not know; your colossal 
ignorance of .the matter . . . . 

Kr. Muhammad Nauman: It equally applies to you. 
Sir Abdul KalitD. Ghumavi: I will give you complete reply-but after I.have 

1inis ~d my speech. I got into t;ol1ch with the Railway authorities on the'25th 
November-the accident took place on the 23rd November. As a member of 
the looal ad:~i'3l ry committee I kept myself in constRnt touch with the General 
Manager ~y letters, by .telephone and by personal interviews and I have the 
<authority of the General. Manager. , .. 

Kr.Muhammad Nauman; Did you go on the spot? 
Sir Abdul Hallm GbUlna\"i: It was not necessary; and on the authority of 

tbe Gener •• l Manager I say that everything was done to these poor fellows '''ho 
had to be looked after. T ~ accident took l~ce, as I say, on the 23rdNovem-
ber. but he wrote to me in the beginning of December and gave~e' tull infor-
mation of the number of i1le~. the number of serio,!-sly wounded ~nd t~e .~lli '  
'ber that merely needed attention. I have not the tlme to read thls statemell~. 

'bub he gave mea full statement; ,and what was the result? ay~ e ftrst ~ei 
of December everyone Wll-.'l diBcharged from hORpital, barring eigpt, ,~o . we" 
~riously injured Not only that. He hlld made arr,,~gement.s for. uic ~ ~ 
moot of clair..R as the" came in and still we hear criticism abou~ the adnilni&. 
trntioll of the East India. Railway an4 the ~ay in which' th(\y' m~n~ged ih'"eir 
&flairs aft,'lr the accident. A reierence was made to the Mayor of Karachi. 11) 
mer:td the Mayor of Calcutta met that gentleman in Calcutta when trie,. ,we,. 
bavm/Z a conferen·:!e of Mayon;: there.' He was full of praise bu' what do 
'We hear-that he did not e,-eJ1 have a cup of tea. 

'llr. Lalcband Navalrai (Sind: Non-Muhammadan Rural): Praise fpr wha.t? 
'Sir Abdul Hallm Ghumavi: Praise for the way in which the accident wa5 

manag~d by the Rulway auihorities-I mean ,for the way in which they'deaa 
with t ~ easualtie,;. 

Dr. Sir Zia Uddin Ahmad asked the Honourable Member about the cause of 
-the accident and he got H complete reply. 

)[r. Mub'lm;nad Nauman: One reply-sabotage. 
, Sir Abdul Hallin Gbuznavi: That is a fact. There is no llse denying that 

That has been found out by the Inspector after inquiry . 

• 
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Mr. LalcJaaD4 Kavalrat: You do not want judicial inquiry? 

Sir Abdul BaUm Ghumavi: That is not necessary in this case. (Interrup-
tion). Everyone of J'ou will bt' replied to in the course of'the Finance Bill dis-
eussio'.ln when there is ~ time limit. I will note', down .&11 your questions and-
give a complete!leply. ;r have no time atmydisposal now. 
1Ir. Deputy President (Mr. Akhil Chandra _Datta): You have got one minute 

mo=-e. 

-Sir Abdul B&1im Ghumavi; I will mention only one matter very briefly. 
We -heard :fromthtl Honourable Member that Government have ordered 937 
-broad gauge engines and so forth. My point is this. He is going on ordering 
from ,yeJ}J:. to year huge quantities of wagons and also engines, forgetting that 
he is. gettirag nothing in shape of deliveries. 

r. e u~y Preaident (Mr. Akhil Chandra Datta): Your time is up. 

Ir~ B&dr1.Dutt Pande (Rohilkund ahd K1.imaon ivisions~ Non-Muham-
roa<lan Hural): I am ~. very small nian and cannot throw big words o~ this ~ub
ject. -. Otlidi'~ have 'ventilated many grievancE's but I-have 8. "!ery-se~s gney-
ance. Mr. Cufie the oth(,'r day in.a speech referred to the Ratlways WhIch have 
been handed over to the Ame;icans in Assam and are being run by them. -'tlhis 
is what he said: They ha\-e set up 8 new standard of keenness, determination 
and cheerfulness which. I am glad to say, is . proving in~ectious. I think it 
would be better if WA copy thit> American standard of cheerfulness, determina-
tion and keenness. Everything is wanting in our railways. We have no cooer., 
!ulness, :10 amenities, no determination. Our first and second class is worsEI' 
than third class. Hecently J. tried to enter a first class compartment at Mora-
dabad and an o lic~r- robably milit8ry. there said 'I will shoot you if you enter-
thig compartment'. This is tbe treatment that is being meted out to us. \Ye' 
cannot congratulate the Hailway Member on the working of the Railways these 
days. It has ~e-n a C'omplete failure and a complete breakdown. _ We have 
been advocating that locOlnotives should be manufactured in this country; 
Nothing wa., done. \Ve snid that wagons should be manufactured and nothing 
has been done. There are no engines, no wagons, no coal, in spite of the Coal 
Commis,;iOII~ r g ~tting such a fat salary and being imported from Englalld'. 
There are no bogies, no lights, no doors. no bathroom, no bulbs, no water. 
There tire so maIlY complaint:; and still there are some who congratulate the 
Honourable tbe Railway Member. (An Honourable Member: "They artl first 
and second cla-3s passengers". Although not a rich man yet I have to travel 
first and second class but the conditions there are terrible. Now, the O. and T. 
Railway is a big railwgy pun'based from the company in 1943. There was a big 
stril{-3 of the men~ tl stnff f:om ~ati ar ~o Kathgodam for· four days. I want-
ed to move .lD ad]oUl"nmenv motion but It was crowded out and so I did not 
move. The a~l avMem e .. ought to know that they h3ve been promised relief 
by. the local officers. They have called off the strike and it is now up to the 
~all ay Member .to see thr.t .their pay is standardised according to t~e scale in. 
State.n~ l.naged r81lwaY8. Thls has not been done in spite of his assurance, 
The ofhceri ar.~ those who. were the:e in the company· management days and: 
they bully the clerks. ThIS .should t1e put It stop to. The underdog is very 
n;tuah pressed these days. 10u talk of high salaries of 1,000 and 2,000 being 
~ven furtJH:r .a~o an.ces but the underdog is heavily pressed these days. So, r 
ay that thls blg strlke of the menial staff from Katihar to Kathoodam ouglit; 
tob' 'd' " •  e mqUlre mto ~I d remedied. With these few words I resume my Feat. 
a" I got only fh" mmutes with difficultv. 

lIr. N. ][ • .Joshi: The Honourable War Transport Member is cleady possess-
ed of large amounts of surplus and it does not re,quire deep study of the Budget 
papers for us to Imow tbllt he does not know what to do with the money which· 
he . has -go~. He t ~retore disposes of many crores of rupees for purposes for-
~o e l13 not entitled to do. He charges to the. working expenses' money 

which ought t.o be ~ 8rged to capital or money whioh ought to be charged to tb& 
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depreciation fund. The Honourable Member's explanation for th.e r~ enty 
'0£ the Indian Railways is that large amounts of m~ lley ar~ available m· the 
country and therefora the railways are proe.perous. S11", there 18 ~o doubt about 
it The Honourable Member says, therefore, people ~e travelling. by second 

class and first class. That is what the Honourable Member has 
3 P. :M. said. The Honourable- Member is right in saying that there is a 
large amount of money ll.vailable in the country, ~ut that money.is not with the 
general populathn of thi.l country. That money IS concen~rated In the ha?ds of 
a few landlords who have eot surplus agricultural productIOn. to sell a~d m ~ e 
bands of bi;)" merchants ani industrialists. Therefore, he IS wrong m saymg 
that the ge~eral user of the railway, the general tax-payer in this country, is 
able to bear the burdens of the Indian transport in this country. He says that 
mor~ peopli.l are travelling by second class and first class and that shows that 
the gener .... l ll!!er in the country has got more money to spend. But he does not 
realise that people who generally travel by third class sometimes go by second 
olass awl people who travel by second class sometimes go by first class because 
travelling und",!." the preiient circumstances by third class has become  very 
difficult, if not impossible. Similarly, those who travel by second class some· 
cimes have to travel by fir&t class because they do not get second class seats. 
When, therefore, the Honourable Member has got large amounts of money as 
surplus, I feel that the first party which should have benefited by it was the 
general user of the railway, which is equivalent to the general tax-payer of this 
.oountry. But he fixes what should be given to the general tax-payer at 32 crores 
oflnd he disposes of his surplus by charging to the working e ens~s which should 
have been charged to the Capitl.l and which should have been charged to the 
:Depreciation Fund. I feel that the users of the Indian railways and the general 
tax-payers deserve better treatment at the hands of the Honourable War Trans-
port Member. They are generally contributing to the Indian railways at the 
expense of toil. haras&ment and lot of trouble. At present, the third class 
·traveller and even tr.e 8t'con(1 class traveller suffers a great deal of trouble, 
inconvenience an·l harassment and out of these troubles and harassment the 
Honourable the War Transport Member has secured  his prosperity. I, there-
fore, feel that a good part of his surplus shoUld ha:ve gone to the general tax-
payer when he has got a surplus to dispose of. Instead of that, he gives 24 
crores for the current financial year to the working expenses and 30 crores also 
tor the next yea:-to the werking expenses instead of charging those items to 
il1e Capital :lDd tha Depreciation Fund. 

.  I do se~l that there is room for increasing the working expenses in eertain 
nems a~d If ~ e Honourable Member had real sympathy with the employees of 
the Ind~:ln. rrulwitys, he s oul,~ . 8v~ ce~ainly ~ ar~ed more to the wroking ex-
penses m Improvmg the conmtlOns of hfe and work of the railway employees. 
'fhe railway employee under the present circumstances has to bear much larger 
res onsibilitie ~ and has to put forth greater labour than he used to do before. 
~, ~ ere o~e, feel that .tl~ere is r~m for charging more to the working upensea 
m Improvmg the condition" of lIfe and work of the railway employees. The 
t'&ilway emploY:les' respomdbilities have increased a great deal and the Honour-
able Member has not yet improved their conditions of life. If the railway em. 
ployees have to b~ar larger strain under the present circumstances; I tbink they 
lieser.~e to be paId hetter. That the Honourable Member has not done .. It 
was ~lme. that t ~ Honourable Member should have taken step to revise the 
BBlllnes of the railway employees and paid them better salaries. He has .10t 
.yet done that. He is waiting, I do not know for what -period, to do that. Out 
he mus.t .r~membe~ that the work of the railw8yemployee has incre8sed;his 
respOll!'nb1l1ty has ~1crea ed; nnd therefore the salaries of the railway emplO'Jetl 
.bould have been lIlc:real'led. He must also remember that when the railway 
employee deserveR to be paid more on account of the greater respoJ19ibHities 
w}l1ch he h;{s to be"r and 0): account of the greater strain which he has to bear, 
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the Honoufa)Jle 'Memuer does not pay him well, he !!imply gives them ~ e 
tempt'ltion for malpracticeI'. As a .War Trans o~t Member he ~~st know that 
the .nalpr8cti DS and bribery on rRllwayshave Increased and It IS due to the 
fact that th3 railway man, whilE' his responsibility has increased and while the 
strain on him has increased, IS not paid proportionately. It is the experience of 
many people now that to 8eC11l'e a third class ticket is not an easy job and the 
man hils to pay a little more. sometimes much more. for the ticket than what 
is due. This is due to the fnct that whilst the railway employee's responsibility 
has increased. hi!" pay has not increased. 1. therefore. feel that the Honour-
able thtl War TranspoMi Member should immediately revise the salaries of the 
railway employee, and pay them more because their responsibilities have 
increased. 

Sir, the Honoura l.~ Men: bel' ha3 not only not revised the salaries of the 
railway em loye~ dut, in spite of what the Honourabl~ the War Transp:>rt 
Memb~r says, ev~a the inrreal!ed cost of living is not met fully except perhR.ps 
in th·; ca<1e of those people whp are paid paltry sums of Rs. 10 or Rs. 15. Those 
who gE't Its. 20 do llot gct their increased rost of living met. I shall not deal 
with this more fully now oerause there would be another opportunity to do so, 
but I should like 1;0 tell the War Transport Member that not only has he not 
revised the salaries of the milway employees but he does not meet even the 
increased cost of livinl, of the largest number of the railway employees. 

Then, t ~ Honourable the War Transport Member ~ ould also have improv-
ed the condit:oLls or the railway employees on account of their greater strain hy 
reducing the hours of work. In India there are many stations where a railwa.y 
employee has to work for 12 hours in a day and sometimes an Assistant Station 
Master for tre whole of the jlight. For years together he has to spend all his 
nights on railwuy statiC-ns. He could have certainly reduced the hours of work 
of the rll.ilway emploYE'es lind brought them to the level of the hours of work in 
other .countries by introd i~ing an eight hours da.y, if not a lower day. I h.9J>e 
the Honomuble the War Transport Member will take an opportunity of this 
surplus to do that. On that subject also I shall not speak at greater length 
because I may have p,n'1thel' opportunity to speak on that. 

Then, I-would like to suggest to the Honourable the War Transport Member 
that under his manageme11t the Trade Unions of the railway employees whi0h 
are to rotec~ thtl interest!': of the railway employees under these difficult times 
are not sometimes recognised. There is a Union on the Bengal Assam Rail-
way i,~  has got nt present more than 8,000 members. The Union has been 
asking for recognition. 'The question of recognition is before the Railw'1Y 
Managem n~ as well as the Railway Board for a long time. The Honourable 
Membt ~ has not yet found time to give recognition to this Union. I should 
like the Honourable Member to consider this question expeditiously because 
especially on. the ~engal IlIld Assam Railway where the Union is not yet recog-
ni!!ed. the dlf'ficultles of the employees are much greater than elsewhere ati 

'preseut. A numper of people are being discharged for very paltry-what i!Z 
co~monly called-offence .and these people have got very little opportunity cf 
rehaf unless the ·trade umon of the employees is recognised. I should like to 
a.sk the Honourab!e Memhp-I for War Transport to realil;le the increased diffi-
c~ltie~ of railway lllen in Assam and give their request a sympathetic considera-
tIOn. There are v'.irious quel:\tions on which the Honourahle Member's depart-
ment. do" . .; ndt take speedy decisions. I have recently got a complaint from 
eertaI!l guar.ds in Bombay working at the Vi<1;oria Terminus station. These 
ele?trlc 'lectlOn guards first complained abOltt. the smallness of their pay to the 
Railway Agent I1nd then they "enta!l. a : ~al to the Railway BOMd. It is noW' 
~ o long:relll'8 a~dt e :RailWay Board has. not, yet found time ·to take any de.ci-
S1011. on ·thiS questIon. These guards have got to discharge very responsible dutIes 
on·account of the ·fact thlltthe lines near V. T. are very important, there are a 
~ie numb~r of tl'lljns- 1'111tdinA' over t;hem. there are a large number of lines put 
together and the work of t es~ guards is very responsible. Although these Jru!D 
represented t ~ir grievances to the management and to the Railway Board, ami 
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although two years hll:ve now elapeed, the Department has not :yet found tune 
to remove those grievanc3s. e~e've  ~ e. Government. of IndIa have bot to 
consider grievances their general pobcy IS t:o Igno~e the. claIms of the lowest prud 
staff. I have several times protested agaillst thispohcy of the O'l~ent of 
IIidia, but they Rti1l contlllUe to follow that policy. Recently the rl.l l ~y~en 
in Delhi represent€d to the Railway Board their grievances. ~ considenng 
their grievance", tht' Railway Board. to some extent met the gnevances of the 
bett.3rpaid employe(::!>, witHe in the case, of inferior servants, they gave very 
little relief, at least much less relief. I should like the J!:onourable Member to 
consider th3 claim" of inferior servants at Delhi, because in t ~ir case the need 
for relief.is greater,. while the relief given by the War Transport Member is,much 
srnall.,.,·. " , 
Kr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member 

has one minute Illore. 
llr. N. II • . OI i~ I .. hRll concludp. within that time. 'Ihere is one point 

which I should like' totring to the notice of the Honourable Member for ,Var 
Transport. ,'1'he Ifori')UralJle Member has given. provident fund to :oose people 
-who were not elltitl ~d to provident fund before on a voluntary ba81s. 
Kr. Deputy President (Mr. i\khil Chandra Datta): The Honourable Member 

must 'conclade now. He has exhausted his time. ' ' 
Jlr. N. M . .Joshi: I shall in one sentence. \Vhen the Honourable Member 

has got such'a large surplus, 1 should like him to consider the question of giving 
bemfits of the provident fund to the lowest paid elnployees of the Railways on 
a compulsory basis. T h('pb the Honourable Member will give sympathetic 
considerati-,TI to the points which I have placed be~ore im relating to th(l 
alaims of rail wily men all over the country. 
JIr. Deputy President (Mr. Akhil Chandra Datta): Mr. Rangiah Naidll. 

I must ask the Honourable Member te.· finish his speech within ten minutes., 
Mr. G. Ra.ngiah Baidu (Madras City: Non-Muhammadan Urban): I am sorry, 

Sir, you have curtailed my time limit by five minut€s. However, I will try 
to finish my speech within ten minut€s. 
Kr. Deputy PreSident (Mr. Akhil Chandra Datta): The Honourable Member 

should inis~ his speech within ten minutes and not merely try. 
Kr. G. Rangiah Naidu: All right, Sir. Sir, aftt3r my. advent to this Kouse, 

this is the second Railway l3udget on which I am taking. part in the discussion. 
Last year, in February, wpen the Railway Budget was under discussion, I was 
one of those who opposed the Budget tooth and nail, becauile it contained many 
controversial items, the most important of which was increase in passenger 
fares by 25 per cent. Every Honourable Member of this House was tempted 
to oppose that increase, and in the end it was eliminated from the Budget. 
On that item we defeat;ed the Government thrice ~nd when it WS'S brought for 
a fourth time in this House, it was eliminated. Now coming to the Budget 
speech delivered by the Honourable Member on the 15th instant. I see ~e 
Honourable Member is not present in the House now, he must be here when 
his Budget speech is criticised .  .  .  .  . 
•. Deputy PresIdent (Mr. Akhil Chandra Datta): The Honourable Member 

was here all the, time. 
JIr. G. RaDgiah Naidu: I am glad the Honourable Member has now come 

to lihe House. I was referring to the Honourable Member's Budget speech. 
No doubt it is sweet and delicious, but it is an over ripe plantain fruit. I have 
co~ ~etely read the speech. ~an ~ pass this Rlrilway Budget without any 
It': ~IClI'I~? There are so many Item!! 111 the Budget, &nd so many conll'oversial 
pOInt<'l m the ~~~gets eec  which can be criticised. The Railway Budgeli ts 
no~ ,beyond critICism. The Hon?urable Member hega.n his speech by saying 
~ at t?ere. 3~ plenty of money m the oountry and that was why· peOple were 
travelhng m hIgher classes, people' who were accusfomed f.o travel onlv in third 
class are now travelling in firs\; and !'Iecond class. Why'? People like mY"elf 
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do not draw fat salaries from publie-funds like ~ Members of Government. 
What is paid for us is not even sufficient to make both erids meet, tD meet our 
daily expenses in Delhi .. There is no money in the country, people are poor 
sndthereis no money which'they can afford 'to waste in higher class travelling. 
People:whocan'Dot afford to traveHn highi·r classes are fotcedby circumS~ce6 
to travel in:first and second class for want of accommodation in the lower 
cilasses:The 'other day, "Pro[ Rangaa'lld' myself went to Lahore to attend 
tne University btudents conference' held' at Lahore. We 'returned to Delhi on 
the night of 11th FebruaTY. We could' not find anyaccommodatioJi in the 
thii'delass or even secOnd eli~ss arid so 1've ereoblig~ io travel in first clails~ 
on acbountof Ute' enormous 'reStrictions plaeedby the Government on railway 
tl'aveI-bywithdrawing the:n.umber oftt'amgand sc.'on; there is too much con-
gestionori ra~I ays. '  . '., " 
" . Now, Sir; with' regard to the Budget, I must say at the oufA;et that if a man 
!lpe8KS 'or writes 'about Bomething, ,he must: have practical knowledge of the 
subject. ' Witrhollt practical knowledge nobody should speak or write. The 
~udget speecli is Ilot' an ordinary One. Here it is Aoid : 
- "The' railways canclalim wifu satliifaction that iil 1944 nobody in India went ahort of th& 
neeesaaries of life ,beca1l88of tAle .Iailur& of railway ,transport." 
, .Is this .. practic41 siate.JI)4jlDt of iJlcts? 1 have been, as • Member of this 
Assembly, -tQuring throughout ,the . country, pa.rticularly. in my own province. 
I' have seen that with regard to the necessities of life there is grave complaint, 
in every village, in· every taluk and everywhere. Nowadayschll.l'C09I· and fire 
wood are necessities of life. I have seen railway stations where these things 
are lying in lots because there are no supply wagons. No wagons are being' 
supplied for months together and so they have been lying there. 
l8ir, I have no time to deal with all these question$ but I made notes of 

all the controversial points in the Honourable Member's speech .. 
lIr. Lalchand lfavaJrai: Place them Oll the table. 
JIr. G. Rangiah lfaidu: I will; I will certainly deal with them on the cut 

motions. 
Sir, I am glad that the railway authorities have finally decided that the 

roan transport servi3e should be taken by the railways. But. I think this move-
has come only for westernising the industries of India. There are so many 
complaints already fwm the Indian companies ill the road transport service 
that the Government has already started cancelling their lIcenses and pennita 
and European companjes have been asked to take Gut permits and licenses in 
their place and run the moior buses. Theee companies have hitherto been only 
selling their goods and not running the motor services in any way. Now they 
are ,going to be encouraged. 
JIr. Deputy PreSident (Mr. Akhil Chandl'S' Datta): The Honourable Mem-

ber'stiIile is up. 
lIlr. G. Rangiah lfaidu: Sir, my "'Honourable friend the Leader of the Euro-

pean Group said that this budget is on the whole a good 000. It is a good one 
for Europeans but not for Indians. 
The JlOllOurable Sir Edward Benthall: Sir, I cannot on the whole but be 

gratified by the reception which the speakerll in the debate have accorded to 
the prop?Sals of G:0vernment in the Railway Budget. In fact I ca~ot recall 
any prevlOus occaSlOn, even in the most prospereus times, of a Member 10 ~ arge 
of a prosaic subject like the railways being told that his proposals were "very 
sweet and. delicious". I seem to find that the proposals this year on the whole 
~mmend themselves to the Hou!;e better than the propvsals which I placed 
before them last year. On this occasion there eertainly is no pHI in the jam. 

With regard to the subjpc-'ts which have been raIsed by various Honourable 
Members on the 6001' of the Houge, I will try and deal first with the m~in 
featUres, and if time pennits, will pass on to the subsidiary points. I t ~a  
the' H'Ousewill agree that t.he main features of the Budget are really tlte rolhu?, 
IItoclc programme and .~r  method of ina~ing tht -p1'f)gramme. The firs, 
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speaker this morning said that in spite of the steps we had taken we still admit-
ted that there was likely to be a shortage of capacity, a shortage of engi;les 
imd wagons. That to a Qertain extent is true; but I should . like to point ou. 
that though it may be true it is not the fault of the railways. In so far as it 
is true it applies to t ~ period immediately in front of us. I indioated in 
my Budget speech that so far as the movement of goods was concerned we 
are likely to be in difficulties for the next six or nint! months. I indicated too 
that in the middle of this year we should be getting substantial reinforcements 
of wagons and that in the meantime locomotives were coming in nicely and 
being erected on arrival. I anticipate, therefore, that towards the end oftha 
year we shall find that there will begin to be 11' relief to the goods traffic posi-
tion; but until we get those reinforcements of wagons lam afraid the posi-
tion will continue to be extremely tight, as it is at the moment.. The Hon-
ourable Member suggested that our difficulties were due to the late deliveries 
'Of the rolling stock-engines and wagon .. -which we had on order. In 80 far 
.8S locomotives are concerned I do uot think that that is a correct statement of 
the position. It. is true that we plRced our first locomotive orders as far back 
as the early part or the middle of 1942: but nevertheless they have been coming 
with reasonable punctuality, and I have no complQrnts on that score. 

So far as the wagons are conl'erned the pO!lition is rather different. We 
1iltarted by placing large orders for B. G. wagons on the Indian wagon industry. 
That was in the middle of 1942; the order was for something like 2,084 wagons,-
if I remember the figure correctly.-and we followed it up by 8. further orJer 
for 6,300 wagons later on in thRt year. It is th();je wagons for which we are 
iltill waiting. We shall not get the last of those orders until the third 
quarter of 1945 and, as I explained in my Budget speech, that is really the 
reason why we had to start placing orders so heavily overseas. 

Now I came prepared with a I(Jng statement to explain the various reasons 
why the Indillll wagon indUf\try was not able to meet the demands of the rail-
ways. But othAr Houourable Members have not expressed a. greRt deal of 
interest in the ressonR and therefore I do not think it necessary to go into 
details. It would perhaps be sufficient to :lay that the industry met with grave 
difficulties, first of all in getting the component parts....,.the wheels and the 
axles and the castings-and subsequently in the later stages in getting the 
r.eeessary labour-the extra riveters-required to keep up or accelerate the pro-
grc..mme. But I would like it to be clearly understood that there was no fault! 
of the railways in placing the orders and that the raoilways do not themSE'lves 
buil~ the wagons. The Honourable Member who spoke on this subject indi-
eated that he would be very glad to throw all the weight of the interests which 
he represents behind any efforts to' get the programme accelerated and we are 
toost grateful for that assurance. 

As regards the question of carriages, I appreciate that more coaching stock 
is a most urgent necessity for the Indian Railways.. But here again we have 
been up against great difficulties. It is not simply t1 question, when you wauU 
to get rolling stock, of placing the order and expecting it to ma.teria.lize,' but 
of making complicated arraugements for the undE'rframes, the timber, the 
lighting apparatus and so on. And in war time it just haa 
not been possible, in view of other priorities to secure all the 
necessary component parts for making 8'S many coaches as we 
should have liked to have made. It is true of coutse that we might have 
put the manufacture -of coaches ill front of the manufacture of wagons, but I 
Wnk that on careful consideration the House will agree thli"ii the prime neces-
sity in war time is really to move the goods noti only for the army but _0 
for the civil popUlation-the foodstulis, the other neces!laries of life and the 
i'QW materials and products of industry-and 80 G01'el'ilInenb decided· to give 
the priority, in the first instance. to the movements of good. and therefore 
:to the construction of wagons. But even if priority had been given to, for 
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instance, the steel for making the wlderfrmnes, there was immedia.tely a dif!i-
culty, aga.in on priority grounds, for the JDaIlufacture of those underframes. The 
works which were originally making ullderframes were turned over to the making 
of armoured fighting vehicles and at that stagj:l of the war it was absolutely 
necessary that the· maximum possible outturn of armoured fighting vehicles 
9houldbe achieved. We have, in fact, tried to met"t the situation by importa-
tion and we have ordered underfrllIDes from the only place we could geb them 
at; the present time-Australia. We have abuot 200 broad gauge under-
frames coming from Australia; we have 100 metre gauge. and one way or 
another we have ilL this counh'Y about 83 underframes which we are trying to 
convert into coaches. 

Prot. If. G. RaDga (Guntur cum Nellore: Non-Muhammadan Rural): How is 
it possible for Australia to manufacture all that? 

The Honourable Sir Edward Benthall: I cannot tell you t.hat, but . . . . . 
Prof. N. G. Banga: Beca.use she f1as a national Government. 
The Boa.our&ble Sir Edward Benthall: Havin_g got your underframes, the 

next question is to get the timber for building the coaches. The Railway 
Board is getting about 30 per cent. of the timber which it requires for its 
purposes and obviously you must give priority first of all to keeping the coaches 
which you have got in operation rather than to building new ones. There is 
not much hope, I all! afraid, of getting the extra timber that we require, 
hut again we have heen forced to ask the mission now in LOll don to see if 
they can find Ully external sources of timber so that we can expedite the 
manufacture of coacher;. . 

Even when you have got ~'our coaches, we are up against yet another diffi-
cult;y, and that is the coal position. I need not elaborate very much on that, 
but, as the House knows, we have had to cut uut ha.lts at stations for the 
conservation of coal and last year we had to cut out some services in certain parts 
of India on account of the ~bortage of coal. Just recently we have been 
on the verge of having to do that again, but so far that has been avoided. 
It is obviou8ly no good building more carriages unless you can get the coaJ to 
put in the engines, hut we are ensured that the steps which have been ta.ken 
to raise more coal are likelv to be effective and bv the end of the vear we 
hope to get, if we aTe lucky, another 4 per cent: on our existing stock of 
coaches. We recognize that this question of providing more coaching stock 
is one of the greatest urgency and we will do what we can to remedy it, l~ 
I have explained the difficulties with which we are meeting. 

Turning to certain financial ~s ects of the Budget to which Honour!lble Mem-
bers referred, one Member said that he wished for a simplification of the Budget 
and the Budget statement. I quite agree with him. It is a most complex 
atatement, but it is a. complex subject and it is rather inevitable that it should 
be presented in a. complex way .. For myself, when I am trying to present the 
Budget, I a~ ays try to present it in the simplest, way and to eliminate igu~s 
as far as possible, but it is a Budget and it has to deal· with figures, and I. 
is almost impossible to avoid dealing with it in {'. complex way. 

I understood Mr. ~linamac ari to say that he disagreed with the finan-
cial lUTangements which Government proposed. One of the reasons he gave 
was- that the proposals were 8, depaTture from the recognized rules of Goy-
emment finance in dealing with the Railwav Budget. Well, I mY!lelf saId 
that these proposals were somewhat unort odo~ but by t a~ 1 meant merely that; 
thev· were a deviation from the standm-d doctrine, not tlio.t they -were in any way unsonnd. Quite the reverse. I consiner that hlld we not attempted to 

. deal with this big financial problem of the rolling stock now, we shOuld h!,v.e 
been justly subject to cl'iticism. - My Honourable friend, Mr. Krishnamallli8r!, 
sug~ted, if -1 heard him aright that the way in which wepresent.ed these 

. -ftgurcs was a fraud on the public. I think those ·were the words he used. 
Well; they may not av~ been very clearly put forward. As I say it is diM-
('ult to deal with compIi('.a.ted matters of this sort but there has been no 
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attempt to con('eal the facts. As R matter of fact we have dealt most fully 
with them and t-ried to explain them to the best of our ability. The facts are· 
all there : and . if the Honourable Memher will really study them he will see' 
that there is no attempt-whatever to hide anything. We wanted them to be 
discussed wd uilderstoodll.s fully 8S possible and if there is'any doubt a~ut 
that I· think the Honourab~Member should recollect that the whole of these 
discussions have Beeu. before the !:itanding Finance CommiUeeof '~e House 
on tw.o or three oecaSKlllS andihe vtlrdict .of the;St.audwi FinanceConlmi~  
1 ~, that the COlllmittee Qonsiders ,that the ro osal o overnmen~are ooaed:. 
on principles of sound and prudent finance, .aDd·in view of this the Com-
mittee approves of them. So that the Standing Finance Committee of the 
House has' had the fullest opportunity to exmnine theRE: propoaals and I think 
their verdict is pretty clear. 
Some Honourable M.;embel· drew attentioll to ·the further recommendation 

of the Standing :Finanee' Committee that from 1946 onwards· after proTiding 
for the speeial iiabilitiesarisillg out of the excessive costs of works, wagons 
and ·looomotives, special provision should ,be m8'l:le each year on 8S large a scale 
ail possible, with due regard to the needs of .general revenues, for' appropria. 
uon ()f surplW! until the tot.al provisjon is adequate for the exeeutionof 'a pro-
grammE! for such amenitieSID the short-est possible time. 
Sir OowaaJee lehangir (Bombay City : Non-Muhamm8'dan Urban): Why did 

the Honourable Member not call a meeting of the Oonvention Committee which. 
has been specially appointed for .~ purpose 'I , 
The B.onour&ble Sir Edward BentuJl: Franklv it did not occur to me but 

t.hat is nota very good reason. It does, howeve"r, fa'll within the function of 
the Standing Finan<* Committee which examines theRe figures every year and 
it does not strictly fall within the funotionof the Convention Committee, 
because there is ;10 proposal to (,Iter the convention. If the Honourable' 
Member will recollect, the surpluses of each particular year are to be distri-
buted in accordance with the circumstances of that yem:, 
Sir Cowaaiee Jehanglr: That is why the Convention Committee wal!l 

appointed. When that statement was made by the Honourable Member it was 
suggested that it should be properly  examined. . 
Ilr .•. K. JosIhi: Every year. 
The Honourable Sir I:dward Benthall: No, not every year. The Conven-

tion Committee considers the convention and having considered it makes pro-
p()f;als for a new convention. Th2 Convention Resolution of 1943 lays down 
thlle "for subsequent years, until a new convention is adopted by the Assem-
bly, the allocation of the surplus on commercial lines between the railway 
reserves and general revenues !Ohall be decidea ell'ch year on consideration of the 
nf-pds of the railway and general revenues". That having been laid down, we 
followed the normal procedure of placing the full figures before three meetingl3 
of the Standing Finance Committee in order that they may be fully seized of 
the facte. 
SiT Oowasjee Jehangir: The appointment of the Ilew Convention Committee 

was due to the Resolution that the Honourable Member has read out. 
'!'he Honourable Sir Edwa.td Benth&ll: You cannot have too manv Committees 

of the Rc)Use e<msidering the same thing. Thp. Convention Committee a~ 
appointed to consider the convention, and it has been the proper function 
for 'many years of·the Standing 'Finance Committee to consid.er the Budget.-
Mr. It. O •• eogy (Dacca Division: Non-Muhammadan Rural): The Hon-

OUl'9ble Member .  . 
ft.t 1loItoura.ble Sir Edward lIenthaU: Sir, I cannot give wwy. 
Mr. Deputy Preafdent(Mr. Akhil Chandra Datta): 'Order, order. 
'lheB:onourable Sir Edward Benthall: I W88 saying that with rega.rd to 

the recommendations <of t e S mdiri~' Finance Committee their recommends-
tiol'1' is' Ddt very different from' my own comments in -PRl'8.grt\-ph 15 of my 



RAILWAY BUDGET-GENERAL DISCUSSION 4:93 

.speech, in whioh I said ~ at from t ~ point of view of sound railway finance 
and post-war i'ai~ ay dev~lo ment, with ~ticular reference to the amenities 
position, deterDlined efforts should be mad~ during years of good surpluses 
t ~re~r to· build, up the reS6J'Ve to a ~ higherfi,gure. .  . 
Ml'. ris n lnac arim .deint~rest-ing relI-'arks about the valuation ofaasete. 

I understand there is likely to be a cut motion on reJIway 1iJ;umce genereJ.J.y, 
and I think that  that would. beJI, mor(;l appropriate fune to deal with these 
~~ s. He .also asked what pad happened .to the Conventiop.. Committee. 
As I unde1Wandthe position,. the. Convention Commi~ ee continues to exis • 
.and will ip. due .course. take -up its duties again. "Th'lt is what I ~ erred to when 
I aWd, :in ~ectiO l with the Depreciation Fund, that the examination being 
carried out by Mr. Sankara, I;yer could not be completed in war time, but 
that· the-su ~t wQ1olld, ~ takeR, up agam at a. more convenient time . 
•• '1". T. Krlabnamaoba.ri: You mean to ~:ly that the Convention Committee 

will meet after the war? 
Th.HOJI.ourable Sir, Bdward Benthall: There may be other questions. r do 

not regard the Committee as dead, but we cannot proceed .with that investigs. 
tion. 
Sir 09.l&Ij'" ~: In the meantime you can make any allocstion you 

like between capital and revenue and bftween the' general revenues and the 
railway revenues! 
ft..: .~~bl, .Sir Bdward Benthall:· The proposals come before the 

Standing Finance Committee. In this case .. they unanimously approved them 
as being s9und .. They subsequently come to the House. 
Sir ~ as ee. e angir: I am not contesting the soundness of them. I am 

con~.sti .g. ~ ~ way i~ ~ic ..t 3Y !U"e done. The Finance Member and the 
Transport Member get together and .diFlh up a revision for the edification of 
the.Honourable 'House. 
1:"he HOnourable Sir Bdward Bentha.D.: SomebOdy has to get together and 

dish up' Ii revision. That is placed before the Standing Finance Committee of 
the House, in this case on three occasions, and subsequently it is thrown open 
toO debate in the House. 
Proceeding, I understand' that to-morrow there is to be a. debate on '1/.' cub 

motion on the road-rail problem.. I wish to '83Y one or two things about that 
ill adv~ce. .I would urge speakers, if they possibly can, toO read before-hand 
a g nsid~red statem~nt which I made before the Post-War Policy Committee on 
January 15 and which 'was pubJjghed in the press on the following ·mornilig. 
Xr. !'. '1' •. BZtsImamachari: Is it the Gene.ral Policy Committee ?  .  • 
TU J[oaourable, Sir d~ard Ben\haU: . NoO, ths Post-war TrllDspan' Polie,. 

Committee the proceedings of which were published in the press on tbe 1M 
I~uary. In that there is 91 carefully considered sialemellt of the Gonr'll .. 
m.en~'8 policy and I would like that t ~ debate ~m rro  8boold be-oonduefed 
on the basis of what is actually Government's policy IJlld not what some peopl/t 
~re' afr-a.i.d ii is going to be. I tiliink it would help" great deal a WQllartoi 
m, that way. 

Dr. Sir·'Zia 'Uddln *h.mad (United Provinces Southern rn .... isioD8: Hutwu-
ntadan 'Rural): Will you please supply a copy? 
ft, Konaarable Sir Edward Benthall: I made the ~ec  on the 15ifa. he.-

11&ry, 1945 and it was publiShed in the papers on the 16th January. 
.  I would also remind my HOllourable friend9 that road transport policy very 
largely rests in the hands of tl!f; Provinces. It is the Provinces which control 
licenses llnder the Motor Vehicles Act alld it i" the Provincp.$ who are now deter-
mirling whether they themselves "hould go ill for stnte.~ n 'rs i -by s~te
oWl'lership" I mean ownerqhip of t.ransport Ly the rovlllce~-or alternatIvely 
whether they should or should not take a financial interest in it themselves .. 
I' would also point out what I stresse~ in the course of the Poet-war polley 

discussions that the railways are U;)t seeking any. monopoly on the r~ads. They 
are certainly seeking the preservation of Ii natron8'1 9 S~t:, the RaIlways, and 
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they are also seeking the creation of a new national ae&&U. ~ a sound road 
transport system. How that is to be built up is ~ ~ .. -of discul¥lions 
between ourselves and the Provincial Governments, alway. beu:iIlg. in mind 
that it is the Provinces which, under the Motor Vehicles. Aet, have the con .. 
~ of motor transport. We nre faced with the problem of deciding' between a 
policy of coordination or of competition. Government have plumped for c0-
ordination and all their plans are based on that assumption. 

Sir, I must make a· few remarks in reply to points arising on staff questions. 
Mr. Anthony, who speaks with experience of railway men, rightly stressed 

~e enorIp.ous strain and correct.ly I must admit on some occasions the over-
work, which falls on railway staff, particularly the running staff. I am very 
glad to hear some Members of the House recognising what a burden doea 
fall upon railway men at the present time. It is not however quite accurate 
to say that we are attempting to squeeze the maximum out of the staff: far 
from it. Nor is it correct to say that men who lose their lead plugs are sub-
ject t9 dismissal ~it  no right of appeal. If any circular, such 8S he said, has 
gone out, there is 110 question that it is wrong. I cannot believe it hut I will 
look into the point. 

One of our difficultiel!! 111 stat! matierE! at the pl'esent time is to get an 
adequacy of recruitment. 'We cannot get enough men and that includes 
Mr. Anthony's own community. I can assure him, however, that all these staff 
questions do receive our most sympa.thetic 'consideration and I will examine the 
quelltion whieh he raised of dearness' allowance on overtime. 

The Honourable Member, who first spoke for the Congress Part" colli-
plained about. the nmnber of Europeans still in Railway service. I desired 
particularly to bring home to Honourable Members the extent to which India 
possessed the ownership and the responsibility for her Railways, and it tra.nB-
pires that it was very neces~ary +..hat I should do 80, because the Honourable 
Member displayed an ignorance, which my Honourable friend Sir 
Abdttl RaBm Ghuzllavi cottect.ed, about the extent of Indianisation 
ill the higher services. of the Railways. I am sure Honourable Members will 
forgive tIle if 1 saYI ih this connection, that the partieu1ar railway to which 
~ refetted 18 the oile railway in India, on which Honourable Members should. 

for the reasons given by Sir Abdul llalim Ghuznm, back up the staff and yet 
it is most strange that when there is the Punjab Mail accident and when the 
enquiry report shows with the utmost clarity that t i~ was due to sabotage. 
Honourable Members could not get out of the old habit of a~using the Gov-
ernment and the administration for the accident, althongh this Railway is run 
to a larger extent than any other railway in India by their own -c6untrymen. 
Sir, the speaker of the Congress Part.v appeared to suggest that he was proud 
of the earth work of the railwRYs but not of the rest I Railwaymen are very 
proud of the Indian Railways as a whole and very proud of their last year's work. 

I am very glad to have an opportunity, before I sit down, once again of 
paying a tribute to the work they have done in the last year and I would like 
to close my remarks with a word of tribute to the late Chief Commissioner, 
Sir Leonard Wilson, whose sound judgment had been at the service of the 
country for four of the most difficult. years ever e ~rienced on the Indian Rail-
ways. Only those who are closely associated with the problel!! can1Qlow how 
~eavy is the burden of the. Chief Commissionership in time of war and' I should 
hke to pay tribute to the ahility and loyalty with which he carried ouv his duties. 

We are also, in ilie course of the next few days, to lose Rnother very valued 
officer, who, during iliese four difficult years, shared with Sir Leonard WIlson 
the b~en of rail~ay or~ under war conditions. [' refer lo Sir Hugh a er~ 
who ret11'eS from the seryIce of the Indi!ln BIIl1ways a~ the end of Oie week. 
He has been a Member of this House and is known to most. of' you. Tbrough-
ou~ the war he has never spared himself: he lias- given of his hew to the lndian 
aIl~ays. He has been a faithful servant.. oJ. India.. and_ baa made a notable--

contribution to the war efrort. 



RAILWAY IIUt)oif- ci-ENWL ~C 88IO  ~ 

I am velJ glad that on the wh.)le ~ e Houl'e has accepted the financial 
81Tl!llgements proposed. I am, however, glad alliO to hear more than one 
speaker suggest that the present ros eri~y is illusory. I think that those are' 
wiile words and that Members will look back on them with satisfaction in five: 
or ten years, because thE>se times of prosperity ca.nnc.t last for ever and we must 
~' t; our finances for a time when we shall not meet with the same margins 
\hat we do at the r~sellt time. Th{' Railways in this matter III!& mob com-
placent. We recognise that we have' got an exceedingly heavy year in front of 
us, the heaviest we have ever had, particularly in the next. six months. All I 
can sBy is that we will do our best to improve. the conditions to the best of 
our ability. 

MOTION FOR ADJOURNMENT. 
WAR ALLOWANCE FOR SENIOR MpBERS OF INDIAN CIVIL SERVICB. 

1If. Deputy President (Mr. Akhil Ohandra Datta): Adjournment ;Motion~ 
lIr. Krishnamachari. 

Ill. T. '1'. KriabD'machari (Tanjore o~m Trichinopoly: Non·Muhammaaan 
Rural): Mr. Deputy President, I move: 

"Tba.t ihe AJill8mb17 do DOW adjolml." 
, 

[At this atage, Mr. President (The H(/nbtll'lI.ble Sit Abdlir ll.ahim) resumed 
the Ohair.] . , 

The provocation for my moving this adjournment motion is very well ~n 
to the House. It arises out of an item of news in the Hindttltan Timet 
(Evening News) of Tuesday lastr-13th February-which stated that the Govern-
ment were contemplating the grant. of war allowance to senior officers of the 
Indian Oivil Service drawing salaries betlween one thousand and two thousand 
rupees; and it went ~ n to say that the rate of allowance to be granted.is 171 
per cent .. on the salanes drawn; and it appears according to that news item thai 
the genesIS of that proposal was at a very salubrious and nice lace~ e ra Dun-
where the Honourable Home Member met the Chief Secretaries of the various 
provinces and it was they that pressed for war allowance for senior I.C.S. 
officers ~ and it was also said that the percentage they wanted was 20 per cent. 
One lllight therefore draw the inevitable conclusion that this Government 
however partial it might be to members of the Indian Oivil Service would not 
be so blatant~y invidious in their actions, and any allowance gran~d to I.C.S .. 
officers, drawmg between one thousand and two thousand rupees will also be. 
give~ to similarly placed officers who are under the ove~or General'8; 
servIce. 

I would like to tell the House or such Members as have not perused the 
reports of the Standing Finance Committee that on the 31st October last a 
proposal was brought before that committee which had actually taken effect 
in anticipation of theSianding Finance Committee's approval, by which 
certain allowances were proposed to be given to married officers drawing up 
to a thousand ru ees~ad ustments being made l..:p to 1100 beeause the 
allowance is given on the basis of 10 per cent-and to single offioers drawing 
up to Rs.' 750 on the basis of 5 per cent. There again we had the old story 
of representation from Provincial Governments in regard to the difficulties 
felt by. these officers, the sanction of the Secretary of State having been 
obtained, and that the Government had' considered the whole question in an 
its· aspects and felt, notwithstanding the in1iatiClnary effect i~ may bave, that 
such all9wances were necessary. The amount to, be paid was fairly modest; ,but 
when a,' question was asked as t.o what were the financial' com,JJrltments, the 
Government was not in a position to reply. Anyway, it was an Btl: pori ,/4Cto 
division placed before the Standing Finance Oommittee, and' I- 81lPJlOH they 
made the best of a bad bargain and agreed to the proposal: 

Less than five months after tha\ proposal, comes the proposal' to graat 
allowances on a much higher scale, to oftie6l'l drawing between· a thoueand and' 
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two thousand; and if the figure of 1!11 per aent. IS at all ~ue  one oa.n ~ e ~t, 
that ·officerswhodra.w up 'to 2,300 rupees will bene~t by It: When we ~ this 
House raised 'Wsquestion we wanted, some fm'ther informatioo; because It wail 
not 'deniedthat this prt)posa1 wastrlie, and the Honourable Home Me~ber 
admitted that the proposals 'were t ~; we would have amongstotberthinga 
liked to have known how the propOl$ls affected·. people drawing low8l" salaries. 
When the us~ attempt W818 made' by me to move the -adjournment of ·the 
.Assembly, the Honourable H~me M6mber~st.d that the .Government· eon-' 
templated the grant of some increase 'inthe seale of de&mess allowanoosthen 
current and these proposals also were part of the proposals to gran~ war 
allowances to senior officers and that the proposals can be published only when 
the entire scheme was complete. 

So far as tIle proposal to grant war .ltllowances to senior officers is concerned, 
I would like the House to consider it from three aspects. The first thing is 
whether we can, in all conscience, agree to any augmentation ·ofthe salaries 
cf officers drawing above a thousand rupees at this stage and up to two 
thousand. If only people of your experienoe, Sir, who have served on com-
missions like the Islington Commission can speak today, you would be able to 
t.ell the House of the intensity of the protest that Indians in public life have 
managed to muster on every occasion an attempt was made to bolster up the 
s&laries of this heaven-born service.' The country has never reconciled itself 
to the high S6laries that are being paid; and on the very basis of that fact that 
nt) justification can be found to make the poor taxpayer of this country 
:shoulder the burden of ·so many officers in Government service drawing betweell 
a thousand and two thousand, that now exist I think we can condemn the propo-
.sal. I shall say a few more words about it later, . 
. My' second objection is this,· and I think it will be difficult for my 
Honourable friend the Finarr<:e Member, whatever he may have done in regard 
to this proposal when it was placed before him or when ·he considered it as " 
Member of the Exeeutive, Council, to get up and'say that. a proposal of this 
.nature will have no effect on the inflationary trends at present 'existing in this 
country. If he proposes to speak at al1,8s1, would very 1nueh wish that he 
,dOes speak and not reserve all his .. en.ergiesfor the next; month, I would like to 
,draw his attention agu.in,to what my ·Honourable friend Mr. Neogy 'drew ru. 
attention a few days back, to the answer furnished by him to a supplementary 
question by me in regard to compuls:on beillg.put. on Government officials dra:w-
ing lower salaries to invest in national savings certificates; and in that instance 
my Honourable friend felt that compulsion was necessary. I had inmin.cl deft-
nitely those non-gazetted officers or gazetted officers of the lower l$QkB drawmW 
up to RII.· 250 or Rs. 300, who 'were compelled by Provincial GO"9tlI'Dmenfe .to 
lubscribelO per cent. of their salary to the natiomr.l eaTings eert.i1ieaMII.. ], de 
noi· know if·· the knowledge of inflationary eeonomics of my Honourable. triend 
hae undergone such a big change between November 1943 and February 194A 
or January 1944 as the case may be, to enable him with Itt clear conseienC6 to 
allow a proposal like this to be. passed through hia Departmenl 01 to be 
Bupported by himself in the Exeeutive Council. ' • 

My third grievance againstJthe Government is this, that the manner in ';bidl 
the Honou~able the Home. Member sought to treat this House, sough' to 
evade the Issue, and also themsnner in which he dealt with the House when 
short" notice .questions were asked, admittedly because he was agreeable to th0ll8 
ues~lOns bemg asked. If the Honourable' Member did not want to answer he 
CO ~d very well have said 'T will not accept.8 short notice question." But 
havrng a~ce ted .~ short notice question r believe, he had not even read thi's 
short notlCe, questIOn because when I ask him a question about part (d}-which 
w.:1S I adllilt,. a trap, the Honourable Member did not have the question before 
l~ and he d~d not kn?W what. it was and he said the answer covered everv-

ihmg. That 1S my th1rd reason. • 
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I have not-got much time left and I oul~ like to. say :what I have to .say 
e briefl. I would like the House in making up Its mmd. to take mto 

v ry'd t'y ther fact also' there has been a move of a lIke nature some ·ron8l era IOn ano . '. bo t h' h th House mav t' b k which ultimately was put into operatIon a u w IC e J 

.;::,e b:c aware, unless <it reads roce~dings o~ theb St::dint. ~inance 
-Committee, of certain benefits to these hIgher se~ces, ene s w IC ~re 
tlomewhat concealed. This concealed benefit. was m the shape of travel~g 
allowances for officers for travelling on holidays, because these people were 
working so hard and they have got brain fag and therefore they must be 
~ ered inducements to go. out on a holiday. As an inducement for them to 
travel, a maximum of Rs. 300 per year was allowed to them. 

Apart trom all this, could the Honourable the Home ~em?er or the 
Honourable the Finance Member say that they have made a SCientific calcula-
tion of the cost of living of these high placed officers and have come to the 
. conclusion that the salaries paid to them are so inelaetic ~ at they. cannot make 
bOfh ends meet and therefore they must be given a subSIdy. It IS not a fact. 
It certainly is not a fact that a person drawing more than Rs. 1,000 cannot 
make both ends meet. It is not impossible for anybody, at any rate an Indian 
in this count.ry, to live on Rs. 1,000. The Honourable the Home Member and 
the Honourable the Finance Member who know so much about England. at any rate they ought to, ought to have realised that in England most of the 
upper middle class people go without the elementary necessities of life. They 
go without servants, without most of the things they have been accustomed to 
and they really want. Even if they have the money they cannot purchase 
a-nything as there is very little to buy outside the necessities of life. That 
was the story thafl was told to us the other day by the Honourable the Finance 
Member and what do the Honourable the Home Member and the Finance 
Member expect these members of the Civil Service and other servants to do 
with these increased salaries? Are they going to put on the market more g'oods 
t.hat can be sold to these people. so that the extra money put in the hands of 
these civil servants will not impinge on an economy affected with a stationarv 
supply, in fact a diminishing supply of goods? Am I to understand. is this 
House to understand that this increase has been given in order that these officers 
may spend the extra money on whisky and toilet goods that are being imported 
into this country under the guise of consumer goods? The Honourable the 
Finance Member told us some time back that the import of whisky had an 
anti-inflationary effect. I now understand the truth of that. The truth of the 
matter is that these higher salllries are given so that they can help that basic 
trade of Scotland I see the Honourable the Home Member Ilppreciates the 
comment. I am sure that his capacitv to appreciate it must be very great 
indeed. What then is the meaning of all this price control? The Government 
mi/{ht as well leave these thin/!'s to take their own course if they propose to 
indulge in squandering mania of givin~ these high salamd Government servants 
JI?ore money. Today they come up before us and sav thllt they are going to 
g'lVe allowances for officers drawing from Rs. 1,000 to Rs. 2,000. I am sure 
they. would have already started a file for giving war allowances to people 
drawmg between Rs. 2,000 and Rs. 3000 and even Rs 4000 Whv ~  Id t hI' ' , .,. '" ou no 
t ese peop e ":Iso be ~'l en something? They are equally good ~o le. They 
~re also spendm.g theIr money on whisky and other goods that are being 
Imported mto t ~s count~y. The one benefit that has come over to this countrv-
becau~e of the hIgher P!ICeS, becll:use o~ higher taxation for which the Honour~bl'3 
t ~ Fmunce Member IS responSIble-IS a degree of equalisation of inco . 
thIS country and it is this that the Government is seekinn . to mt· . el~ III 
Wh t th . th fl' h' '" nell ra Ise. a .. et.I IS e .use 0 peop e III Igh places plooding that there should be more 
~usterIty m the lIfe of well-to-do people in this country. So far as; Delhi life 
IS c<;>ncerned, we .know th.at t es~ Government servants still have their cocktail 
a~les and evet.Img. parties, ~ IC  certainly detract from their abilitv to dn 

~ Clr work conscl~ntIously and III al! earnestness at a time like this I wa'uld take 
.,not ~r opportlll1ltv to say somethmi! more on this. I will now onlv sav thi!'l. 
Grantmg 1hat ~ e Government have considered the matter 'in n'll its 



~98 LEGISLATIVE ASSEt[BLI [19TH FEB. lU45 
[Mr. T. T. Krishnamachari.] 

. [;spects, is it because they find that these Ci .... il sen"ants calihot 
meet the obligations which they have incurred by way of life insurance and other 

.commitments ~ Surely all those commitments can be postponed. Have they 
,p,,'tm considered what is being done in the case of British other ranks where the 
higher bonus and extra pay are paid as deferred pay? Lastly, may I ask what is. 
,~ e use ?f placing ~ore money in the hands of a cluss .whose propensity to spend 

IS notorlOusl~' great? If there are people who save, It would not matter so far 
. the effect. of this move on in.flation is concerned. Therefore, I say that this is 
a very unholy proposal and the propossl ought to be condemned by the House 
straightaway now. While condemning the proposal, I do hope that the House-
will take into account the ac~ that Hie House has been treated very scurvily 
by !he Treasury Benches and If I had not had this opportunity to speak on this 

.fllb)ect, I would have moved a cut motion under the head 'Executive Council', 
during the Budget debate to indicate our resentment in regard to this attitude 
of the Treasury Benches. Sir, I move. 

JIr. Prestdeat (The Honourable Sir Abdur Rahim): Motion moved: 
"That the ASsembly do now adjourn." . 
'l"b.e HoiLODrable Sir I'rancis Jllldie (Home Member): As I explained, these 

proposaTs are riot ;vet complete. .1 ~m quite :mab!e. to let t.he cat out of the t~g 
for the simple reason that so far It IS only .Il ht.tle kItten qUite unfit to stand thiS-
rough and father unkind world. But. I. Will. gl:e you one or perhap>; more than 
one peep at the kitten.. For one t~lllg, It IS . not,.s. H~av~n honl eat. The 
allowances aI'e not exclUSIvely meant tor the IndIan CIvil ServICe. In fact. they 
bear no 'relation toihe Indian Civil Service whatever. I do 110t know \\'hefher 
mv Honourable friend thought that that was what the proposal waS. That· is not 
,t ~ case. ·It "\\'as also suggested that these proposals originated at some seetet 
.meeting at Dehra Dun. That also is not. the case. What happened was tl~is. 
It is hrirl.Y 'siluple. Certain proposals whIch have been referred to and whIch 
'were later on laid before the Standing Finance Committee were made for t.he 
.grantlng of war allowance to certain classes of officer;; wh? are not entitled to 
de'arness' allowance. The rate was 10 per cent. for marned officers up to . a 
maximum salary limit of Rs. 1,000 and 5 per cent. for unmarried ooncers up to 
a limit of Rs. 750. That was the decision of the Government of India and it 
W81i gi\'en effect to. That decision applied not onl~' to servants of the ovem~ 
meat of Irtdili but, by agreement, to the servants of Provincial Governments who 
have agreed in tliis matter to consult the Government of India and to be consulted 
bv the Government of India. These allowances applied therefore to the servants 
of the Provincial Governments as well as the servants of the Government of India 
and 8.180, of course, the servants of the Secretary of State. As soon as these 
allowances were announced, there was a general outcry from all Provincial 
Governments that they were inadequate. There were letters and memorials 
received and that sort of thing. What the Government of India did was this. 
They wrote round to all Provincial Governments and said-"do you,coIlsider 
these allowances inadequate and, if so, what is your idea of what the allowance 
E-hould be." We received their proposals. That is to say, we received 11 
proposals from the Provincial Governments and certain proposals from the 
departments of the Government of India. That is 12 in all-12 separate 
bttens. What we did then was to examine these proposals and see what was 
reasonable-not only what we thought. reasonable but what would be accepted 
by the Provincial Govemments. That is the process which is now going on. 
It would be quite impossible, while these negotiations are goil1g on with the 
Provincial Governments, for us to come out with a half-baked f;cheme. The 
pOllition is rather 1\ delicate one. The Honourable Member who moved this 
adjournment motion talked of inflation. It is only b;y convention reaUvthat 
we can control the allowances that the Provincial Governments give to· their 
employees. Their employees get angry with them if they ao not give them more 
money. T~ey are responsible for their own administration and it is very difficult 
for us to mteriere With t ~m unless the proposal is so outrageous as to be 



MOTION FOR ADJOURN)(BNT •• ' 

dangero\ls to the whole country. Unless that is the case, it is impossible for' 
the Govemment of India to stop them. All we can do is to ask them to be· 
reasonable; to' argue with them and arrive at a solution that will satisfy them all .. 
Now, one thing that is very remarkable about the proposal of the Provincial 

Govenlments is this. The proposals made by the Ministerial Govcmments. 
were far higher than the proposals made by the section 93 Governments. I 
will read from one letter: 
"this (kjvernment are aware that the sanction of the Government of India is not pre-

requisite to the isaue of such orders for a compensatory allowanne, but they wish, as far as 
possible, to act with the approval of the Government of India in a matter which is likely 
to have repercussions ill other Provinces. Nevertheless, they are constrained to emphasise· 
that they are not prepared to wait indefinitely for such approvaL" 

Other Governments say that our previous proposals were "quite inadequate" 
or "totally inadeq\late." That is the position. They press for an increase ill 
allowances. They cannot. wait longer and they say they are not going to wait 
longer. They have Rent telegrams. If we delay the thing unduly, the Provincial 
Governments will give allowances probably in some cases far in excess of whal,· 
they would give in agreement with us. 

We are told that we should put these propospls,-perhaps all the overn~  

ments proposals, I do not know,-before the Standing Finance Committee. 
What will be the position? We have our Standing Finance Commtitee before' 
which we put our proposals. In Bengal also, there is Ii Standing Fimmce· 
Committee; and the same is the case with the Punjab, Sind, North-West 
Front.i.er Province and Assam. All these provinces have their Standing Finance· 
Committees. Are the Governments of these provinces and the Government of 
India to be trusted in a matter like this of negotiations, or is it expected thai; 
at every stage each of these Governments should put these proposals before its: 
own Standing Finance Committee'? In the meantime, what happens? There-
is a great demand for an increase in pay ·and. t er~ is dissatisfaction not only 
in the services but also on the part of Provincial Governments. This thing has 
got. to be done with reasonable speed, efficiency and, in . agreement 'with the-
provinces. If Honourable Members admit that Government servants on the' 
same pay should be treated similarly in all provinces; whether they are the 
employees of the Government of India or of Provincial Governments, then, if 
a certain Ministerial Government after hearing the views of the Government of 
India is prepared to give a certain rate of allowance and is prepared to defend' 
its proposals before its own Legislature, is this House prepared to censure that 
Government? Are you prepared to usurp the powers of the Provincial Legisla-
tures? That is what it amounts~. In the alternative; assume that the 
Ministerial (':rOvernments accept the propOsals agreed in with the Government 
of India. Then the tenus of this motion. would mean that. this House ('.ensures 
the Government of India for paying to their own servants what other Ministerial 
Governments are prepared to pay to theirs. Is that the Honourable Member's; 
position? That would certainly be the technical posit.lon. 
Sir, every vote which is given for this motion today simply means this. 

That even the Government of India are in agreement with other Provinciall 
Governments  as to what they should pay and 1.he8e Provincial Govenlments. 
are going to pay these amounts to their servant'S, yet in the opinion of this House, 
the Government of India employees. should not be paid at the same scale as 
the servants of Provincial Governments. That will be the meaning of every vote 
cast for this adjournmenil motion today. I hope Mr. Joshi won't vote for this 
adjournment motion. If he does vote for it, he will be voting in exact contra-
diction to what he said about an hour ago. I was very pleased to hear him 
demand higher wages from the Railways. If Mr. Joshi votes for this motion. 
he is voting for the proposition that what is done for the services of the 
?1"ovincial Governments should not be done for the railways. Sir, I oppose the· 
motion. 
JIr. Abdul Qaiyum. ~ort - est Frontier Province: General): Mr. Pl'e!'li-

dent, Sir, I listened to the speech of the Honourable the Home Member am}; 
II'2 
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QIle thing which he was trying to make out was that the Government of India 
was absolutely helpless in this matter. Here were thirteen Provincial Govern-
ments which were very anxious to increase the allowances or salaries of the 
.officials concerned and the Government of India had absolutely no alternative 
.but to fall in line with them, otherwise we would be face to face with a very 
-difficult situation where members of the same service serving in the provinces 
:were receiving one measure of pay and a lower measure of pay while serving 
the Central Government. This argument would have carried conviction with 
the Opposition if the Provincial Govemmentswere really autonomous Provincial 
Governments, which was the desire of the people of this country and which 
it 'WdS intended should be set up in this country. Now, what is the position. 
Eight out of these thirteen Provincial Governments are the creairures of the 
Government of India. And when the Honourable the Home Member saYIL 
that these Provincial Governments are pressing for the increase in the pay an.f 
'that the Government of India is helpless, I assure him that this argument is 
Dot going to curry conviction on this side of the House. ' 

Now, let me tell him something about the other five provincial autonomous 
ovemmen~s. • I know something about the Government in my own province 

lIr. President. (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber will not be justified in casting reflection on the Provincial Governments. 

JIr. Abdul Qaiyum: I am not going to do that. What I de- want to say is 
that because the Defence of India Rules and the Defence of India Act the 
Provincial Governments are absolutely helpless. In my province 8 certain 
zamindar went to the Chief Minister and told him that for his tractors he 
~ uired a certain number of kerosene oil tins and he a~lo ed him tI erose~'d 
.oil tins. The application was sent to a member of this heaven-born servICe 
for compliance and he had the cheek and effrontery to reject it nnd sent a 
.cx>py of it to the Prime Minister of an autonomous Provincial Government. 
'l'his Indian Civil Service and all the other heaven-born services are much too 
powerful and with the Defence of India Rules and the Defence of India Act 
we are not prepared to believe that the Provincial Governments can stand the 
~nslaug t of these services. 'The services are much too strongly pntrenched. 
'The Honourable the Home Member was very evasive in his replies on the 
question of the Indian Civil Service, the composition of the Indian Civil Service 
and the increase in allowances of the Indian Civil Service. He was as slippery 
~s an eel and he t.ried tAl avoid answering questions. Now, Sir. he comes fol'-
~'I rd and says that he wiU only pennit us to have a peep at this kitten. This 
1dtten seems to be a very old fashioned kitten. it is B kitten in P,urqa. We are 
"very l!Tateful to the Honourable the Home 'Member for allowing us to have a 
"T'eep at the kitten. Weare no more enlightened now than we were when the 
.(liscussion on this adjournment motion started. 

Let 11S examine the position of these services. What is the present posi .. 
-t,ion? We are told that at the end of the war, we are going tAl have a govern. 
ment of our own choice. In fact, we were told not long ago that the presenr. 
-Government of India is a national Government. Now, Sir, if this is s.o, and 
''I>':e all know that the war is drawing to a close. one would expec.t some change 
-of attitude on the part of this so-called national Government, some change 
~n their behaviour, some attempt to take the Opposition into confidence, S"lme 
·attempt to appreciate the point of view of the Opposition. an Opposition which 
~an claim to be the representatives of the voters of this counm, a c1aim whieh 
CAnnot be advrtnced even by this national Government of India as trt present. 
~onstituted. Where is thAt chAne;e of heart? Where is thAt change of aUit.uile? 
.n, if; not the int.ention of the adjournment motion, we nre not ~oing to prejudge 
. Anv iSf;l1f'!;. we Are not ~oing  to flav thll£ we do not cOllntenance nnv inCrf'A8E' 
";n the allowances of this service or that service, all tha.t we ask for is this: place 
:all your cards on the table. take the Opposition into confidence, put the caRe 
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for these services before us and it will be judged on its merits; ~d who lmoW& 
that if the case is very properly put, if it is really a good case that we will DOli 
agree to it. 'There is Il.bsolutely no reason for the Government to resortro 
these secret, hush-hush tactics and not take the Opposition into confidence. 
Why are the Government afraid of consulting this House? After all a discussion 
in this House, even a censure motion carried against the Government in thi .. 
House does not lead to any conclusion. Nothing ever happens. After all we 
have a right to be heard, we demand that the Home Member of the Government 
of India will take and must take this House into confidence in regard to what-
ever proposals he may have for increase of the salaries of these officials. We-
have no voice in the selection of the members of these services, we have no 
voice in fixing the salaries of members of these services, we have no voiCE', 
Sir, in the matter of composition of these services, Even in the matter of 
composition of these services, the ratio was fixed something like 20 years ago· 
and the matter is entirely within the discretion of the Governor General anrl 
not even the Governor General in Council. Then, Sir, when the services are 
so very strongly entrenched what are we to do? 'Ve are not even to discus::;, 
we have no say in all these matters. Why do :vou deny ldS this right? After 
all we represent the taxpayers in this country. You cannot deny that it is the 
taxpayer who has to foot the bilL We, who represent the taxpayer, can as a 
matter of right demand that all proposals for iucreasing the salaries of any 
service in India should be brought before this House and the How'. be given 
an opportunity to discuss the proposition on its merits. 

'N"ow, Sir, the Honourllble the Home Member said in reply t~ suppiementarieS'· 
put in this House that he was not even prepared to put. the matter before tlle 
Rtanding Finance Committee. That is a very strange position indeed. Aftpr 
all, we know that the sRlaries of these serviceFl are a charge on the revenue~ of 
the Central Government. Vol e also know that under the present Goverilmenl> 
'1f India Act, these are non-votable grants. The prRctice has always been thilt 
flven though the grRnts are non-vofublc-, this House is allowed by the GoverI).'lr 
General to discuss these matters. If the salaries which are non-votable CBn 
be discuFlsed and are being discusFled year after year, by tbis Honse, .. here i~ 
absolutely no reason why proposals for increase of allowance" to ther,e service!' 
Rhould not be brought before this House or before the Standing Finance Com-
mittee of this House. It is no m~e taking refuge behind Provincial Q2Tern-
ments. It will serve no p"rpose. The Government of India have bel'1-
tampering with the compo,;ition of Provincial Legislatures. The Governmeril; 
of India and their agents in the provinces have not harl the least hesitation In 
putting behind prison bars the elected representativeR of the people, the mem-
bers of the Legislature, even without a trial, even without bringing formal 
nharges against them. Under the Defence of India Rules, these people have 
been detained without trial for years on end. Weare told that every ~i  
months their cases are being reviewed and the reviews are very mechanicaL 
.Nothing happens. Detention is continued and t ~se unfortunate people art; 
not evtln brought before a court of law. 

Mr. President (The Honourable Sir Abdur UablIIl}: ~  this has nobe8rill~ 
on the SUbJect-matter of the adjournment motion. 

Mr. Abdul Qaiyum: I submlt, Sir, thab my '.'eference to this has a bearir.g 
<m the motion, oecause the Whole case of the l-Iononrable the Home Membct' 
was built on this boguFl viea vi provincial autonomy. It exists nowhere except 
in the imaginatIon of the Honourable the Home Member. It has got absolutely 
no foundation. t want to make this declarlUiion once and for al~ tnRt there 
is no such thing as provincial autonomy even in the five provinces where the' 
(Jovenmlents of the choice of the people are supposed to be working, because-
of the continued and persistent interference, in season and out of season, hv 
the Government of India.. Sir, I support the adjournment motion Bnd cenS\ll'e-
the Government of India f0r the attitude they have taken up. 

lIawabzada Kuhammad Liaquat .Ali Khan (Rohilkund and Knmaon Divi-
"ions: Muhammadan Rural): Sir, the chId object of moving this sdjOllrnment 
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l Nawabzada Muhammad Liaquat Ali Khan] 
'lllotion was to get some informat·ion from the Government about certain allow-
.unces that are intended to be given to certain classes of Govemment servapts. 
It is a tragedy that in this L'Olllltry the 1I01l-ofticiul members come to know 
-ubout matters only from newspapers and not direct from this overn ~nt. In 
.an} other -country, it would be the Government that would take the people 
·of the cOllntry into their c~n idence before they take action in any importallt 
.diredion. But this supposedlv democratic Government-it is in fact a 
lmreaucrati(.! Government-always does what it likes and goes on doing in the 
same manuer as it has been doing during the last 150 years. Sir, the chief 
argument that has been advanced by the Honourable t·'oe Home l\1embel' is 
that the Governmellt of India have 1;0 control with regard t.o the question of 
;giving allowanees to the people who are F;erving under the llrovinch,l Govem-
ments, and it is for the Provincial Governments to do what they like in the 
matter. ·Well. Sir, if tbat is 80, then I would F;a~' leave the Provincial Govern-
ments alone and let· them do what the,' lih'. B'1t YOU and the services know 
fully well that no Provincial Hover~ent, in s it~ ()f what they may have 
-written to you on paper which was read out, no Provincial Government will have 
t.he audacit~  to give any allowance to any of its employees-unless it has had 
-the blessing and tbe support of the Government of India .... 

~t Honourable Sir I'r&D.cis Kudle: That is not the fact. 
l{aw&buda Kuhammad Liaquat Ali Khan: Therefore it is that they want 

,the Government of India to ttlke a decision in this matter with regard to the 
iOervices that are under their control so that the Provincial Governments tllay 
llUt that fOt'ward as a plea to their own people in their various Legislatures ~re 

1Iucb Legislatures are functioning. Don't you realise, Mr. President, that ,his 
is a dever device adopted by those directly interested in this matter to make 
the suggestion to the Government of India that this must be done and asking 
the Government of India that vou should take a decision. If the Government 
of India take a decision it will 'be a support for their decision in-the Provincial 
Governments before their Legislatures. And that is why tbey want thnt the 
l'~vernment of India should take a decision. 

~o , Sir, I come to the sel'\'ants of the Government of India. )[y Honour-
'able f1;end may have a technical plea with regard to the services 'under the 
Provincial Governments, but wbat is his excuse for not taking this House 
'into confidence with regard to any steps that the Government of India intend 
-to take in respect oT services llllder their control? My Honourable friend has 
not said a word about it. Leave the Provincial Governments alone; we are 
'lot concerned with that. Let us assume for t.he sake of argument tbat you 
.ave no control over them; but you certainly have control over your own services. 
otVhatever allowances you are going to give will be given from the Central 
't~venues and to the services that are under ilie Government of. India. Why 
'10 you object to taking the non-official Member" of this House into YOII'r 
lonfidence before you finally arrive at n certain decision? My Honourable 
friend has not said a word about it. 
Now, Sir, this question whet.her the employees of Government drawing 

ilalaries between Rs. 1,000 and Rs. 2,000 should get any extra allowance or nob 
is a matter for argumenli and T do not. think that that is really the object of this 
·adjournment motion. We have no proposal before us and therefore it is not 
l'il!ht to offer at this stage lInv ('riticiRm of t,his proposition whether 'they snollld 
'~et flnv allowance or not. If Government feel that theRe people fire entitled 
to receivE' Rome relief, it will he for t.hem to make out a case for pving snch 
7elief t,o these Rervices. Everv one has s:vmTl lt. ~ witll the TleJ"lple of this 
,ountry, whether they are or are not in the service.,,; but if will be recognisea 
'by every fair-mindecl person thB·t the services under thf> Sovemment 3£ India 
lIre the best, paid services in any part of t.he world ,mder any Government. I 
-think Government would have a ~ood CAse if they could show nil by example 
oCf various other free countries RR to what treatment haR })een meted out t.o the·ir 
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servants by t,heir respective governments. The conditions, for instance ill 
England are far worse than they are in this country, and I would sugg~s~' to' niJ 
Honourable friend there that if they feel that certain allowances and. ce.rtain 
relief should be given to these people who are drawing salaries betweel) 
Rs. 1,000 and Rs. 2,000, they should make out a case $nd show by comparisoll 
with the conditions in other parts of t.he empire whether ~ e servants of this 
Government here are worse off or better off. On this point I do not think. there 
(;ould be two opinions, and I do not think any Honourable :Member of this 
House can say t.hat it is not necessary for Government to take this House 
iut.o confidence before they finally decide their action in this matter; and I 
:would request Government to reconsider their decision. I do not want, at 
least at this stage, to express any opinion as to whether these people should 
be given any extra allowance or not, alt oug ~let me tell you-there is a 
general feeling that these people do not deserve any exh·a allowance. But I 
fihould not like to express any definite opinion on that point. Still, I would 
certainlj' request that before Government take any decision on this matter it is 
their duty to place their proposals before this House; and I assure them that 
if they cnn make out a case that the people drawing salaries between one and 
two tho'llsand and who are in Government service deserve certain relief 'lnd 
-cert·ain special allowances to be given, I for one would be only too glad to 
~u ort such a proposal. But we cannot give you the responsibility and the 
power to decide for yourself whatever YOI4 in your great wisdom consider to be 
good for the people who are under you and fOF the country at l!lrge. 

Xow. Sil, m.y Honourable friend the Home Member has described the 
position of the l'rovincial Governments. I do not want to say BnJthing as to 
-the degree in u,hich provincial autonomy is working in these provinces; but there 
-at least the decision is taken by the people who are responsible t::> the Legis-
lature. Here you are not responsible; the present Members of Governmen' 
~m not responsible to the legislature; and therefore we cannot give them this 
.authority and this pO'wer to decide what should be the best in this respect. There-
fore so far as the object of this adjournment motion is to condemn this attitude of 
the Government, that they would not put their proposals before this HOllse before 
coming finally to a deeision in regard to the matter of giving allowances to their 
'tenants dm i~ salaries between one and two thousand, to that extent we will 
join in eondemning the action of Government. I appeal to my Honourable 
friends over there t<J reconsider their position and take this House into con-
fidence before a final decision is taken. I do not want mv Honourable friend 
the Home ~Iember to e:ll.l>ose his kittens ~nti1 they are in s· position to be placed 
befol'e the world at large, Bllt when the kitt€ll is no longer a kitten but a 
ferociolls eat, befo1'e that cat is let loose I want them to have my views as to 
whet.hel' that cat should be let loose or not, That really is the ~b ect of this 
motion, nnd I hope Government will reconsider their position. And if they 
cannot nceept this p1'oposition that they should u~ their proposals before t i~ 
HOUf;e before a final decision is mad~ we on this side of the House will support 
this acljournment motion whieh is intended to condemn the adioll of Govern-
ment in this rel"pect . 

. Sir cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Sir, this 
is rather il peculiar ftdjournment motion. Adjournmenf motions are generally 
supposed to be censure", on Government. Here we are asked to censU!'e 
on~rnment hilt we are not told .ery clearly what the purpose of 

the cen!':Ul'e is. One Honourable Member read in a ne\\'spaper that 
Goyemment. el ~ consiclering giving cf.l!tain allowances to-I tbink-
the Indian Civil Rervire he silid, Rnd therefore for considering thilt 
ouestion he ,,'anted thi!'; Hou~e to eenl"nre Government. Now J a1110 read iJ1 
t.he newspllpers that certnin Honol1rAble 'Memhers like myself-electecJ non-
offil'ifll!;-\\'ere a1110 considering'. in conslllfation with Government, an increallPo 
of their dailv !lllowHlwec::. Am T to move n motion of ildiournment in this 
l lls~ and ~s  Hflllourable 'fembers (JJ1 t"hill side lind on that side a~ to what. 
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increase we are to get in our allowances? The point that I desire to make is 
that we are not quite certain of what we are discussing; we are not quite certain 
as to what we are going to censure Government for. Some of my Honourable 
friends have pointed out that the Provinces are the creatures of the Govern-
ment of India. That criticism was made in reply to the Honourable the Ho~e 
Member's statement with regard to the demands made on the Government of 
India by the Provincial Governments. Now, I can remember a debate iu 
which; so far as I can recollect, I took parl. myself .... 

Kr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): Must have. 

Sir Oowasjee Jeha.ngir: .•.. in which we strongly protested at the o-overn-
ment of India's weakness towards the provinces. That was on the :Food debate 
and I can very well recollect many instances given of the defiance sh?wed by 
the Provincial Governments to the orders of the Government of India about 
the distribution of food, and if I mistake not, whether it was here or in another" 
place, I urged upon the Government of India then to take strong measures 
against such l)rovincial Governments that defy their orders. 

Bawabzada Muhammad Liaquat Ali Khan: Must have been m another 
place. 

Sir CowaSjee Jehangir: No, that was here and it was some time ago. There-
fore I can quite believe that some Provincial Governments are quite capable 
of defying the Government of India when they choose to do so, whether they 
be under Ministers or whether they be under Goyernors. Not so long ago. I 
think it was only last week, an acting Governor of Bihar got up and told the 
~inance Member in this Honourable House that the Governor was no~ prepared 

to accept the decision of the Finance Member of the Government of India 
and was prepared to reject it and did reject it, and the Finance Member then 
tamely got up and said, 'What can I do; here is the ex-Governor of Bihar 
snying that he would not accept the advice of the Government of India'. I 
only give a few examples that come to mv mind, and I have manv more which 
I can relate .where the Provincial overn~ents can very well defy the Govern-
ment of IndIa. Therefore, I am prepared to accept what the Honourable the' 
Home Member says with regard to the letters he has received from the Provin .. 
cial Governments. 

Then, Sir, one of my Honourable friends opposite C'omplained-and rightly 
complained-that we the elected repre"c;entatives of the people are responsible 
to the people who elected us for moneys we allow to be spent, but, Mr. Presi-
dent, I can claim, and some of mv Honourable friends here can claim with 
greater justification; of being the guardians of the public purse, because we-
have attended this Honourable House, so far as I can recollect, everv Session 
and have not absented ourselves for two years and more . . . . . . 

Prof. B. G. Ranga (Guntur cum Kellore: Kon-Muhnmmadan Rur(1): And 
you have fattened yourselves at the cost of the people. 

Sir Cowaajee Jehangir: You have fattened yourself at the cost of many 
people and you are doing so yet. . 

Prof. B. G. ltanga: You are making millions .... _ 
Sir Cow&Sjee Jehangir: And may I say that I am very glad indeed now to 

- hear my Honourable friends say that they do represent the people and they will 
insist on representing the people and they will insist on telling Goyernmen'ti 
that they are to be consulted, should be consulted and will be consulted. I am 
very glad to hear that and I fully endorse what my Honourable friend has said. 
1£ we take the trouble of coming here to a.ttend this Session for two or three-
months at a time, we do expect to be cOJlsulted, we do expect to be taken into 
the confidence of the Government of India. (Interruptions.) 

Sir, ae I said in the beginning, it is not quite clear a9 to what we are een~ 
ing the Government for. My Honourable friend, the Deputy Leader of th. 
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Muslim League Party, said that he was joining in this motion beoauseGovern-
ment were not going to consult this .house and that he resented it and that ~ 
why his l'arty woUld support in censuring the Government. But, I:;ir, there are. 
no proposals as he admuted before us . . . . . 

>:ilr MUhammad Yamin Khan tAgra Division: Muhammadan Rural): There, 
are. It was on this point that the adjournment motion was accepted. 

Sil Oowasjee JeJlangir: Where are the proposals i' 
Silllluhammad Yamin Khan: He will never place those proposals before us. 
Sil Oowaajee oTehaDgir: I maintai.ll tha.t there are no proposals before us. 
An Honourable Member: 1'here are. 
Mr. President (The Honourable I:;ir Abdur Hahim): Let the Honourabl~ 

Member proceed with his argument. 
Sir Oowasjee JehaDgir: Mr. President, if I am to be interrupted, let at le&8\. 

the interruptIOns be intelligent and such that I can understand. 
)(r. D. K. Lahiri Chaudhury (Bengal: Landholder8): Do you think that 

intelligence is the monopoly of capitalIsts? 
Sir Oowasjee Jehangir: I have not been able to follow the Honourable-

Member. Perhaps he wouJd be clear if he had more teeth! 
Mr. D. X. Lahiri Ohaudhury: The Honourable Member can mince the 

matter even without bis teeth! 
Sil Oowasjee Jehangir: I:;ir, as I have said, there .are no proposals ....• 
Ilr. Sami VencataC.b.elam Chetty (Madras: Indian Commerce): I:;ir I rise 

on a point of order. Thc Honourable Member is speaking irrelevant. He is. 
proceeding on the assumption and he is under the impression. which is evidently 
wrong, that no proposals have been completed and that we are trying to fight. 
the Government in the air. Therefore all the remarks which he has made about 
it are thoroughly irrelevant. 

Mr. President (The Honourable I:;ir Abdur Hahim): That is no point of. 
order. It may be the Honourable Member's view is otherwise. 

Sil Oowaslee Jehangir: These are the examples of relevant interruptions. 
At any rate, 1 still maintain that there are no definite proposals before us, and 
the complaint is that an assertion was made by ..... 

Mr. D. X. La.hiri Ohaudhury: Sir, I rise on a point of order. The Honour-
able Member said that the matter is not definite because there are no proposals ... 
whereas an adjournment motion is only accepted if the matter is definite and of 
urgent public llnportance. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is entitled to state what he considers to be the position and therefore there-
is no poin t of order. 

Sir Oowasjee Jehangir: I have been endeavouring to say something, but 1 
have not yet succeeded. The point is that we have heard that Government are-
considering this question and it seems that some Honourable Member has said 
that this House is not to be consulted and we are now censuring Government 
on that. Is that the position? 

Nawabzada Muhammad Liaquat Ali Khan: Home Member said that. 
Sir Oowasiee Jeha.ngir: I may point out that if salaries or allowances of 

Government servants are to be increased, those salaries being votable, the 
expenditure involved must appear in the Budget. So far as I know, Government. 
cannot give allowances to servant.s whose salaries are votable without making a 
provision for that in the Budget. 

Nawabzada Muhammad Liaquat Ali Khan: That may be done next year. 
Sir Muhammad Yamin Khan: '1'hey will provide that in the supplementary 

grants. 
Sir Oowasjee Jehangil: The money must be budgeted; without the money 

being budgeted it cannot be spent. Or, it has to be brought before the FinanC'& 
Committee and their sanction has t,o be taken. 

An Honourable Member: No, that is wrong. 
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.1ir0000l-JehaDgir: That is the procedure. Therefore I maintainthaj; 
Government cannot increase the salaries or the allowances of servants whose 
salaries are votable without the knowledge of this Hous~. It is possible that in 
respect of non-votable salaries, Government may be able to make the incre~S6 
without the knowledge of this House, but I say that it would be advisable for 
.Government to take the House into its confidence. 

As the Honourable Member, the Deputy Leader of . the Muslim Leagus 
"Party, said, we do not wish to .pre-judge this issue. I know the hardships whicIi 

Government servants are undergoing in making both ends meet. 
51'·M. When' eggs cost four annaseach,-whether that he the fault of the 

Finance Member or anyone else I do not know,-when fowls cost. Rs. ;) each, 
fi Government servant, even with u salary of Rs. 1,000 p.m., is hard put to it to 
make both ends meet .  .  .  .  .  .  . 
Sir )(uhammad Yamin J[han: What about the necessities? 
JIr. President (The Honourable Sir _\bdur Rahim): Order, order. There 

is too much noise. 
~b' Qowaslee Jehaneil': .... .' und if he is a patriotic servant of this 

. country huving five or six cliildrell, it is possible that under these circumstances 
we ourselves will agree to increase his salary. Therefore, let us not prejudge 
this issue. Let us hope that we will be taken into consultation. 

!iawabsad& )(uhaDUl1&d Liaquat Ali Khan: He saJ's no. 

Sir Oowaslee Jehangir: The time to censure is when the n.roposuls have been 
"put into effect. To censure now is, I think, not in order. I do think t ~t a t~ 
all this debate has led us nowhere. We have not expressed any defimte OpI-
nion nor has allY Honourable )Ielllber thought any increase should be made, 
nor 'have Honou~ab e Members definitely expressed the opinion that the in-
.(lrease should he IIlade up to any limit. \Ve cannot express such opinion and we 
must await proposals and the time for censure COllles whell Government put 
into effect any proposals of which we do not approve. . 

r~TI bnda Jl1lhMn1nad LlaqU&t Ali Dan: Then it will he too late. 

Sir Oowaslee leJaaagir: If it is too late then it is too late now. If this Gov-
.oernment is an ilTesponsible Government that it is, you lIllly censure thelll at any 
-time you like. It will be just the sallle thing. You can censure them now or 
then, but you will have a better case for censure after they have [leted. 

JIr. It. C. lfeogy (Dacca Division: Non-Muhammadan Hural): I am afraid 
my ~onourabl~ friend, Sir Cowasjee Jehangir, did less than justice to himself by 
makmg a fightmg speech on the strength of certain misapprehensions. In the 
first piact' , m;\' Honourable fl'ienel was quite incOl'rect in a!';suming that :his 
motion does 110t seek to raise tI ~ eci  issue. I am afraid my Honour'lb~e friend 
was not re~ellt in the House this morning, because if he ,~ el e. he would have 
remembered that in the first place this motion seeks to raise an issue as regards 
the proposal to grallt. certain allowances to senior members of the Tndian Civil 
Service drawing salaries of Us. ] ,000 and Rs. 2,000; secondly, it refers to the 
refus!\1 of the Government to disclose any details to the Assembly until the 
,vhole matter becomes an accomplished fact. Sir, these are two distinct 
issues. ~Iy Honourable friend lIIay have  his s.vmpathies with the dellland for 
the grantmg of a war allowance to the cateaory of officers mentioned in this 
motion. I have no quarrel with him there." He is entitled to have his own 
vi~ s. But I am more concerned wi.th the second issue, and I entirely agree 
WIth the Deputy Leader of the 1fushm League Party that in so far a!; the 
. ~c eme is not bef.ore us at the present moment we had 'better keep our judgment 
lD res~rvc }'egardmg the merits of the proposals about whic'h we do not know 
Rllvthmg. Rut I am more coneE-fIled about t.he nttituoe of the Government of 
India. to ards.t~is House. ~ ,.re we or are we not to expec-t an opportunity to 
express om opmlOns on the proposals before they are transformed into action and 
"before they materialise into budget grants? Mv Honourable friend t.he Home 
"Member made it quite clear this morning that' he is not prepared to give this 
House any chance at an~' time whatsoever to have its say in regard tll these 
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-proposals. Moreover, Sir, as far as I understand, the allowances admissible to 
the category of officers which are specifically mentioned in this motion are likely 
-to be treated as non-voted, and the Assembly will, therefore, have no c anCI'~. of 
voting upon the question e..-en ill connection with the Budget. 

_  I have been long enough associated with the Celltral Legislature to be able 
to claim that the pre,.;ent Home ~lelllber is the eighth Home :\lember of the 
·Government of India with wholll I have had occasion to deal; and I hope the 
House vi'ill take it from llJe that Sir Fl'ancis Mudie is the least communicative 
of all the HOlJle .\Ielubers that have occupied that exaltd office ever since 
1921. 

Mr. T.  T. )[rialmamachari: He wants a Httle persuasion! 

IIr.X. C. lieogy: A week ago my Honourable friend to my right tried to 
move all adjournment motion for the pmpose of discussing the first out of the 
-two points involved in this motion which I have read out; and we did not get 
-any inforlllation from the Honourable Member on the point beside an admission 
that certain proposals were under consideration. It was at your instance, Sir, 
that my Honourable friend put certain short-notice questions just for the purpose 
·()f eliciting information on certain specific points, and there again my Honour-
,able friend would not give any helpful reply to any of the clauses of that ques-
tion. .\s a matter of fact he did not remember what one particular clause of that 

.~;l,testion was about. That is the kind of regard that my Honourable friend has 
for the business of this House. . 

If my Honourable friend had been a little more communicative on that 
· occasion, perhaps llJy Honourable friend to llJy right would not have thought it 
lleCeSSarj' to oec\l.Py the attention of the House on the third occasion for the 
purpose of getting more information out of the Honourable Member, and after 
that inforlllation did prove to be unsatisfactory to press the motion to a division. 

What. have we got after all? The Honourable Member told us a lot about 
the procedure that has to be obseryed in a matter like this by one carrying on 
-negotiations of a delic~te character between the Central Government and the 
Provincial Governments. He asked, what would happen if this Legislature 
~e ressed an opinion whiCh is not the same as that expressed by the Provincial 
Legislatures? I ask what would happen if the opinion of the Government of 
IDdia were.. to be not in accord with the opinion of 8 few of the Provincial Gov-
· ernmevts? There must be a general measure of agreement before any proposal 
of this character can go through. I want to know whether after the negotiations _ 
have proceeded far enough to enable the Honourable Member to find that there 
is a concrete proposal which has received a certain measure of agreement, 
'which will be placed before the House for discussion. I Wflllt, once again, to 
· ask the 'Honourable the Home }lembel' categoricaily wnether he is going to 
· give this House a chance to consider the propos!'.l at some stage. It is not 
sufficient for the Honourable Member to suggest that the matter is very delicate 
· and theproposa]s are yet half-baked. My point is when the proposals are fully 
baked, /lrt' they or are they not going to be placed before this House before 
· they are cOJIlJl1unicated finalJv to the Secretarv of State. 

• 0, ~ 

I am afraid there is some amount of misapprehension in regard to the scope 
'of this particular motion. The motion specifically mentions men~be~s of the 
Indian Civil Service getting certain rates of pay. I dare say Provl11elsl ove~n
ments· have not much concern with the members of the heaven-born servl.ce 
who are controlled by the Secretarv of State; and I cannot imagine a ProvinClal 
Government to be .. 9ver.anxious t'o grant war allowances to this a~:o.ry. 0: 
officers llnless the ('entral Government themselves take the IllltJatlv 
in the maHer. The Honourable :Member told us a lot about what has taken 
-,place· in regArd to the grant of wa.r allowances to other categories .of offiC)fB 
. who are ahead:-enjoying them, but he said precious little on what is actus y 
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l~ lr. l\.. C. ~eogY  

~e proposal III regam to tins partlcUial' class of officers awl whethel' the lllltlllo-
\;lYe Ulloa lI.l'uceeue\i llowtue uuVe.l'll.lllellli 01 .1llwa Vi: uuID .ue r£VVillCJ,al-
uu Verll.llleLl ts. 

~ 1.y .o.ulluural.Jle fnend, the Deputy Leader of the Congress Party, ~ec  
for a ..:hallge 01 aToliltuue, anu Lle sa.u "hali ne was surpnseu tLlat wueLl \\e er~ 
,WId tnali \.e wel'e gomgto uave a l'liauvual LlOVerllll.lt:Llt III tile near 1utw:e, tne 
uoverllllienli snowit reI use to Lake us lUtO theIr conllueu<,;e In a matter 01 tnis 
character. 1 wallt to tt:ll my .t1.onouraOJ.e lrlelld, nowever, Luat Iiuere has been 
a cnange of attItude-a challge lUr tne worse. .i make ~nat statement a.eiloEU'-
ately, uecause .i lI.lll thin..limg of Uie proceuw:e tnu.t; tne Llovernment of .india 
Iolluwea. m tne year ll:l~i  ill' glvmg we LegUllature Of the day an OpportUlll1i1. 
liO conSIder tlle llroposalS or tue Lt!e vomu.uSSlon, that epocn-makmg, vOlliIllis-
tllOU, 1. nWlembt!l' oIery weJ.1 ,tIle ua,)', wnen we Wdl'e d,SCUSSID.g awelldments liO 
certain clauses of the vode of Crillunal1'rocedw'e on the 25th of January,when 
'lihe pl'Oceeawgs of tne .tlouse were wterrupteu, Just wnen a partiCUlar ClaUSe ot. 
,an .nlllen<l1ng .tlJ.1l nad oeen dealt WItll. by Tone then .home Member, Sir 
.l.halco1ll1 J:1,hley, .lOr line puqlose 01 reaul '~ J....!L to the no use an annUUllcemellli 
which had been made by the ~cretary of State in :b;ngland regarding ~e. ' 
appomtment of the .Lee' CommISSiOn. And after reading out thali announce-
ll.Ient he llimself suggested, . "MIght 1 suggest that a discussion on this ma~ter' 
mIght :;,uitably be nused either by questlon or by motion"--discussion of the 
deSIrability 01 such a COlllmislSion COllllllg out to 1llvestigate the service condi-
tions. 'flIat was what took place in the year HJ:.!o, and ill pursuance of th&1&. 
suggestion the whole matter Will! d$lbated oy way of an adJournment motion OIL 
the :.!6th January of that year. 

When the Lee CommIssion had l1lade their report what wastne procedure. 
that the Government' of lndia followed 1 '1'lIe Honourable the Home Member 
might ao W01'se Wlan read some Oi LOuse pcweedings, in whiCh hIS predecessor 
tOOK sucn lively interest and made such valuaole contributions. 

The Honour&ble Sir Francis Kudie: I take It that those proceedings were 
held after we proposals of the Lee CommisslOn were made. 

Kr. K.. U. Neogy: First of ali, the Assemb1y was gIven the chance cjf dis-
cussing the very appointment, the proposed appointment of the Commission~ 
as euvisl1ged oy the annouucemen~ maud r>J the becretary of ~tate. 'that 
was the 1n'8t stage. The second stage was the report of toe Lee Commission~ 
not the (Jovernment of India'S declsions on that- report. 1\1.y Honourable' friend 
would do weH to read up the proceedings of the Legislative Assemoli dated the 
27th May, 1921. There he Will find what the Honourable the iloUle Member~ 
Sir Alexander Muddiman, said, 'Ihis is what he saltt: 

"While the Government are anxious to obtain the views of the Assembly at the earliest. 
possible date, it hlay be necessary" (fIC qualtJl.eu tllA!. atat",,,,ent) "for tne t><lC."tary ot State 
to tuke decisions on matters of urgency," 

He himself took the initiative in making the suggestIon and placing the 
proposals for the consideration of the LegisHl,ture, subject, ot co.trse,. 'LO the 
reservation that in cases of urgency, the Hecretary of State nught find iti. 
necessary to take immediate acr.ion. 

'l'hen, Sir, there was a HesolutJOn on the subject which was moved on the 
9th June, 1924, dealing with the principal features of the Lee Commission's 
Report. Then again on the 9th June in the course of a statement made by Sir 
Alexllnder Muddiinan he stated this. 

"I <lm prepared to give (He pleaded fOT an adjoumment u! the t/pbaretill tM ftezt 
Sepsioll) "on behalf of the Government of India and also of tne t:;ecretar) of State, a. pledge 
tha t 110 decision on any question 01 principle or policy shall be arrivea at till this rlOU8& 
has had an opportunity in the Septemuer Session of examining the matter." 

Then, of course, in pursuallce of that undertaking the discussion took place 
on the ~6t  January, l~:.ln, 1 am not concerned with the mrrits of the Lee 
Commission's proposals, nor about the criticisms made by the Legislature. All 
that lS beside the point, I want to know from the Honourable the Home Mem-
ber whether in Jfeoruary, 1945, he is going to justify the a,,;'ltude that he bIllS 
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-:taken up in the light of what I have placed before this House. I do not wani 
to take up any more time of the House, but I should like him to get up in his 
.1Jeat and repeat that statement categoricaJly that he is not prepared to let this 
lIouse have an opportunity of discussing the proposals at any stage whatsoever. 
'That is the request that I make to him. 

Several Honourable Kembers: The question be now put. 
Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the question be now put." 
The motion was adopted. 
JIr. T. T. Xriahnamachari: Mr. President, I am sorry that we have not had 

-the opportuuity (f hearing the views of the Honourable the Finance Member on 
-this questioa. 

The Bonourable Sir Jeremy RailllDan (Finance Member): You can nev~r 
near the views of ~ e :Fin:tDC'e Member while this sort of thing goes on. 

JIr. T. T. Krislmamacharl: It is very unfortunate that the Honourable the 
Finrmctl Member did not stanC!o up. 

The Bonolll8Dle Sir M. Azi.lUl Buque (Member for Commerce and Indus-
-tries and Civil Supplies): He did stand up. 

Kr. T. T. Xriabnamachari: I am afraid the Honourable the Home Member 
. has not el ~d the House to understand the position and he brought up the 

usu·,l smoke-screen of the Provnicial Governments to hide whatever action the 
Government of India contemplate taking in this matter. Sir, I have been told 
-of a story that '~ll Sir Girja Shankar Bajpai went to Burma to negotiate the 
Burma Agreement t.h9 Mil.ll~ter concerned in Burma did not understand what 
the proposition of Sir Girja Shankar's was, nor did he want to understand but 
went (In interrupting Sir Girja Shankar every five minutes with the words, "I 
no agree". Thi.c; Government. likewise, has one answer to every question: The 
Provincial Government can act on their own initiative and we cannot poach 
into their preserves. 

Sir the Honourable tl'e Home Member has been clever or, at any rate, 
thouaht that he was clever. He has been clever enough to confuse Sir Cowasjee 
e a~gir but I am afraid he has not been clever enough to hoodwink everybody· 

ebe. Perhaps hll thinks that none of us in thi:,; House know anything about a 
Provincial Government and the knowledge that is vouchsafed to a Chief Secre .. 
tary of a Province is a thing which is denied to every Member of this Assembly. 
I would li l~ to tell hilJl that I have experience of what the Provincial Govern-
ment can do and what it cannot do. I would like to tell him that the posts 
under the Provinci<ll Government which carry salaries of 1,000 to Rs. 2,000, 
postB in which it can regulate the salaries, are precious few. The Provincial 
Government cannot do anything with the posts that are now occupied by the 
I.C.S., officers, rlor l'!l1I they do anything with regard to the listed posts held 
by provincial civil servants. And when the Honourable the Home Member 
says that the Proyincinl Governments insist on an increase in the allowances to 
ihis class of officers, I am afraid it convinces nobody. On the other hand it, 
looked as though he was trying to tell us, taking shelter under some vestige of 
truth, that the Provincial Gcvernments were not satisfied with the increase in 
·allowances granted to O iC ~  drawing up to a thousand rupees. If it ~ a "on-
fU8ion of issues-I put it that it iR a deliberat-e confusion of iBsues, it is a' 
·deliberate :tttempt to mi~ ead this House into believinf! that the Provincial 
Governments ha.e powers in regartl to a large hony of officers drawing Ralaries 
-of a thousand to two thousand, about whose salaries t,he Government of India. 
cannot i!lterfere. The GOVE'rnment of India is not so helpless. 'rimes. without 
number. members of this HOllse have drawr. attention of the Government to 
the powers vef>ied in the herri of this Govemment under section 126A of the 
Government of Innin A(·t. If the Provincial Governments no rebel and /rive 
Pxtril Wflr nllownnce,; to ('ffieer,; drawing more than a thouf'and, the Honourab-Ie 
Ji'illllllce Member if he so chooses. if he if. '"enlly concernen about inflation. can 
~et it mopned lip by tnxntinTJ. Sir, my Hono~rable friend Mr. Neog:v pointed 
ont ver.v rightly thnt the Secretary of State's permissi()n is very neCeS ' r~ in 
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regard tv all mcrea.s\:} 0  . t. e ~sa a.ry 0 J "'ho hold listed posts. The initiative in 
who are in the Indlan ClVll ~~l lce an ,\ . f 'tate must come from the 
the matter of rt'co l~meildat on t~ t~:c~e~':r~~H~i ~ta~ is not going to say that 
Government of India. ~urely t e. . he is oin to accept the recom-
merely becSllJse one r~Ym,~e r~~m~~ds~  the ; 'er~ment of India; the l'es-
mendation of that roY i ~e on He ea ble friend may deny it, is with the 
ponsibility, o eY '~ much m~ oncurat f I d·. initi'a.tes all these proposals. 
Go ' t of India. The Govrenmen· 0  . n l.l. ·h h 
an~ei~n::: good taking ~ elter under the plea that provll1ces can do" at t ey 

like. ·d f th M ~. 
Once again, I repeat what. the Honourable Deputy ~resl e?t. 0 .. e  r us un 

League Party said, that t i~ House should protest agamst t~ls attltu~e of the 
Government of India not to take the elected Members of tIus House mto oon-
fidem!6 and it:ll them what their proposals are, because the proposals have 
undoubtedly el:Iallated from them. otherwise they will never reach the Secre-· 

tary of State. " . 
The second thin'" is tJlif>: I do not know It after the House records Its 

verdict-I am sure ~it will be an adverse verdict-if then ~ e Go.vernment. wilt 
have thj, honesty to eable it to the Secretary of State lmmedlately. Sir, I 

r~'is my motio[,. 
Sir Sred Bala Ali (Citi(:.s of the United Provinces: Muhammadan Urban): 

What about the first part of the motion which comes under the grant of 

allowances? 
Mr. Pte8iden\ (The HOllourable Sir Abdur Rahim):. The question that ~al . 

been rai:,ed does not relate only to the Home Member s Department-I thmk 
it also reil'.tes tf) the Finance Member's Department, if the Finance Member· 
wishes to reply -as n question has been raised about the financial aspect of the-
matter-I think he can reply. 
The llonoun.ble Sir .Jeremy Baiaman: Sir, I had llOped to speak at 811 

earlier stage and I must say that I was somewhat surprised to find that the· 
Opposition did not wish to hear what I wanted to say on the matter. 

Honourable ][embers: No, no. 

fte ]IonOura.ble Sir .Jeremy Balsman: The Opposition insisted that the-
question be now put, at a stage when I had just managed to get on my feet. 
Honourable Itoinbers: No, no. 
Itr. President (The Honourable Sir Abdur Rahim): I did not notice that the-

nonourable Finance Member had risen and so I put the question. 

The Honourable Sir .Jeremy Baiaman: What I wished to say was this: :r 
did not wish to say much hy way of traversing the merits of the case. I only 
wished to remind the Honourable Member who mOVed this motion and who, I 
believe, belongs to the com~ercial class~s, that it has not been unknown in 
other sections of the community that employees receiving salaries between the-
limits mention"ld should have received some compensation for the economiC" 
changes.that have taken place in the last few years. 1£ the Honourable M~m
bel' him<;elf has anything to do with the control of a business, I should like to 
have asked him how hi':! employees felt and what he has done about it. _ 

Mr. T. T. lCrishnamachari: If you had spoken earlier, I would have answered 
YOIl. 

The HOlL011l'able Sir .J8l'emy Baisman: It must he recognised that the deve-
lopments that have tak,.n place in the last few years during the C0urse of the 
war have exerciseti th"3 utmost pressure npon the fixed income classes. It i!'f 
precisely tr.e fixed income classes  who haye suffered the maximum hardship. 
Whatever I may have said un the subject of inflation und whatever I may have 
said ?pon. the nece~sit  of ill~'l'easing .savings ~t the present time, I have always 
had m mmd that It IS partICularly m relation to those large classes of thEf 
population whose nOl1ct.\rj' income has actually increased as a result of the 
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war. );ow, in dealiug \-ith Government servants, we are dealing with classes, 
broadly spe'lking, whose iilcome.s have remained stationary throughout this. 
time; amL 1 do Hot see how the Honourable Member can make it a matter 
callin,; for protest that the Government should have under consideration steps 
to provide :t remedy for thif!. state of affairs. As my Honourable Colleague the 
HOllie Member pointed out, the proposals which the Government have under 
considel";l:ioil ar ~ not re8tricted to the classes which the Mover of this Motion; 
has mentioned. 11: fact, J should be surprised if the cost of the proposals in 
relation to that class wlTe Blore than a minute fraction of the total cost of the 
remedi~s which the (jovernment of India have in mind. Therefore, I cannot 
acquit the HOl1ourable the Mover of a desire to import some prejudice into the 
matter by seizing Con what i.e thought would be an aspect that was most likely 
to appeal to the O l'o~itio I, and would lend itself most to exploitation in this 
sort of conneCflt·I:. 

No',\', my HOllourabltl friend, Nawabzada Liaquat Ali Khan, took a di eren~ 
line. He was not prepan,d, 1 understood him to say, to cemmre the Gov:!rn-· 
ment becttui<c they had nnder consideration proposals for granting relief to cor-
tain classes of the:r servuil.ts. His objection was that the Government were not 
prep'lred to take this How;(; into confidence. It was on that matter that 1 
particubrly is ,~d to S'ly something before the Mover replied to the debate. It 
has ~en pointed ou.,t in relation to the functions of the Standing Finance-
Committee, that that cOllllllitt€e normally deals with proposals for voted ex-
penditure. I am .quite aware that in many cases whereproposa!s involve both 
voted and noa-voteel expenditure they are put before the committee, and in a 
matter of this kind, I anI qUitE prepared to put these proposals, when they 
have reached n. sufficiently mature stage, before the Standing Finance Com-
mittee in order to obtain their views on the proposals. As Sir Cowasjee-
Jehangir pointed out, ill so ful' as these proposal;; deal with votable expenditure 
they will come before t i~ House in the form of Demands for Grants. . .. ' 

)[r. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan); 
Kex!; year:, . 

The llonourable Sir .Jeremy ltaiJgnu.: No; in this very next Budget, if deci-
sinns have been taken before the Budget is voted. Alternatively in the proposals-, 
have not matured by the tiI'le that the demanns for grants are before· the House 
thell they will have to be at some i>tage the subject of demands, lind the;\' will 
have to he voted bJ tillS House. However, ill view of the e'nlphasis which has 
bee.1 hl:"l on tin..; :1S)Jl'ct of the matter, I am' quite prepared to endeavour to ar~ 
range th'lt t.he Standiag I: illance Committee shall have an 0pportunit)· of dis-
cU8<;ing th,.:) propoRllb before orders are finally issued by the Government. It 
will still be the position thi't the expenditure resulting from those propm:als 
will, in relation to votable itellls, haye to be put before this House and have to' 
he voted upon. I suggest. Sir, that that would be a reasonable 'compliance· 
with everything that the Honourable Member could expect. We cannot put 
propo8uls before t i~ House or before any committe,j pf this Hoilse before tIH~Y 
have actnally matured ~ ~  before we can say what they finally will be. We 
are prepared to put them hefcre the Standing Fi11311ce Committee-and I i1'U"t 
that the members of t a~ Committee, having regard to the pressure of business 
during thi" 8esRion, will be prepared to meet at. any time when I can call it 
together uncI will not ohjpct to being called at svme 'unusual hour-but subject 
to that, if t ~,t iR the desire of the House, I nm prepared to haye these pro-
posals put before th'lt Cop..unittee. 

Nawabzada Muhammad Liaquat Ali Xhau: The Honourable Member Ra;d' 
tha" h .. would put ),ropoRa1::: hefore the Standiog Finance Committee before the 
o el'l1mcl~~' take allv action il! the matter. If; those proposals are ready before 

the Budget i ... pre;;;c;110d. t t.~- will be embodied in ~ e ud~et but su o,~ g 
that bv that time the Goyernment He not ready WIth theIr proposals, then 
what ~~'ollld he th" position? I just want to know. Would it be possible for 
this Hou;;(' to consider tl ;~e proposals either in the form of Budget or some-

. "fh ~r method, whaten'l' t ~ Finance Member may suggest, during the cour .. e-
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. of this Session, bec!lU-;e I beheve that whateyer rehef is int~mded to be given 
will bel giye 1 from tllll 1st of April. 

The Honourable Sir .Jeremy Raism&n: Having regard to the stage which the 
:Budget proposals have rea ~ed. ~ do not an1icipate that ~t. will.now be possible 
-to inclurle the l)rovisioll whlCh w1ll result from these dec1s1ons III the Demands 
lor Grants i~  will be u~ before this Hou8e in about a fortnight's time. But 
1 did contemplate that ~ e Standing Finance Committee ut any rate would be 
.consulted Ullil the votable items would obviously have to come before this HOllse 
in the form of supplementary demands at a later stage. 

B:awabzada JluhaDimad Liaquat.Ali Xhan: During the course of this 
'SessiOli? 

The Honourable Sir .Jeremy RaiBman: They would not normally COhle 

auring ~ he course of thi" S(·f;sior. 
Bawabsada Jluh&mlJlad Liaquat .Ali Khan: Thell, it would be very difficult 

"for this Hoilse to do anything after some payments have already been made to 
-the members of Ihe servi(·es. Supposing- that the next Session is held in 
November, I do not think that any discussion by the House at that stage wonld 
-serve any useful purpose. Vie on this side would he quite willing to accepll 
-the assurance of the Honoilrable the Finance Member if this House could be 
-given an opportunity of Expressing its view during the course of this Session or 
'before the proposals are finr.lly put into effect, whatever the proposals may be. 
After .. ix or sevnn months, it may not be possible even £01' the Government t"l 
·teB its servants-"Now, what you were receiving will be disoontinued." What 
-we want is th",t before t,he thing is put into effect this House should be given an 
>opportunity of expressing its views on the proposals of the Government. 

'!'he Honourable Sir Jeremy Raisma.n: It is a very difficult matter. We haxe 
'a Bu,dget Session at u certain time. The SesRion ends at a certain time 11 
1lrop08als for expenditure mature a.t a stage too late to be put before this House, 
"the best thing we ('an do iF; tC' lay the expenditure before the House to be vot~d 
-!it a later .;t3lZe. The Honourable Member niay not like to be in the position 
·of having to refu;;e that type of expenditure or to take the responsibility of 8U':;-

'gesting that I!'>nceforth allowances which have already been granted should be 
'Teduccd hut I do not see how consistently with the reasonable despatch of 
'bU'Jine'!!s that position can be avoided or what exactly the Honourable Member 
.eould expect me to do. 

Bawabud" MuhaUl.D1a:l Liaquat AU Khan: I think what the Honourable 
"Member could do is to ~ve a day for the discussion of these propm:als lllter on 
-during the course of this Spssion after he has consulted the Standing Finance 
-Committee, if he so def<irps. Then, of course, it wonld be open to the Govern-
'ment to com" forwaro. ,vith their slinplementary estimates later on and before 
·the Government finally arrive at n decision they will he in possession ,)f the 
-opinions of this Honse. All that we o.esire is that the Government, hefore 
'finally arriving at their decision. shonld be in possession of the views of this 
House. That is all t.hat we on thi8 side of the House want. 

The Honourable Sir Jeremy Raisman: I am quite prepared to take that 
"TTlstter into cOIlf<ideratio'l hut I would remind the Honourable Member that 
rovin'~i ll Governments wllO are very mnch concerned have been pressing for 

·an early decisioll and once ihe pronoF;uls have been a!!Teed upon with the Pro-
vincilll o ~mments we could not holo. them up indefinitely. I am quite pre-
1lared to consid~r wheth!')' we can i~ in an opportunity for thi8 House to ('on-
lIider the matter bllt n~b r the Standing Finance Committee have seen what 
'the proposals are, the House will perhaps not feel, in view of the pressure of 
-oth"'r busines,;, that it will wrmt a day for the discussion. 

Nawabzada Muhammad Liaquat AU Xhan: We will want a day all right. 
Sir Vithal N. Chandavarkar (Bombav Millowners' Association; Indian COIl1-

-ml:"l'ce); Will it not b~ possib'e for this item to be brought forward in the form 
cf supplementary grants early in April and to give retrospective effect to the 
proposal'!!? In that ca;;~ th, Provincial Goyernments will have no grievance. 
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Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rural): Is it not possible that t.he matter may be laid before the Stand-
ing Finance Cun1lDittee and then brought up in the form. of supplementary 
grants? 

The Honourable Sir Jeremy B&isman: That is what I have been suggest,inff' 
Sir Muhammad Yamin Khan: How can the supplementary grants be 

brought up unless the Budgt<t has been passed and the expenditure has bOlen 
met? There_is nc question ot supplementary grant' until the next Session. 
But th:l definite proposals that you have ma.y be placed before this House to 
express its ')pinion upon-whether they are acceptable or not. But if you place 
supplementary grants, the grants can be rejected by the House if it so desir('.,. 
That we do not want. 

The Honourable Sit erem~ B&isman: I shall consider what is practicable. 
It is obviously a matt.:!r which is not ea.sy to settle but I think I know what 
the general desire is, at least of the Party for which the Honourable Member 
has spoken. I sharr 00nsider what I can do to meet that desire. 

Mr. President (The Honourable Sir AbdUl" Rahim): In view of the Honour-
able the Finance Member's statement, does the Mover wish to withdraw .h18 
motio}l. . 

1Ir. T. '1'. Krisbnamachari: Nl), Sir. 
(After the Division Bell rang.) 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Assembly do now adjourn." 
The moti-Jn was negatived. 
The Assembly toen adjourned till Eleven of the Clock on Tuesday, the 20th 

February, 1945, 
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